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Date:  

From,  

Shri Sangram Singh S/o Shri Jaiwant Singh 

R/o- Vill- Pahara, Tehsil- 

Mahoba, District- Mahoba, U.P. 

To,            

The Member Secretary 

Uttar Pradesh Pollution Control Board (U.P.P.C.B.) 

Vibhuti Khand, Gomti Nagar,  

Lucknow-226010 

Uttar Pradesh. 

 

Subject: Compliance report of Consolidated Consent to Operate and 

Authorisation hereinafter referred to as the CCA (Consolidated Consent & 

authorization) (Fresh) under Section-25 of the Water (Prevention & Control of 

Pollution) Act, 1974 and  under Section-21 of the Air (Prevention & Control of 

Pollution) Act, 1981 issued vide letter No.- 

170041/UPPCB/Banda(UPPCBRO)/CTO/both/BANDA/2022 Date: 16/12/2022. 

Respected Sir, 

Kindly refer to the above mention subject I am hereby submitting the 

compliance report of the issued CTO for the project Building Stone (Khanda, 

Gitti Boulders), in Gata No.- 1876, Khand No.- 01, Village- Girwan, Tehsil- 

Naraini, District- Banda, U.P. (Leased Area : 2.02 ha.). 

 

Copy To- Regional Office, UPPCB, Banda 

 

Yours Faithfully, 

 

 

(Sangram Singh) 

Authorized Signatory 
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POINT WISE COMPLIANCE TO CONDITIONS OF  CONSENT TO 

OPERATE  ISSUED BY UPPCB, Lucknow, UP, VIDE LETTER NO.  

170041/UPPCB/Banda(UPPCBRO)/CTO/both/BANDA/2022 Date: 

16/12/2022. Date- 16/12/2022 

 

Consent to Operate for Mining  Building Stone (Khanda, Gitti Boulders), in 

Gata No.- 1876, Khand No.- 01, Village- Girwan, Tehsil- Naraini, District- 

Banda, U.P. (Leased Area : 2.02 ha.) 

Lessee- Smt. Jasmeet Kaur Malhotra W/o Shri Rasmeet Singh Malhotra 

S.No. General Conditions  Compliance Status 

1.  The applicant shall get analysed the 

samples of effluent/emission/hazardous 

wastes at least once in a three month from 

the laboratory recognized by the MoEF and 

shall report to the UPPCB. 

Not applicable 

Neither hazardous chemical is being used 

and stored at the mine site nor generate 

any hazardous waste except the diesel 

which is required to run the machineries 

which are engaged in mining. 

2.  The applicant shall however, not without 

the prior consent of the Board bring into 

use any new or altered outlet for the 

discharge of effluent or gases emission or 

sewage waste from the unit. 

Agreed. 

3.  Treated waste water and domestic waste 

water shall be disposed jointly  at one 

disposal point. The applicant  shall provide  

discharge measurement  equipment  at final 

disposal point.  

There is no generation of domestic waste 

water as there is no housing facility is 

provided at the site. Mobile toilet facility 

is provide at the site to prevent any type 

of littering at the mine site. 

4.  The applicant shall strictly comply with 

conditions of this CCA and submit 

compliance report of stipulated conditions 

within 30 days of receipt of this CCA. If, at 

any point of time, it is found that the 

Agreed. 
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industry is not complying with stipulated 

conditions or any further 

direction/instruction issued by the Board, 

legal action shall be initiated against the 

applicant.  

 

5.  The applicant shall maintain good house 

keeping. All valves/pipes/sewer/drains  etc. 

must be leak-proof. 

 

All the equipment are being maintained 

in good condition and all the vehicles 

engaged in the transportation is PUC 

certified.  

6.  The industry shall provide uninterrupted 

entry to the STPs/ETPs inlet and outlet 

points, Air Pollution Control equipment 

and stack for smooth sampling/monitoring 

of efficiency of pollution control measures. 

As earlier said that there is no STP/ETP 

is required because this is an open cast 

mine with no housing facility at the mine 

site. Although the site is demarcated and 

all the necessary measures are being 

taken care to reduce the pollutants at the 

source.  

7.  The industry shall provide Inspection Book 

at the time of inspection to the Board's 

officials. 

Agreed. 

 

8.  Whenever due to any accident or other 

unforeseen act or event, such emission 

occurs or is apprehended to occur in excess 

of standards laid down, such information  

shall be reported  to the Board's  offices 

and all other concerned offices. In case of 

failure of pollution control equipment, the 

production process connected to it shall be 

stopped with immediate effect.  

 

Agreed. 

All the mining activity is being done 

under the supervision of Mines Manager 

and blasting is carried out by trained 

blasters as per the rules of DGMS. Safety 

awareness programe is also being 

conducted. Still in case of any accident or 

other unforeseen act or event, the 

information will be given to Board and 

the other concerned departments. 

3
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9.  The industry shall operate in a manner so 

that all emissions be emitted through 

designated chimney/stack only. 

There is no beneficiation facility is being 

installed at the mine site. Only Mining of 

Building Stone (Khanda, Gitti & 

Boulder) is being carried out and the 

mined-out material is directly transported 

to the crusher for the further making of 

gitty. 

10.  In case of any damage to the agriculture 

productivity, human habitation etc. by the 

operation of industry, it shall be imperative 

to stop production in the industry with 

immediate effect and such information shall 

be reported to Board's offices. The industry 

shall be liable to pay compensation also in 

such cases as decided by the Competent 

Authority.  

Agreed. 

The proposed mining area is of 2.02 ha. 

Over the rocky and barren land and the 

mine is of very low scale so that no 

damage to the  agriculture productivity is 

anticipated. No housing is made within 

site or nearby as all the workers are being 

deployed from nearby villages. Only a 

rest shelter with pure drinking water 

facilities have been provide near mine 

site. Mobile toilets haven provided. 

 

11.  The applicant shall apply before the 60 

days of expiry of CCA or any change in 

production types/ production 

capacity/manufacturing process/capacity 

enhancement etc. or any change in effluent 

discharge point or emission point. 

Agreed. 

The CCA (Consolidated Consent & 

authorization) (Fresh) under Section-25 

of the Water (Prevention & Control of 

Pollution) 

Act, 1974 and under Section-21 of the 

Air (Prevention & Control of Pollution) 

Act, 1981 has been issued vide letter No.-  

170041/UPPCB/Banda(UPPCBRO)/CTO

/both/BANDA/2022 Date: 16/12/2022 

granted for the period from  16/12/2022 
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to 31/12/2026.  

12.  The Board reserves the right to 

revoke/add/modify  any stipulated condition 

issued along with CCA, as may be 

necessary. 

 

Agreed. 

S.No. Specific Conditions Compliance Status 

1.  This consent is valid for production of 

Building Stone (Khanda, Gitti & Boulder)-

20200 Cu Meter/Year by opencast and semi 

mechanized mining in 2.02 hectare leased 

area at Gata No.- 1876, Khand No.- 01, 

Village- Girwan, Tehsil- Naraini, District- 

Banda. 

Agreed and mining is being carried out 

for the stipulated quantity as per mining 

plan and the environmental clearance. Per 

year production is 20200 cubic meter per 

annum. 

 

The copy of  CCA (Consolidated Consent 

& authorization) (Fresh) is attached as 

Annexure-I. 

2.  Mining unit shall comply with the 

conditions of Environmental Clearance 

issued by State Level Environment Impact 

Assessment Authority (SEIAA) vide letter 

no.  239/Parya/SEIAA/5518-4782/2019, 

Date of  Issue EC - 11/08/2020 and submit 

its compliance report to UPPCB . 

The area got the environmental clearance 

earlier from SEIAA (Attached as 

Annexure-II). Agreed and followed.  

3.  If the lease agreement expires prior to 31-

12-2024, then the validity of this CTO shall 

stand expired simultaneously with the 

expiry of mining lease.   

 

The Mining lease area has been granted 

and executed for the period of ten years. 

Lease deed of the said area is executed 

for ten years 09.11.2020 to 

08.11.2030. Attached as Annexure-

III. 

4.  Mining shall be done as per EC issued by Agreed 

5
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Assessment Authority (SEIAA) vide letter 

no. 239/Parya/SEIAA/5518-4782/2019, 

Date of Issue EC - 11/08/2020 and submit 

its compliance report to UPPCB . 
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4. | Mining shall be done as per EC issued by | Agreed 
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SEIAA and directions given by Mining 

Department/District Administration 

5.  Unit shall develop and maintain green belt 

as per the conditions of Environmental 

Clearance. 

Plantation is being carried out along the 

haulage road and the areas available and 

suitable for plantation. 

It’s a rocky terrain and not suitable for 

the plantation purposes but still the 

plantation is been carried out on buffer 

area and further the plantation has been 

carried out at the crusher site and along 

the haulage road.  

Further plantation will be carried out at 

the areas provide by the village 

panchayat. 

Photograph of plantation is attached as 

Annexure-IV. 

6.  Unit shall not withdrawal ground water for 

any industrial activity without obtaining 

necessary permission from CGWA. 

There is no ground water withdrawal unit 

is proposed at the mine site, All the water 

demand  is being met by private water 

tankers. Hence no permission from 

CGWA is required.  

7.  The domestic effluent shall be treated 

through  septic tank/soak pit or provide 

mobile toilet facility. Industry  shall 

maintain ZLD. 

The mobile toilet facility made available 

at the site for the day time workers. No 

housing facility  is being provided at the 

mine site, So no other domestic effluent 

generation is anticipated. 

8.  Unit shall make water sprinkling 

arrangement through Tankers for dust 

suppression at different sources of dust 

emission during mining, transportation, 

Regular water sprinkling at the haulage 

road is being done suppress the emitted 

dust during mining,  transportation, 

loading and unloading of Building Stone 
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loading and unloading of Building Stone 

(Khanda, Gitti & Boulder). 

(Khanda, Gitti & Boulder).  Photograph 

of sprinkling is attached as Annexure-IV. 

 

9.  Unit should operate and maintain installed 

water sprinkler system effectively and 

continuously to achieve the standards 

prescribed under E(P) Rules,  1986. 

 

 Agreed and being complied.  Photograph 

of sprinkling is attached as Annexure-IV. 

10.  Unit shall submit Ambient air monitoring 

reports of NABL accredited laboratory on 

quarterly basis to the Board. 

We are committed to submit the Ambient 

air monitoring report of the mine site 

from the NABL accredited laboratory. 

 

11.  All trucks, tractors used in transportation 

of Building Stone (Khanda, Gitti & 

Boulder) shall be covered by canvas sheet 

to prevent dust emission. 

Agreed and mining is being carried out as 

per mining plan which has been made 

according to the Rule(s) 34 of U.P. Minor 

Mineral Concession Rule 1963. All the 

trucks and tractors are being transported 

by covering the tarpaulin sheet. 

12.  Water will be sprayed after loading activity 

(if Building Stone (Khanda, Gitti & 

Boulder) collected could be dry condition). 

Being Complied. 

13.  The dust suppression measures like water 

spraying will be done on the haul roads 

and working areas 

Periodical water sprinkling is being done 

to suppress the dust over the haul road 

and working area to minimize dust at 

source. 

14.  Industry should comply with the provisions 

of Hazardous and Other waste 

(Management & Trans boundary 

Movement) Rules 2016 

No hazardous waste is produced during 

the mining activity. Apart from this blue 

& green colour dustbins are provided at 

the site for any pollutant for their 

collection and  transported to the 
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municipal corporation collection points 

for their final disposal. 

15.  Solid waste should be disposed in such 

manner, so that no water, air and soil 

pollution takes place. 

Blue & green colour dustbins are 

provided at the site for any pollutant for 

their collection and  transported to the 

municipal corporation collection points 

for their final disposal. 

16.  Industry shall abide by directions given by 

Hon'ble Court, MoEF&CC, Central 

Pollution Control Board and UPPCB for 

protection and safe guard of environment 

from time to time. 

 Agreed and being complied. 

17.  Consent fees if revised, shall be payable by 

industry from the date of its applicability. 

 Agreed and being complied. 

18.  Industry shall comply with the relevant 

provisions of Environmental Laws. 

 Agreed and being complied. 

19.  If closure order is issued by CPCB or 

UPPCB against the unit, then CTO issued 

earlier will remain suspended during the 

closure period and after ensuring the 

compliance and after revocation of closure 

order, the CTO will automatically be 

effective with additional conditions 

mentioned in the closure revocation order. 

 Agreed. 

8
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)

Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to SHRI SANGRAM SINGH  located at GATA No. 1876, KHAND No. 01,

AREA 2.02 Hac. Vill. GIRWA, Teh. NARAINI, BANDA, 210129. subject to the provisions of the Water

Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

1.					This CCA SHRI SANGRAM SINGH  granted for the period from 16/12/2022 to 31/12/2026 and valid

for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-

(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting

of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to

be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises

for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.

170041/UPPCB/Banda(UPPCBRO)/CTO/both/BANDA/2022 Date: 16/12/2022

To,

M/s

SHRI SANGRAM SINGH

GATA No. 1876, KHAND No. 01, AREA 2.02 Hac. Vill. GIRWA, Teh.
NARAINI, BANDA, 210129

Application Id-
18645455

S
No

Product Quantity Unit

1 Granite
Khanda/Gitti/Boulder

20200 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 2.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard

9
UPPCB 

Yaar Uttar Pradesh Pollution Control Board 
NZS Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

e777 
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com 

170041/UPPCB/Banda(UPPCBRO)/CTO/both/BANDA/2022 Date: 16/12/2022 

To, 

M/s 

SHRI SANGRAM SINGH 

GATA No. 1876, KHAND No. 01, AREA 2.02 Hac. Vill. GIRWA, Teh. Application Id- 
NARAINI, BANDA, 210129 18645455 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to SHRI SANGRAM SINGH located at GATA No. 1876, KHAND No. 01, 

AREA 2.02 Hac. Vill. GIRWA, Teh. NARAINI, BANDA, 210129. subject to the provisions of the Water 

Act, Air Act and the orders that may be made further and subject to following terms and conditions :- 

1. This CCA SHRI SANGRAM SINGH granted for the period from 16/12/2022 to 31/12/2026 and valid 

for manufacturing of following products. 

S Product Quantity Unit 
No 

1 Granite 20200 Cubic Meters/Year 
Khanda/Gitti/Boulder 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :- 

(1) The daily quantity of effluent discharge (KLD) :- 

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point 

Domestic 2.0 KLD Septic Tank Soak Pit 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 

of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 

be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 

for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as 

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :- 

Industrial Effluent Quality Standard 

S.No. Parameter Standard 

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with 

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be 

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 

dispatched immediately.
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained

continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i)	The applicant shall use following fuel and install a comprehensive control system consisting of control

equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-

(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of
Granite

Khanda/Gitt
i/Boulder.

Particulate
Matter

water
sprinkling

system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

1010 
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained 

continuously so as to achieve the quality of the treated sewage to the following standards. 

S No. Parameters Standards 

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- 

1) The applicant shall use following fuel and install a comprehensive control system consisting of control 

equipment as required with reference to generation of emissions and operate and maintain the same 

continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

S No. Air Type of fuel| Stack no Control Height of 
Pollution Device Stack 
Source 

1 Dust Particulate water 
emission Matter sprinkling 
during system and 
manual Green Belt for 
mining, controlling dust 

transportati emission. 
on and 

loading/unl 
oading of 
Granite 

Khanda/Gitt 
i/Boulder. 

Emmission Quality Standards 

S No. Stack no Parameters Standards 

1 Particulate Matter Ambient Air 
Standard as per 
E(P) Act 1986. 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 

dispatched immediately 

(ii) The unit will not use any type of restricted fuel. 

1ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is 

required for meeting the ambient noise standards for night and day time as prescribed for respective 

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :- 

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

Standards for Industrial |Commercial | Residential Silence 
Noise level in Area Area Area Zone 
db(A) Leq 

Day | Night} Day | Night} Day | Night} Day | Night 
Time | Time | Time | Time | Time | Time | Time | Time 

75 70 65 55 55 45 50 40 

4. Essential documents to be submitted by the Industry/Unit as Applicable :- 

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 

(11) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area. 
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5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of

this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-

1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.

4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant. 

5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only. 

10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

                                                                                    

1111 
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of 

this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of 

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of 

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the 

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non- 

compliance of this direction, your consent will be revoked by the Board. 

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction 

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 

responsibility of the industry to comply with the various conditions of the NOC obtained from the 

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions:- 

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 

month from the laboratory recognized by the MoEF and shall report to the UPPCB. 

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 

outlet for the discharge of effluent or gases emission or sewage waste from the unit. 

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point. 

The applicant shall provide discharge measurement equipment at final disposal point. 

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 

shall be initiated against the applicant. 

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 

occur in excess of standards laid down, such information shall be reported to the Board's offices and all 

other concerned offices. In case of failure of pollution control equipment, the production process connected 

to it shall be stopped with immediate effect. 

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 

only. 

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, 

it shall be imperative to stop production in the industry with immediate effect and such information shall be 

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 

the Competent Authority. 

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 

point or emission point 

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as 

may be necessary.
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Specific Conditions:-

1.	This consent is valid for production of Granite Khanda/Gitti/Boulder - 20200  Cu Meter/Year by opencast

and semi mechanized mining in 2.02 hectare leased area at GATA No. 1876, KHAND No. 01, AREA 2.02

Hac. Vill. GIRWA, Teh. NARAINI, BANDA.

2.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level

Environment Impact Assessment Authority (SEIAA) vide EC reference no. 239/Parya/SEIAA/5518-

4782/2019, Dated– 11.08.2020 and submit its compliance report to UPPCB.

3.	If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired

simultaneously with the expiry of mining lease.

4.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District

Administration.

5.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission

from UPGWA.

7.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.

Industry shall maintain ZLD.

8.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of

dust emission during mining, transportation, loading and unloading of Granite Khanda/Gitti/Boulder.

9.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve

the standards prescribed under E(P) Rules, 1986.

10.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the

Board.

11.	All trucks, tractors used in transportation of Granite Khanda/Gitti/Boulder shall be covered by canvas

sheet to prevent dust emission.

12.	Water will be sprayed after loading activity (if Granite Khanda/Gitti/Boulder collected could be dry

condition)

13.	The dust suppression measures like water spraying will be done on the haul roads and working areas.

14.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans

boundary Movement) Rules 2016.

15.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16.	Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board

and UPPCB for protection and safe guard of environment from time to time.

17.	Consent fees if revised, shall be payable by industry from the date of its applicability.

18.	Industry shall comply with the relevant provisions of Environmental Laws.

19.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain

suspended during the closure period and after ensuring the compliance and after revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order.

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)

Copy to:

                                                                                    
Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions on

quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)

RAJENDRA 

SINGH

Digitally signed by RAJENDRA 

SINGH 

Date: 2022.12.16 19:29:42 

+05'30'

RAJENDRA SINGH
Digitally signed by RAJENDRA 

SINGH 

Date: 2022.12.16 19:30:00 +05'30'
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Specific Conditions:- 

1. This consent is valid for production of Granite Khanda/Gitti/Boulder - 20200 Cu Meter/Year by opencast 

and semi mechanized mining in 2.02 hectare leased area at GATA No. 1876, KHAND No. 01, AREA 2.02 

Hac. Vill. GIRWA, Teh. NARAINI, BANDA. 

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level 

Environment Impact Assessment Authority (SEIAA) vide EC reference no. 239/Parya/SEIAA/55 18- 

4782/2019, Dated— 11.08.2020 and submit its compliance report to UPPCB. 

3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired 

simultaneously with the expiry of mining lease. 

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District 

Administration. 

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance. 

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission 

from UPGWA. 

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility. 

Industry shall maintain ZLD. 

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of 

dust emission during mining, transportation, loading and unloading of Granite Khanda/Gitti/Boulder. 

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve 

the standards prescribed under E(P) Rules, 1986. 

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the 

Board. 

11. All trucks, tractors used in transportation of Granite Khanda/Gitti/Boulder shall be covered by canvas 

sheet to prevent dust emission. 

12. Water will be sprayed after loading activity (if Granite Khanda/Gitti/Boulder collected could be dry 

condition) 

13. The dust suppression measures like water spraying will be done on the haul roads and working areas. 

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans 

boundary Movement) Rules 2016. 

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place. 

16. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board 

and UPPCB for protection and safe guard of environment from time to time. 

17. Consent fees if revised, shall be payable by industry from the date of its applicability. 

18. Industry shall comply with the relevant provisions of Environmental Laws. 

19. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain 

suspended during the closure period and after ensuring the compliance and after revocation of closure order, 

the CTO will automatically be effective with additional conditions mentioned in the closure revocation 

order. RAJ EN DRA Digitally signed by RAJENDRA 

SINGH 

S | NG H pr ral 2.16 19:29:42 

Chief Environmental Officer (circle-2) 

Copy to: 

Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions on 

quarterly basis. Digitally signed by RAJENDRA 
RAJENDRA SINGH sincx 

Date: 2022.12.16 19:30:00 +05'30' 

Chief Environmental Officer (circle-2)

316



                                                                                    
1313317



14
‘State Level Environment Impact Assessment Authority, Uttar Pradesh 

Directorate of Environment, U.P. 
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010 
Phone : 91-522-2300 541, Fax : 91-522-2300 543 

E-mail : doeupiko@yahoo.com 

Website : www.seiaaup.com 

To, 

Shri Sangram Singh, 

S/o Shri Jaiwant Singh, 

R/o Village- Pahara, Tehsil- Mahoba, 

District- Mahoba, U.P. 

Ref. No..2-.2-9)../Parya/SEIAA/S518-4782/2019 Date: // August, 2020 

Sub: Environmental Clearance for Proposed Granite (khanda, Gitti & Boulder) Mine at Gata no.-1876, Khand No.- 

01, Village-Girwan, Tehsil-Naraini, District-Banda, U.P. (Lease area-2.02 ha.). 

Dear Sir, 

Please refer to your application/letter dated 26-04-2019, 28-05-2019, 14-02-2020, 08-06-2020, 19-06-2020, 

addressed to the Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the subject as above. The State Level 

Expert Appraisal Committee considered the matter in its meetings held on dated 26-06-2020 and SEIAA meeting 

14/07/2020. 
A presentation was made by the project proponent along with their consultant M/s PARAMARSH (Servicing 

Environment and Development). The proponent, through the documents submitted and the presentation made, 

informed the committee that:- 

1. The environmental clearance is sought for Granite (khanda, Gitti & Boulder) Mine at Gata no.-1876, Khand 

No.-01, Village-Girwan, Tehsil-Naraini, District-Banda, U.P. (Lease area-2.02 ha.). 

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no. 197/Parya/SEAC/4782/2019, 

dated: 31" July, 2019. 
3. The public hearing was organized on 20/11/2019 and final EIA report submitted on 14/02/2020. 

4. Salient features of the project as submitted by the project proponent: 

i. On-line proposal No. SIA/UP/MIN/34979/2019 

2. File No .allotted by SEIAA,UP 4782 

3. Name of Proponent Shri Sangram Singh S/o Shri Jaiwant Singh 

4. Full correspondence address of proponent and R/o- Vill- Pahara, Tehsil- Mahoba, 

mobile no. District— Mahoba, U.P. 

5. Name of Project Granite (Khanda, Gitti & Boulder) Mining Project 

6. Project location (Plot/ Khasra /Gata No.) Gata No.- 1876 Khand No.- 01 

7. Name of Village Girwan 

8. Tehsil Naraini 

§.District Banda 

10. Name of Minor Mineral Granite (Khanda, Gitti & Boulder) 

11. Sanctioned Lease Area (in Ha.) 2.02 ha. 

12. Mineable Area (in Ha.) 2.02 ha. 

13.Zero level mRL Not Applicable 

14.Max.& Min mri within lease area 162.0 mRi- 138.0 mRL 

15.Pillar Coordinates(Verified by DMO) 25° 18' 28.85"N to 25° 18° 32.55"N 
80° 23' 03.47"E to 80° 23° 12.41" 

16.Total Geological Reserves 17,391,072 m 

17.Total Mineable Reserves 7,06,009 m° 
18.Total Proposed Production (in five year} 1,01,000 m* 
19.Proposd Production for S years 

: a~ Year Production 

tgs \ es 20,200 m= 
fs Poa 20,200 m* 
ZS 5 =: 20,200 m* 

‘ea ¢ 4° 20,200 m*
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20.Sanctioned Period of Mine lease 10 Years 

21.Production of mine/day 67.33m 
22.Method of Mining Opencast Semi-Mechanized 

23.No.of working days 300 days 

24.Working hours/day 8 Hours/Day 

25.No.Of workers 33 

26.No.Of vehicle movement /day 6 J 

27. Type of Land Govt. land Non- Agricultural 

28.Ultimate Depth of Mining 12 Meter 

29.Nearest metalled road from site 0.6 km 

30. Water Requirement PURPOSE REQUIREMENT (KLD} 

Drinking 0.33 

Suppression of dust 3.56 | 

Plantation 096. ___... | 

Otherst if any) wees 

Total 4.89 a 

31. Name of QCi Accredited Consultant with QCI No and 

period of validity. 

M/s Paramarsh (Servicing Environment and 

Development)., Lucknow, U.P. 

QCI/NABET/EIA/1821/RAD120 

Validity- May 01, 2021 

32. Any litigation pending against the project or land in 

any court 

No 

33. Details of SOO m Cluster Map & certificate 

Verified by Mining Officer 

DMO, Banda vide Letter No. 4321/Khanij-30, Banda, 
Dated 02” April, 2019 

34. Details of Lease Area in approved DSR Page No.- 29, S.No.-6 

35. Proposed CER cost 1.30 Lakh rae J 

36. Proposed EMP cost 12.24 Lakh 

37. Length and breadth of Haul Road. Length- 0.6 Km, Width-morethan6.0m 

38. No. of Trees to be Planted 240 

5. The mining would be restricted to unsaturated zone only above the phreatic water tabie and wii nct intersect 

the ground water table at any point of time. 

6. This project does not attract any of the general conditions a on mining projects specified in £1A 

Notification 14/09/2006. 

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile zone 

such as habitat of any wild fauna. 

8. There is no litigation pending in any court regarding this project. 

9. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended). 

Based on the recommendations of the State Level Expert Appraisal Committee (meeting held on 25-06-2020 on 

the above said project, the State Level Environment Impact Assessment Authority (meetings held on dated 14-07-2020 

has decided to grant the Environmental Clearance to the title project for collection of 20,200 m*/year is proposed lease 

area 2.02 ha subject to effective implementation of the following General Conditions and specific conditions: 

General Conditions: 
i This environmental clearance is subject to allotment of mining lease in favour of project proponent by District 

Administration/Mining Department. 

2. Forest clearance shall be taken by the proponent as necessary under law- 

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change in mining 

technology, modernization and scope of working shail again required prior environmental clearance as per EIA 

Mining will be carried out as per the approved mining plan. In case of any violation of mining plan, the 

3. 

Notification, 2006, 

4. No change in the calendar plan including excavation, quantum of mineral and waste shall be made. 

5. 

Environmental Clearance given by SEIAA will stand cancelled. 

6. Four ambient air quality monitoring stations shall be established in the core zone as well as in the buffer zone 

for RSPM, SPM, SO,, NO, monitoring. Location of the stations should be decided based on the meteorological 

data, topographical features and environmentaily.and ‘ecologically sensitive targets and frequency of monitoring 

should be undertaken in consultation with the Stete Pollution: Control Board. The monitored data for criteria 
pollutants shall be regularly up loaded on ae teed also displayed at website. 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

21. 

22. 

23. 

24. 

fi ite (khanda, Gitti & Boulder) Mine at Gata no.-1876, Khand No.-01, Tehsil-Naraini, District-Banda 

U.P. (Lease area-2.02 ha.}. 

Data on ambient air quality (RPM, SPM, $O2, NO,) should be regularly submitted to the Regional office, MoEF, 
Gol, Lucknow and the State Pollution Control Board / Central Pollution Control Board once in six months. 

Ambient air quality at the boundary of the mine premises shall confirm to the norms prescribed in MoEF 

notification no. GSR/826{E) dt. 16.11.09. 

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying arrangement on 

haul roads, loading and unloading and at transfer points shall be provided and properly maintained. 

Measures shall be taken for control of noise levels below 85 dBA in the work environment. Workers 

engaged in operations of HEMM, etc. shall be provided with ear plugs / muffs and health records of the workers 

shall be maintained. 

industrial waste water (workshop and waste water from the mine) should be properly collected, treated so as to 

conform to the standards prescribed under GSR 422 (E) dated 19th May, 1993 and 31st December, 1993 or as 

amended from time to time. Oil and grease trap shall be installed before discharge of workshop effluents. 

Personnel working in areas shall be provided with protective respiratory devices like mask and they shall 

also be imparted adequate training and information on safety and health aspects. 

Special measures shall be adopted to prevent the nearby settlements from the impacts of mining 

activities. 
The transportation of the materials shall be limited to. day hours time only. 

Provision shall be made for the housing the labourers within the site with all necessary infrastructure and 

facilities such as fuel for cooking, mobile toilets, safe drinking water, medical health care, créche etc. The 

housing may be in the form of temporary structures to be removed after the completion of the project. 

A separate Environmental Management Cell with suitable qualified personnel shall be set-up under the control 

of a Senior Executive, who will report directly to the Head of the Organization. 

The Project Proponent shall inform to the Regional Office, MoEF, Gol, Lucknow and State Pollution Control 

Board regarding date of financial closures and final approval of the project by the concerned authorities and the 

date of start of land development work. 

The funds earmarked for environmental protection measures shall be kept in separate account and shall not 

be diverted for other purpose. Year wise expenditure shall be reported to the MoEF, Gol, Lucknow and State 

Pollution Control Board 

The Regional Office, MoEF, Gol, Lucknow and State Pollution Control Board shail monitor compliance of the 

stipulated conditions. A complete set a documents including Environment Impact Assessment Report, 

Environmental Management Plan, Public hearing and other documents information should be given to Regional 

Office of the MoEF, Gol, Lucknow and State Pollution Control Board 

A copy of the environmentel clearance shall be submitted by the Project Proponent to the Heags of the Local 

Bodies, Panchayat and Municipal Bodies as applicable in the matter. 

The Project Proponent shall advertise at least in two local newspapers widely circulated, one of which shall 

be in the vernacular language of the locality concerned, within 7 days of the issue of the clearance letter 

informing that the project has been accorded environmental clearance and a copy of the clearance letter is 

available with the State Level Environment impact Assessment Authority (SEIAA). 

The Project Proponent has to submit half yearly compliance report of the stipulated prior environmental 

clearance terms and conditions in hard and soft copy to the SEIAA,U.P. on ist June and Ist December of 

each calendar year. 

The SEIAA may alter/modify the above conditions or stipulate any further condition in the interest of 

environment protection. 

Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions 

mentioned above may result in withdrawal of this clearance and attract action under the provisions of 

Environment (Protection) Act, 1986 

Specific Conditions: 

1. 

2. 

3. 

Directions/suggestions given during public hearing and commitment made by the project proponent should be 

strictly complied. 

The project proponent shall obtain the forest clearance and permission of Central and State Government as per 

law under the provisions of Forest (conservation) Act, 1980 before the start of work. 

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any 

other area which may have been disturbed due to their mining activities and restore the land to a condition 

which is fit for growth of fodder, flora fauna etc. 

if the proposed project is situated in notified area of ground water extraction where creation of new wells for 

ground water extraction is not allowed, require emept of fresh water shall be met from alternate water sources 

Gerth all the guidelines issued by Government of 

india/State Govt./District Administration relay % 

This environmental clearance does not ra of applicant on the proposed site/activity. 
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14. 

16: 

17. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

This environmental dearance shall be subject to valid lease in favour of project proponent for the proposed 

mining proposals. In case, the project proponent does not have a valid lease, this environmental! clearance shall 

automatically become null and void. 

The Environmental dearance will be co-terminus with the mining lease period. 

Explosive cannot be stored on the site. 

A comprehensive EIA including mining areas within 15 K.M. to assess impact of the mining activity on the 

surrounding area shall be undertaken and report submitted to this Authority within one year. 

No two pits shall be simultaneously worked Le. before the first is exhausted and reclamation work completed, no 

mineral bearing area shall be worked. 

After exhausting the first mine pit and before starting mining operations in the next pit, reclamation and 

plantation works in the exhausted pit shail be completed so as to ensure that reclamation, forest cover and 

vegetation are visible during the first year of mining operations in the next pit. This process will follow till the 

last pit is exhausted. Adequate rehabilitation of mined pit shall be completed before any new ore bearing area is 

worked for expansion. 

Adequate buffer zone shall be maintained between two consecutive mineral bearing deposits. 

Sprinkling of water on haul roads to control dust will be ensured by the project proponent. 

Green belt development shall be carried out considering CPCB guidelines including selection of plant species and 

in consultation with the local DFO / Agriculture Department. Herbs and shrubs shail also form a part of 

afforestation programme besides tree plantation. The company shall involve local people for plantation 

programme. Details of year wise afforestation programme including rehabilitation of mined out area shall be 

submitted to the Regional Office, MoEF&CC, Gol, Lucknow every year. 

Blast vibrations study shall -be~ conducted» -and-@-observation report submitted to the Regional office; 

MoE&CC, Gol, Lucknow and UPPCB within six months. The report shall also include measures for prevention of 

blasting associated impact on nearby houses and agricultural fields. 

Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out in the 

day time only. 

Appropriate arrangement for shelter and drinking water for the mining workers has to be ensured at the mining 

site. 

Maintenance of village roads used for transportation of minerals are to be done by the company 

regularly at its own expenses. The roads shall be black topped. 

Rain water harvesting shall be undertaken to recharge the ground water source. 

Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow and UP 

Pollution Control Board within six months and thereafter every year from the next consequent year. 

Measures for prevention and control of soil erosion and management of silt shall be undertaken. Protection of 

dumps against erosion shall be carried out with geo textile matting or other suitable material, and thick 
plantations of native trees and shrubs shall be carried out at the dump slopes. Dumps shall be protected by 

retaining walls. 

Trenches / garland drains shall be constructed at foot of dumps and coco filters installed at regular 

intervals to arrest silt from being carried to water bodies. Adequate number of Check Dams and Gully Plugs 

shall be constructed across seasonal/perennial naliahs, if any flowing through the ML area and silts arrested. De- 

silting at regular intervals shall be carried out. 

Garland drain of appropriate size, gradient and length shall be constructed for both mine pit and for waste 

dump and sump capacity shall be designed keeping 50% safety margin over and above peak sudden rainfall 

(based on SO years data) and maximum discharge in the area adjoining the mine site. Sump capacity shall also 

provide adequate retention period to allow proper settling of silt material. Sedimentation pits shall be 

constructed at the corners of the garland drains and de- silted at regular intervals. 

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be regularly 

monitored for contamination and depletion due to mining activity and records maintained. The monitoring 

data shall be submitted to the Regional Office, Mo€F, Gol, Lucknow and U.P. Pollution Control Board 

regularly. Further, monitoring points shall be located between the mine and drainage in the direction of flow of 

ground water shail be set up and records maintained. 

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at locations of 

nearest human habitation {including schools and other public amenities located nearest to sources of dust 

generation as applicable) and records submitted to the Regional Office, MoEF&CC, Gol, Lucknow and U.P. 

Pollution Control Board regularly. 

Baseline data for ambient air quality shall be generated and maintained and RSPM level in ambient air in the 

nearby human habitation (villages) shall also be monitored. along with other parameters. 

Corporate Environmental Responsibility (CER) shall be by the project proponent and the details of the various 

heads of expenditure to be submitted as per the guidelines. provided in the recent CER notification No. 22- 

65/2017-1A.I dated 01/05/2018. Work to eregyted.with installation of five hand pumps for drinking water, 
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Mine at Gata no.- Khand No- Tehsil-Naraini, District-Banda 

U.P. (Lease area-2.02 ha.). 

solar light in villages of streets, construction of two numbers of toilets at the primary school with name displayed 

and address and details of beneficiary and gram pradhan along with phone number, photographs should be 

submitted to Directorate as well as to the District magistrate / Chief Development officers. 

29. Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable mechanism so 

that no spillage of mineral/dust takes place. 

30. Occupational health and safety measures for the workers including identification of work related health hazards, 

training on malaria eradication, HIV, and health effects on exposure to mineral dust etc. shall be carried out. 

Periodic monitoring for exposure to respirable mineral dust on the workers shall be conducted and records 

maintained including health records of the workers. Awareness programme for workers on impact of mining on 

their health and precautionary measures like use of personal equipments etc. shall be carried out periodically. 

Review of impact of various health measures shall be conducted followed by follow up action wherever required. 

31. The project proponent will ensure for providing employment to local people as per requirement, necessary 

protection measures around the mine pit and waste dump and garland drain around the mine pit and waste 

dump. 

32. Top soil / solid waste shall be stacked properly with proper slope and adequate safeguards and shall be utilized 

for backfilling (wherever applicable) for reclamation and rehabilitation of mined out area. Top soil shall be 

separately stacked for utilization later for redamation and shall not be stacked along with over burden. 

33. Over burden (OB) shall be stacked at earmarked dump site{s) only and shall not be kept active for long period. 

The maximum height of the dump shall not exceed 20 m, each stage shall preferably be of maximum 10.m and 

overall slope of the dump shail not exceed 35°. The O8 dump shall be backfilled. The OB dumps shall be 

scientifically vegetated with suitable native species to prevent erosion and surface run off. 

34. Monitoring and management of rehabilitated areas shall continue until the vegetation becomes self sustaining. 
Compliance status shall be submitted to the Regional Office, Ministry of Environment & Forests, Gol, 

Lucknow and U.P. Pollution Control Board on six monthly basis. 

35. Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by Indian Bureau of 

Mines. 

36. Permission for abstraction of ground water shall be taken from Central Ground Water Board. Regular monitoring 

of ground and surfece water sources for level and quality shall be carried out by establishing a network of 

existing wells and constructing new piezometers during the mining operation. The monitoring shall be 

carried out four times in a year i.e. pre-monsoon (April-May), monsoon (August), post-monsoon (November) and 

winter (January) and the data thus collected shall be regularly sent to MoEF&CC, Central Ground Water 

Authority and Regional Director, Central Ground Water Board. . 

37. The waste water from the mine shail be treated to conform to the prescribed standards before 
discharging in to the natural stream. The discharged water from the Tailing Dam, if any shall be regularly 

monitored and report submitted to the Regional Office, Ministry of Environment & Forests, Gol, Lucknow, 

Central Pollution Control Board and the State Pollution Control Board. 

38. Hydro geological study of the area shall be reviewed by the project proponent annually. In case adverse 

effect on ground water quality and quantity is observed mining shall be stopped and resumed only after 

mitigating steps to contain any adverse impact on ground water is implemented_ 

39. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for transportation of 

minerals and others shall have valid permissions as prescribed under Central Motor Vehicle Rules, 1989 

and its amendments. The vehicles transporting minerals shall be covered with a tarpaulin or other suitable 

enclosures so that no dust particles / fine matters escape during the course of transportation. No overloading of 

minerals for transportation shall be committed. The trucks transporting minerals shall not pass through wild life 

sanctuary, if any in the study area. 

40. Prior permission from the Competent Authority shall be obtained for extraction of ground water, if any. 

41. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional office, Ministry of 

Environment & Forests, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance of final mine closure 

for approval. 

42. Project Proponent shall explore the possibility of using solar energy where ever possibie. 

43. Commitment towards CER has to be followed strictly. 

44. Regular health check-up record of the mine workers has to be maintained at site in a proper register. It should be 

made available for inspection whenever asked. 

45. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB and other Govt. 

Agencies from time to time. 

46. ‘The blasting will be done only after getting the pecmission from the Mining Department. 

You shall also ensure that the ofese@Paiza Ns not a part of any no-development zone as 

required/prescribed/identified under law. in case 2 ermission shall automatically deem to be cancelled. 

Also, in the event of any dispute on ownership’ ofjand use of sed site, this clearance shall automatically deem 

to be cancelled. St pe < 
Ss J 
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The above stipulated conditions will be enforced inter-alia, under the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 

1986 and the Public Liability Insurance Act, 1991 along-with their amendments and rules made there under and also 

any other orders passed by the Hon'ble Courts of Law relating to the subject matter. 

The project proponent will have to submit approved plans and proposals incorporating the conditions 

specified in the Environmental Clearance within 03 months of issuance of this clearance. The SEIAA/MoEF reserves the 

right to revoke the environmental clearance, if conditions stipulated are not implemented to the satisfaction of 

SEIAA/MoEF. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary. 

This is to request you to take further necessary action in matter as per provisions of Gazette Notification No. 

$.0. 1533{E) dated 14/09/2006, as amended and send regular compliance reports to the -as prescribed in the 

aforesaid notification. 7a 
3 

(Ashish Tiwari) 

Member Secretary, SEIAA 

Copy for Information and necessary action to: 

1. The Principal Secretary, Environment, U.P. Govt., Lucknow. 

2. Advisor, JA Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira 

Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi. 

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya 

Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow. 

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti 

Nagar, Lucknow. 

5. District Magistrate, Banda, U.P. 

6. Director, Department of Geology & Mining, U.P. Lucknow. 

7. Copy for Web Master/Guard file. 

(Ashish Tiwari) 

Member Secretary, SEIAA 
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~ ffl ~ fiA-fiA ~ ~ ffl w)- fctRj wffif4~ <rg t ~ ~ ~ 
1WT cf> ~ cf> ~ "ITT 3fR q<ec:rx ~ctqi;M ~ ~ cfi ~ wtifclc:t ~ 
t 3fR mnJ ~ ~i:lqi;l-<I q<eC:1-< cf>~ wtifclc:1 ffl t, ~ fc), '3cffi' Pfq'ilcl<'fi 
it ~ t atR ~oqi;M ~ ~ ~ 7n) -qarr cf) ~ l:Rffl ~ sarr t atR 
vt°ffi fcp \1Cffl ~ cfi lTPT-3 it 31 ~c4Fcffi ~ I 

~,w1 ri ~ _.. J 1 
l ~ lf1W a~,v SR~ 

...... ill~ ' 

(r:imi ~z fu~) 
-w:rr f.,~lf«-rtl (f..lo~o)/ 

!Ji-! m ~~-w.r (~) 
~kr 

-3-

22

L286 

bp 
(leaky) 1p 1% tay ke tata bp a” 

(2h) 2 bbb) NP Wb ppruni bird 

—t- y 

[2 Dpjtobie b Elle b Iphble bes ej Lie 
Ale 2 eS DaSI AbAAh bib @ [Bh bl bd| Rid SRS INBDVA aye 2 Dojtokie & 

biebh| Beg 4b] Ln “2 [pad LDbIAK fb & Meh INBobA MAS hold AE Z 
IDAdb I>pIAK RIK Aba pola IBA AlbODh Ale [2 Liple & leebhA & elke 

beO IBD ) 2 2h reb_jK Bap) YO LIB Ah [phi lekJ—beky Aaplel kao bible 
kb [Dbjip» DRYIS & Zh & [pbie bea |b Nebva pola aye pe bode} 
IXk|H bin} ‘edd Indl BYsh—h BQ DYL-2Dh Alle BL Raj INBobA ke AP22h 
aL} ® bible {belietie 2) pb OL op ésesveves ok LOC //- Goal >| BOZO. F9 Blea 

I pplln J2 PablD>h k AAW bola AbaibeP| Leb Albalie ‘Yelbk-bbd Dpajoojp 

k Ypblkph| bbo Dejlle A RBs ale PS pik) Bk Ne & kab Libhh 
ID Lips kb Dubpiibieb| eb [ubaye ‘YelDk-bb> |) Us ‘Urblin Lp} lelteh® Lp 
hip D8 pas Lisle DIE LD [ebih LA b Bebb ivo| ‘fll 1B bry Bip 
we Ib & kik Sdlilie blk  pbie yn (sumwas suai) pala able (sped) bob 
‘LIBS DAI [cb 2 Ibe 12d Ink Dep, & Iphbie adjiyie [elle Belo} asoip [PDL 

‘Qn Ah [PAKS | 2 Wad DALNPDh alle LIK DRYWIbrb| [ob Mb2DPh INBbb|A 

MdAB pal b PavIK  IeebEie ied [elbpja ‘Ipkjibs ‘Pib biln pel Lbibals 
tn eth lb fle Re) ibis Me Gb NEGED MY le BR ki Aye HAA Ine 

Eh bhlifedhfh balk Ib bib B3 3p , Paes aye ~ 2 Ba 

LOG LES Ry 

ee ee 

ar) L/IT TT) [pe ae 
UCaqdVYd YVLLN leek 2 
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Y'l\ ~ UTTAR PRADESH (
3
) 

~ ~ 3tfi-q1 02AE 959832 
iwr-1 

~l1"¢cf>T~ l1"¢ q;r ~':li4fot ~ ~-cm ~ 1r-~ vfT ~-~ ct)- a5-R'le1 ~ ~ ~ 1TT1l-~ ct> ~ "ffflm/lllcT/~ "ffflm-1876 (~ ~0-01) ~ 2.02 to vfT ~ ~ ~ ffl ~ ~ t 3fix \ffi C'f@ ~ ~ ~ (Colourd) fcnm 7T<TT t 3fix RilsticCI ~ ~ 3lelm er ~~11-=ax PtJ...ifMt.a t :-
~/lllcT/~~-
1876 (~ ~0-01) ~ 
2.02 to 

~ 
A 

B 

C 

D 
R.P. ~3rt 

~- ~ aT';l ~ ~ l'llcT ~0-1876 <Pl ffi 1TT1T 
~- ~ aT';l ~ ~ l'llcT ~0-1963 cf 1964 
~- ~ aT';l ~ ~ l'llcT ~0-1876 <Pl ffi 1TT1T 
tfffl- ~ aT';l ~ ~ ~ ~0-02 cf l'llcT ~0-

1876 <Pl ffi 1TT1T 

amm (Latiude) fflffi (Longitude) 
25° 18 33.4&" N 80° 23 04.08 E 
25° 18 31.87 N 80° 23 11.86 E 
25° 18 29.1 t" N 80° 23 l 0.0s" E 
25° 18 28.88 N 80°23 04.01 E 
25° 18 39.65" N 80°23 00.08 E 

3fix ~ (!d~Gl-<I '\ffif ~• cp'ITT 7T<TT t I 

I 

I 

i 
(r.r z-:1~ el t~r,{ Ht~) 

3W 1 , 5,\rt;rtl (~o~o)/ 
~11-111 1 ,4\vr :f.1 t-t (s~) 

cn,n 

-4-

23

DIA § 

Sat WET UTTAR PRADESH 6) O2AE 959822 

Ba Yee oT aah 
Tee Or aaa ok WIE wT Yous GT TAUe_aigt Ht aevta ABH a RM ofa 3 GR PAN / Me / ars YeMN-1876 (ars o-01) YHar 2.02 
80 GT See wre vers aeRt A fae Bote TA oer MT A efor Colourd) fren Ta 8 ot forrat WAR cen sere g tera PrafiRad & 

GAT / TMC / SS GAN | SAR- eta Fa VT ae Ter Go—-1e876 HVS aN 1876 (PS WO-01) weal | cfe—  efhaa Aa VT are MET Ho—1963 q 1964 2.02 20 qd was aa etn ate mer Ho-1876 aT Sy aT 
aaa edtea da ST are ws Ho-02 g AMET Ho 

1876 @ We AT 

faq FATT (Latiude) auiex (Longitude) A 25° 18 33.48 N 80°23 04.08" E B 25°18 31.87 N 80°23 11.86 E C 25°18 29.11" N 80°23 10.08 E D 25°18 28.88 N 80°23 04.01" E RP. a3 25° 18 39.65 N 80°23 00.08" EC 

OR fos VACERI “THT AVS” Her way | 
—4— 

Sanpumpre, ow ee ”y {aga oA wart ) (ate AETRR [g) 
wre wites waa AT Te (Mo ATo)s 

. 

DAL TY (Pre) 
aay
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(4) 
~ ~ UTTAR PRADESH "WT-2 02AE 959833 

~ 'CJ¢ em. 'fl-<filfo '(qj~tq 

1. ~tflttq ~ i:M'(flli : qcecm ~ 'Cfce ~ ~ ff~ ~ q;) -q¢ ~ ~ 7T<l 
ef5I' ff ~ &NT ~ lflt ~ '3q(Sjf;t\J1 ~ 'y""~ ~. ~. ~ * 
~ ff '3m:m x3q(SjP!Gi (~) Pl<.1'1iq~-1963 * ~-27(3) q 2a(2)(cfA) * 
~ ~/~ ~ ~ ~ 'qcje.f ~ ff <fr ~ ~ * 
~ t<llfltttj q;T ~ ~ I 

~ ~•Ntllt4' ~ 'ijf1ff ffi ~ ~ti~~n, ¥ ~ 
~ qlt ~ fqjffl ~~ ~~ ~ lq;l'cJ ffi fqjffl UoTtcl>ffi 

(12 ~)/ (08 llffrffif) / (08 Jl'fm@)/ (08 ~)/ (08~)/ (08~)/ m~ m~ m~ m~ m~ m~ 
1 2 3 4 5 6 7 

5,57,520.00 
(vf11T 05 ~ 

8,36,280.00 
5,57,520.00 ~ 3,48,450.00, 

5,57,520.00 5,57,520.00 5,57,520.00 Q'll.fl{ qlf 01.12.2020 ~03 wf "!tvl'liT wt sq 'GfliT ~~ 01.02.2021 01.03.2021 01.04.2021 
2,09,070.00) 

01.01.2021 

~qlf 
8,36,280.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .11.2021 01 .12.2021 01 .01 .2022 01 .02.2022 01.03.2022 01 .04.2022 

~qlf 
8,36,280.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .11.2022 01.12.2022 01.01.2023 01 .02.2023 01.03.2023 01 .04.2023 

~qlf 
8,36,280.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .11 .2023 01.12.2023 01.01.2024 01 .02.2024 01 .03.2024 01 .04.2024 

ffl <flt 
8,36,280.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .11 .2024 01 .12.2024 01.01 .2025 01 .02.2025 01.03.2025 01.04.2025 

-5-

24

TAT W231 UTTAR PRADESH 

ea Tee 
wafer a ara: ceca ga yee aH afl 4 WUg UH aH ved wR fea 7a 
aa 4 vad at eed 7a Sh woah gad ce wel, fred, docx G 
ware A voro wat (cer) fraaracf—1963 & frax—27(3) a 28(2)(4) 

En. aver eahca 
O2AE 959833 

ager APar/Aamt A erate wer age age ¥ A wh aT S 
TAR Cael HT PTAA HET | 

2a eraRrat & wT oe a Pena agel aaa 
veer at | wera foes | fede feet | qa feed | age feet | wen feer | wor fox (12 uftera)/ | (08 wferert)/ | (08 wferera)/ | (08 wferera)/ | (08 wie) / | (08 wfterd) / 

daar feer aan ferer aaa ferer aaa fer aaa fee eae far 
2 3 4 5 6 7 

5,57,520.00 
(arr 05 wferert 

gery ag | 8:36.280.00 Se 0 an” | 587,520.00 | 5,7,520.00 | 557,520.00 ad 3 or fan ater 0 01.02.2021 01.03.2021 01.04.2021 
2,09,070.00) 

01.01.2021 
fara af | 8:96.280.00 5,57,520.00 5,57,520.00 | 5,57,520.00 | 557,520.00 | 5,57,520.00 

01.11.2021 01.12.2021 01.01.2022 | 01.02.2022 | 01.03.2022 | 01.04.2022 
qa a 8, 36,280.00 5,57,520,00 5,57,520.00 | 5,57,520.00 | 557,520.00 | 5,57520.00 

01.11.2022 01.12.2022 01.01.2023 | 01.02.2023 | 01.03.2023 | 01.04.2023 
nore 8, 36,280.00 557,520.00 5,57,520.00 | 5,57,520.00 | 557,520.00 | 5,57520.00 

01.11.2023 01.12.2023 01.01.2024 | 01.02.2024 | 01.032024 | 01.04.2024 
am ag | 036,280.00 5,57,520.00 5,57,520.00 | 557,520.00 | 5,57,520.00 | 5,87.520.00 

01.11.2024 01.12.2024 01.01.2025 | 01.02.2025 | 01.03.2028 | 01.04.2025 
—5— 

ry 1 AN (ais aelat fiz) 
y y/ ! V} { aa TA BATS ) ari ara fare Fear fio /To)/ 

: um vitss arial geri ataaret (ahr) 

4 
ata 
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~ UTTAR PRADESH 
'0"of qt{ 8,36,280.00 5,57,520.00 5,57,520.00 

01 .11 .2025 01 .12.2025 01.01.2026 

~qt{ 
8,36,280.00 5,57,520.00 5,57,520.00 
01.11 .2026 01 .12.2026 01 .01 .2021 

~ qt{ 
8,36,280.00 5,57,520.00 5,57,520.00 
01 .11.2027 01.12.2027 01.01.2028 

~ qt{ 
. 8,36,280.00 5,57,520.00 5,57,520.00 

01.11 .2028 01 .12.2028 01.01 .2029 

~qt{ 
8,36,280.00 5,57,520.00 5,57,520.00 
01.11 .2029 01 .12.2029 01 .01.2030 

~fcpm 3llol{f$m ~fcpm ~fcl;m 
(08 ~)/ (08 ~)/ (08 ~)/ (08~)/ mrcm tmnfcm mrcm mrcm 

8 9 10 11 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .05.2021 01 .06.2021 01 .07.2021 01 .08.2021 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .05.2022 01 .06.2022 01 .07.2022 01 .08.2022 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .05.2023 01.06.2023 01 .07.2023 01.08.2023 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .05.2024 01 .06.2024 01 .07.2024 01 .08.2024 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .05.2025 01.06.2025 01.07.2025 01 .08.2025 

1 

n?bS 
5,57,520.00 5,57,520.00 

01 .02.2026 01.03.2026 

5,57,520.00 5,57,520.00 

01 .02.2027 01.03.2027 

5,57,520.00 5,57,520.00 

01 .02.2028 01.03.2028 

5,57,520.00 5,57,520.00 
01 .02.2029. 01.03.2029 
5,57,520.00 5,57,520.00 
01 .02.3030 01.03.3030 

~ f$m ~ f$m 
(08 ~)/ (08 ~)/ m~ m~ 

12 13 
5,57,520.00 5,57,520.00 
01.09.2021 01.10.2021 
5,57,520.00 5,57,520.00 
01.09.2022 01.10.2022 
5,57,520.00 5,57,520.00 
01 .09.2023 01.10.2023 
5,57,520.00 5,57,520.00 
01.09.2024 01 .10.2024 
5,57,520.00 5,57,520.00 
01.09.2025 01 .10.2025 

~ 
(ttm~ ~~"{ ™~) 
~ ~ (~o/Uo)/ 

~MITI 131 \~ tiTft ( ~) 

Gf1~ 

9~9834 
5,57,520.00 

01.042026 

5,57,520.00 

01 .04.2027 

5,57,520.00 

01 .04.2028 

5,57,520.00 

01 .04.2029 

5,57,520.00 

01 .04.2030 

~ qf.f -q 
~~ 
~ 

~o -q) 
14 

69,69,000.00 

69,69,000.00 

69,69,000.00 

69,69,000.00 

69,69,000.00 

-6-

25

i RA NE NOR 
Naa i : we t 4 . ss ¥ ne 

, (5) 
out Yael UTTAR PRADESH OOAE 95982 

wat ay | %36.280.00 |  5,57,52000 | 557,52000 | 55752000 | 55752000 | 56752000 01.11.2025 01.12.2025 01.01.2026 | 01.02.2026 | 01.03.2026 | 01.04.2026 wart af | °96.280.00 | — 5,57,520.00 | 5,57,520.00 | 557,520.00 | 557,52000 | 55752000 01.11.2026 01.12.2026 01.01.2027 | 01.02.2027 | 01.03.2027 | 01.04.2007 area af | %96.280.00 | 557,520.00 | 557,520.00 | 557,520.00 | 5,67.520.00 5,57,520.00 01.11.2027 01.12.2027 01.01.2028 | 01.02.2028 | 01.03.2028 | 01.04.2028 arr ag | 8:36.280.00 | 557,520.00 | 5,57,520.00 | 557.5200 | 55752000 5,57,520.00 01.11.2028 01.12.2028 01.01.2029 | 01.02.2029. | 01.03.2029 | 01.04.2029 zwar ag | °3628000 | 56752000 | 557,520.00 | 65752000 | 55752000 | 85752000 01.11.2029 01.12.2029 01.01.2030 | 01.02.3030 | 01.03.3030 | 01.04.2030 

Veer at F werd fost | onan fer | ait fer | cad fees TaRa feet | andl freq ma fa (og after) / | (08 uftrert) / | (08 wire) / | (8 weer) / | (08 ufera) 7 (8 vftaa)y | St : eam faer eae feer aaa fee Quan feer eam fee euar fee (0 2) 
8 9 10 11 12 13 14 557,620.00 | 5,6752000 | 5,57,62000 | 55752000 | 557,62000 | Ss7sn000 01.05.2021 | 01.06.2021 | 01.07.2021 | 01.08.2024 01.09.2021 01.10.2021 | 89.69.000.00 557.520.00 | 5,57.620.00 | 557,520.00 | 55752000 | 5,57,62000 | 55752000 | 01.05.2022 | 01.06.2022 | 01.07.2022 | 01.08.2022 | 01.09.2022 | o1.10.209 | 6269.000.00 , 5.57,62000 | §,87,520.00 | 5,57,52000 | 557,520.00 | 55752000 | S5752000 toon | 01.05.2023 | 01.06.2023 | 01.07.2023 | 01.08.2023 | 01.09.2023 | o1.to2003 8.000: ] 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 | 01.05.2024 | 01.06.2024 | 01.07.2024 | 01082024 | 01.09.2024 | 0110204 | 69.69,000.00 ) 5.57,520.00 | 5,67.520.00 | 557,520.00 | 557,520.00 | 5.57520.00 | 887 S000 |_01.05.2025 | 01.06.2025 | 01.07.2025 | 01.08.2025 | 01.09.2095 01.10.2025 | 99-69.000.00 ) ; 

g 

Ng £ —6— 
) 5 
 Seonpamthet ( aa ot Te | 

® 

3 

3 

ari 
ara 

(His Tergz fe) 
AIT Pentre 1 (F¥o To) / 

Beare aay wr (derfhreH) 
at 
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\ ~ \ 

. ..... ... -.aa l 
' ~ 

" ~:1 

t .~ ~ f .~,t ,;_ ', l,~ .. "'\: "'-..f.~!J 

I 

TT R PRADESH 
(6) 

\1~ u A 
n ?IU~- 9'19P.~ '1 5.57.520.00 5.57.520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57~520.00 

69,69,000.00 
01 .05.2026 01 .06.2026 01 .07.2026 01 .08.2026 01.09.2026 01 .10.2026 5,57.520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 

69,69,000.00 
01 .05.2027 01 .06.2027 01 .07.2027 01.08.2027 01 .09.2027 01 .10.2027 5,57.520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 

69,69,000.00 
01.05.2028 01 .06.2028 01 .07.2028 01 .08.2028 . 01.09.2028 01.10.2028 5.57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 

69,69,000.00 
01 .05.2029 01 .06.2029 01.07.2029 01 .08.2029 01.09.2029 01.10.2029 5.57,520.00 5,57,520.00 5,57,520.00 5,57,S20.00 5,57,520.00 5,57,520.00 

69,69,000.00 
01.05.2030 01 .06.2030 01 .07.2030 01 .08.2030 01.09.2030 01.10.2030 

2. ~lf¾1tq ~ ~ ~ ~ ln1TT : ~ 1TT7T ~ Gfci.t~a f<:41fll~ ~ ~ cf;l :!1@R ~ ~ cf>~faql cf>~~ cpl f.mtfm cfflT ~ "oas3. ~ ~ ~ tTI<l ~ mwr· ~ tt-<¢1~ fflf"ll"R ~ OO/Jt1-1e11~-1 ~ :!1@R ~ {-~0~0-11 ~ upmines.upsdc.gov.in ~ \if1,l' cJRcfi fcnm ~ ~ ~ qft~~~cpl~~I 

3. ~lf¾1tq q;y ~ ~ :!1@R .:t' ~ ~ ffi cf>l4qlti cffi ~ : ~ ~ ~ -~ (Presents) cJft WITT 3tR ~ cf> 3MR ~ mcrn cpl ~ f<:41f¾1Rt qft ~ ~ cpl :!1@R q~ecm &"RT f.i<@ ~ cf> ~ .:r fcnm ~. m ~ ~ ~ct;~~ - ~~ m Fctftr'c &TW IDxT ~ <ITT'. WTTUJ ~ ~ ~ ~ ~ ~ qft \ijT ~ t, ~ iile14lG1I~ cpl ~ I 

I 

4 
(tj(l)q ~R~T~{ f~~) 

\fm fGt~1~q;rfi (f.:lo /Uo)/ 
~ .:?i!f\\l ·r,rft ( S~IJI) 

'1ilfl 

-7-

26

’ 

’ 

Wael UTTAR PRADESH 
OP AE 959825 

5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 69,69,000.00 
01.05.2026 01.06.2026 01.07.2026 01.08.2026 01.09.2026 01.10.2026 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 69,69,000.00 
01.05.2027 01.06.2027 01.07.2027 01.08.2027 01.09.2027 .| 01.10.2027 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 69.69,000.00 
01.05.2028 01.06.2028 01.07.2028 01.08.2028 . 01.09.2028 01.10.2028 = 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 69,69,000.00 
01.05.2029 01.06.2029 01.07.2029 01.08.2029 01.09.2029 01.10.2029 — 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 69,69,000.00 
01.05.2030 01.06.2030 01.07.2030 01.08.2030 01.09.2030 01.10.2030 oes 

Wa ag GH Ger’ oe BREN Ser we sat /sitross stds para Parity ¥-VHOTAO-11 Wes upmines.upsde.gov.in We WAT Gs fray RET Tet AeA al ve fe forenfrant ar vot orert | 

3. Rafer or waa wR Gra 7 fear a at orb a wpa: aft xq 
saraaa, 74 (Presents) ot wef sie wftael & oes wer ue ay dg eater 
OT feet feet wr ya seca are Mad wa & ee a far ony, at wa te 
afory & SR Wor SER aAT a faire ore arr Phe Re wa wy uy 
oe Ot S aye Gt oT wad &, GS serps wr sora 

4 + 
| __ het (ns crf Ayres, Py (agg et ae BR ct (st) 

> 
were aly arts (waa) 

aay 
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5ri~ ~ UTTAR PRADESH (7) 02AE 959836 
81fc11-3 

&cflloi1 dQc!loQ 

1. ~. Q,tt'~ GIJO ~ lJffl <ITT 1P1' ffi ~ 'qccf ~ ~ 'GIT ~ t : 
~ q~eGI'< ~ m '3lJ ~ ~) Pl<PM<>li 1963 cf> ~ ~ <IT ~ 
-q-a qft ~ M'tl~GI cmT ~ W cfTT ~ clR "ITT ~ ~ 1R"cT ~ cJR 
~ t 3tR ~ vllJT cfTT ~: m 3tmf: \JJii:f cJR~ t fclRj '~ ~ t 
TT¥) ~ ~ fcp-4 vfR cf> ~ q~eGI'< cfTT ~ ~ ffi q)f t{l~qj'(Oj ~ cf) ~ 
~mfmf 3icfffl ~ ~ I 

2. qceGI'< ~ ctft ~ ~ ~ ~Affffi41 cffl' Sei~•ii/~ :-

q~eGI'< ~ ~ ~ (11Jt.=e:tM) cf) 3mJR "CR ~ 't<l,~cq, q)f ~ ~ 3tR 
'3~)'tl1 cJR ~ "CR, \ffif ~ qft ~ "CR m ~ ~ ~ "CR m 
c'1c<1:tillc'1 ~ ct,61°'5'< 1lrn' cf> ~ (~ ~ ~ ~ 1WT cf> ~-1 cf> 3MR 
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Girwan, Uttar Pradesh, India 

Unnamed Road, Girwan, Uttar Pradesh 210001, India 

Lat 25.310214° 

Long 80.382572° 

19/07/24 05:31 PM GMT +05:30 
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KAVITA NURSERY
MALPUR RING ROAD POLICE CHAWKI NEW HAIDERGANJ DUBAGGA

Contact No: 9794060762

GSTIN/UIN : 09AIRPL7794F2ZE

TAX INVOICE
Details of Receiver | Billed to : Invoice Details

Name        : Sangram Singh Invoice No      : 10151

Address   : Pahra, Kabrai, Mahoba, Mahoba, GSTIN:
09GEUPS8088L1ZY

Invoice Date   : 19/07/2024

Phone     :

State     : Uttar Pradesh    |  State Code : 09

SNo. Item Name HSN Qty Rate Total Amount

1 U K Lipis 6*6 Poly Bag 1700 10.00 17000.00

Tax Invoice Amount in Words Total Amount  : 17000.00

Seventeen Thousand   Rupees  zero  Paise  Only Discount : 0.00%  Rs.0

Freight : 0.00

Final Amount : 17000.00

Paid Amount : 0.00

Bank Details :

  Bank Account Number : 50200076621741

  Bank Branch IFSC : HDFC0000078 GST Payable on Reverse Charge 0.00

Terms and Condition :

. Certified that the particulars given above are true and Correct

For KAVITA NURSERY
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TAX INVOICE 
Details of Receiver | Billed to : Invoice Details 

Name : Sangram Singh Invoice No : 10151 

Address_: Pahra, Kabrai, Mahoba, Mahoba, GSTIN: 
O9GEUPS8088L1ZY 
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Freight : 0.00 
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Paid Amount : 0.00 
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Terms and Condition : 
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For KAVITA NURSERY 
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Date:  

From,  

Shri Sangram Singh S/o Shri Jaiwant Singh 

R/o- Vill- Pahara, Tehsil- 

Mahoba, District- Mahoba, U.P. 

To, 

Member Secretary,  

Uttar Pradesh Pollution Control Board (U.P.P.C.B.),  

Lucknow, U.P. 

 

Compliance Report: Period June 2024. 

Subject: Submission of Six Monthly compliance report (June 2024) for the project 

Building Stone (Khanda, Gitti Boulders), in Gata No.- 1876, Khand 

No.- 01, Village- Girwan, Tehsil- Naraini, District- Banda, U.P. 

(Leased Area : 2.02 ha.). The conditions mentioned in the 

Environmental Clearance Letter EC Ref. No. – 

239/Parya/SEIAA/5518-4782/2019, Date of Issue EC - 11/08/2020 

Respected Sir, 

Kindly refer to the Environmental Clearance Letter EC Ref. No. – 

239/Parya/SEIAA/5518-4782/2019, Date of Issue EC - 11/08/2020 against which 

as per the MoEF&CC guidelines, I am submitting here the detailed Six Monthly 

compliance report for the project Building Stone (Khanda, Gitti Boulders), in 

Gata No.- 1876, Khand No.- 01, Village- Girwan, Tehsil- Naraini, District- 

Banda, U.P. supported by the relevant documents. 

Yours Faithfully, 

 

 

(Sangram Singh) 

Authorized Signatory 

C.C. to- 

1. Regional Office, Uttar Pradesh Pollution Control Board, Banda, U.P. 

2. The Joint Director, MoEF&CC, Lucknow, U.P. 

3. Director, Directorate of Environment, Lucknow, U.P. 
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Date: 

From, 

Shri Sangram Singh S/o Shri Jaiwant Singh 

R/o- Vill- Pahara, Tehsil- 

Mahoba, District- Mahoba, U.P. 

To, 

Member Secretary, 

Uttar Pradesh Pollution Control Board (U.P.P.C.B.), 

Lucknow, U.P. 

Compliance Report: Period June 2024. 

Subject: Submission of Six Monthly compliance report (June 2024) for the project 

Building Stone (Khanda, Gitti Boulders), in Gata No.- 1876, Khand 

No.- 01, Village- Girwan, Tehsil- Naraini, District- Banda, U.P. 

(Leased Area : 2.02 ha.). The conditions mentioned in the 

Environmental Clearance Letter EC Ref. No. — 

239/Parya/SEIAA/5518-4782/2019, Date of Issue EC - 11/08/2020 

Respected Sir, 

Kindly refer to the Environmental Clearance Letter EC Ref. No. — 

239/Parya/SEIAA/5518-4782/2019, Date of Issue EC - 11/08/2020 against which 

as per the MoEF&CC guidelines, I am submitting here the detailed Six Monthly 

compliance report for the project Building Stone (Khanda, Gitti Boulders), in 

Gata No.- 1876, Khand No.- 01, Village- Girwan, Tehsil- Naraini, District- 

Banda, U.P. supported by the relevant documents. 

Yours Faithfully, 

(Sangram Singh) 

Authorized Signatory 

C.C. to- 

1. Regional Office, Uttar Pradesh Pollution Control Board, Banda, U.P. 

2. The Joint Director, MoEF&CC, Lucknow, U.P. 

3. Director, Directorate of Environment, Lucknow, U.P. 
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Compliance Report | June 2024 

 

1 

POINT WISE COMPLIANCE TO CONDITIONS OF ENVIRONMENT 
CLEARANCE ISSUED BY SEIAA, UP, MoEF&CC Proposal no- 
SIA/UP/MIN/50705/2019, File No. – 5518-4782/2019,  EC Ref. No. – 
239/Parya/SEIAA/5518-4782/2019, Date of Issue EC - 11/08/2020 
Environment Clearance for Mining of Building Stone (Khanda, Gitti, Boulders) at 
Gata No. - 1876, Khand No.- 01, Village- Girwan, Tehsil- Naraini, District- Banda, 
U.P., (Leased Area- 2.02 ha.),  Shri Sangram Singh S/o Shri Jaiwant Singh 

S.No. General Conditions  Compliance Status 

1.  This environmental 
clearance is subject to 
allotment of mining lease 

in favour of project 
proponent by District 
Administration/ Mining 

Department.  
 

The environmental clearance has been 

sought for  Applicant, Shri Sangram 

Singh S/o Shri Jaiwant Singhhas been 

given the consent for an area of 2.02 Ha. 

for extraction of 20200 m3/ year Building 

Stone (Khanda, Gitti, Boulders), in Araji 

No. – 1876, Khand No.- 01, Village- 

Girwan, Tehsil- Naraini, District- Banda  

vide letter no. 3909/khanij-30,Banda, 

dated 23rd February 2019 for a period of 

Ten Years deed was executed  from 

09.11.2020 to 08.11.2030.  Attached as 

Annexure-II. 

2.  Forest clearance shall be 

taken by the proponent as 
necessary under law. 
 

As per the law of mining, any area will 

be given for mining lease will get prior 

forest clearance even before the 

publication for bidding. The LoI has been 

awarded  vide letter no. 3909/khanij-

30,Banda, dated 23rd February 2019,  

deed was executed  from 09.11.2020 to 

08.11.2030 and has already granted the 

necessary clearances.  

3.  Any change in mining 
area, Khasra numbers, 
entailing capacity 

There has not been done any product mix 
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clearance is subject to 
allotment of mining lease sought for Applicant, Shri Sangram 

in favour of project | Singh S/o Shri Jaiwant Singhhas been 
proponent by District] | 
Administration/ Mining | given the consent for an area of 2.02 Ha. 

Department. for extraction of 20200 m°/ year Building 

Stone (Khanda, Gitti, Boulders), in Araji 

No. — 1876, Khand No.- 01, Village- 

Girwan, Tehsil- Naraini, District- Banda 

vide letter no. 3909/khanij-30,Banda, 

dated 23rd February 2019 for a period of 

Ten Years deed was executed from 

09.11.2020 to 08.11.2030. Attached as 

Annexure-II. 

2. Forest clearance shall be | As per the law of mining, any area will 
taken by the proponent as 
necessary under law. be given for mining lease will get prior 

forest clearance even before the 

publication for bidding. The Lol has been 

awarded vide letter no. 3909/khanij- 

30,Banda, dated 23rd February 2019, 

deed was executed from 09.11.2020 to 

08.11.2030 and has already granted the 

necessary clearances. 

3. Any change in mining | There has not been done any product mix 
area, Khasra numbers, 

entailing Capacity 

Compliance Report | June 2024 

4]345
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2 

addition with change in 

process and or mining 
technology, modernization 
and scope of working 

shall again required 
prior environmental 
clearance as per EIA 

Notification, 2006.    

in form of Khasra number or area. 

Application made for extraction of 20200 

cubic meter per annum as per deed & 

approved mining plan. 

4.  No change in the calendar 

plan including 

excavation, quantum of 

mineral and waste shall 

be made. 

 
 

There will be no change in calendar plan 

and excavation permission as per the 

issued EC letter from SEIAA, U.P.  EC 

Ref. No. – 239/Parya/SEIAA/5518-

4782/2019, Date of Issue EC - 

11/08/2020 (Attached as Annexure-I) 

5.  Mining shall be carried 
out as per the approved 

mining plan. In case of 
any violation of mining 
plan. The environmental 

clearance given by SEIAA 
will stand cancelled. 

Mining is being done as per the approved 

mining plan & No violation of mining 

plan is envisaged.   

6.  For ambient air quality-
monitoring stations shall 
be established in the 

core zone as well as 
buffer zone for RSPM, 
SPM, SO2 & NOx 

monitoring. Location of 
the stations should be 
decided based on the 

meteorological data, 
topographical features 
and environmentally and 

ecologically sensitive 
targets and frequency of 
monitoring should be 

undertaken in 
consultation with the 
State Pollution Control 

Board. The monitored data 
for criteria pollutants 
shall be regularly 

uploaded on the company’s 
website and also 
displayed at website. 

For ambient air quality-monitoring the 

stations has been selected on the basis of 

Wind-rose to establish the wind-ward 

side and lee-ward side at the mine site. 
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process and or mining 
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Notification, 2006. 

in form of Khasra number or area. 

Application made for extraction of 20200 

cubic meter per annum as per deed & 

approved mining plan. 

No change in the calendar There will be no change in calendar plan 

plan including and excavation permission as per the 
excavation, quantum of 

mineral and waste sha] ] | issued EC letter from SEIAA, U.P. EC 

be made. Ref. No. — 239/Parya/SEIAA/5518- 

4782/2019, Date of Issue EC - 

11/08/2020 (Attached as Annexure-I) 

Mining shall be carried | Mining is being done as per the approved 
out as per the approved 

mining plan. In case of 

any violation of mining 

plan. The environmental 

clearance given by SEIAA 

will stand cancelled. 

mining plan & No violation of mining 
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core zone as well as 
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Board. The monitored data 

for criteria pollutants 
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uploaded on the company’s 
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displayed at website. 

For ambient air quality-monitoring the 

stations has been selected on the basis of 

Wind-rose to establish the wind-ward 

side and lee-ward side at the mine site. 
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7.  Data on ambient air 

quality (RSPM, SPM, SO2 & 
NOx) should be regularly 
submitted to the Regional 

office, MoEF, GoI, 
Lucknow and the State 
Pollution Control 

Board/Central Pollution 
Control Board once in six 
months.  

Agreed. The ambient  air quality-

monitoring station was established at the 

core zone. 

Apart from this Noise & Ground water is 

also get monitored. 

 

8.  Ambient air quality at 
the boundary of the mine 
premises shall confirm to 

the norms prescribed in 
MoEF notification no. 
GSR/826(E) dated 

16.11.2009. 

The data of Ambient air quality is under 

the prescribed limit. 

 

9.  Fugitive dust emissions 

from all the sources 
shall be controlled 
regularly. Water spraying 

arrangement on haul roads 
loading and unloading and 
transfer points shall be 

provided and properly 
maintained. 

Regular water sprinkling is being carried 

out to suppress the fugitive dust for this 

purpose sprinkler tanker have been 

deployed.  The photographs of water 

sprinkling is attached as Annexure-IV. 

 
10.  Measures shall be taken 

for control of noise 

levels below 85 dBA in 

the work environment. 

Workers engaged in 

operations of HEMM, etc. 

shall be provided with 

ear plugs/muffs and 

health records of the 

workers shall be 

maintained.   

 

The noise level kept maintain below 

85dBA as the controlled blasting adopted 

under the guidance of trained blaster. A 

separate register is kept & maintain at the 

mine site.   The DGMS permission has 

been obtained from DGMS, Varanasi 

vide letter No.-  NO: 

303005|NZ|Varanasi Region 

Perm|2022|236538 dated- 19/04/2022 

attached as Annexure-VI. 

 

11.  Industrial waste water 

(workshop and waste water 

from the mine) should be 

properly collected, 

The proposed mine is of  Building Stone 

(Khanda, Gitti, Boulders) which does not 

any beneficiation work or involve any 

43
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treated so as to conform 

to the standards 

prescribed under GSR 422 

(E) dated 19th May, 1993 

and 31st December, 1993 

or as amended from time 

to time. Oil and grease 

trap shall be installed 

before discharge of 

workshop effluents.  

 

discharge of and waste fluid in any form. 

Apart from this separate bins are 

provided at the site for any pollutant for 

their segregation up to final disposal.   

12.  Personnel working in 

areas shall be provided 

with protective 

respiratory device like 

mask and they shall also 

be imparted adequate 

training and information 

on safety and health 

aspects. 

 

Every person deployed in the mine 

are being  provided with personnel 

helmet, safety boots ear plugs & 

dust mask. The photographs of the 

workers wearing personal 

protective equipment is attached as 

Annexure- IV. 

13.  Special Measures shall be 

adopted to protect the 

nearby settlements from 

the impacts of mining 

activities. 

 

Although, there  is no settlement nearby 

the mining area but , regular sprinkling 

of water on mine roads,  The 

photographs of water sprinkling is 

attached as Annexure-IV. Controlled &  

muffle blasting to avoid fly rock is being 

practiced.    The DGMS permission has 

been obtained from DGMS, Varanasi 

vide letter No.-  NO: 

303005|NZ|Varanasi Region 

Perm|2022|236538 dated- 19/04/2022 

attached as Annexure-VI. 

14.  The transportation of the 

material shall be limited 

to day hours time only. 

 

Agreed. The Transportation of material is 

being done only in day time. 
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15.  Provision shall be made 

for the housing the 

labourers within the site 

with all necessary 

infrastructure and 

facilities such as fuel 

for cooking, mobile 

toilets, safe drinking 

water, medical health 

care, crèche etc. The 

housing may be in the 

form of temporary 

structures to be removed 

after the completion of 

the project. 

 

No housing facility will be provided 

within site or nearby as all the workers 

are being deployed from nearby villages. 

Only a rest shelter with pure drinking 

water facilities have been provide near 

mine site. There is no female 

employment hence, no crèche facility. 

Two mobile toilets have been provided. 

16.  A separate Environmental 

Management Cell with 
suitable qualified 
personnel shall be set-up 

under the control of 
Senior Executive. Who 
will report directly to 

the Head of the 
Organization.  

Environmental Management Cell is 

constructed to look up the environmental 

issues under the supervision of lessee. 

 

17.  The Project Proponent 

shall inform to Regional 

Office, MoEF, GoI, 

Lucknow and State 

Pollution Control Board 

regarding date of 

financial closures and 

final approval of the 

project by the Concerned 

authorities and the date 

of start of land 

development work 

  

As the area got the environmental 

clearance from SEIAA. The proponent 

informed the DGM, Lucknow, Regional 

office of MOEF, UPPCB and the district 

administration for this. 

18.  The funds earmarked for 
environmental protection 

measures should be kept 
in separate account and 
should not be diverted 

for other purpose. Year 

Complied 
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sha t t inform to Regtonal clearance from SEJAA. The proponent 
Office, MoEF, Gol, 

Lucknow and State | informed the DGM, Lucknow, Regional 

Pollution Control Board | office of MOEF, UPPCB and the district 
regarding date of _ . . 

administration for this. 
financial closures and 

final approval of the 

project by the Concerned 

authorities and the date 

of start of land 

development work 

18. The funds earmarked _ for | Complied 
environmental protection 

measures should be kept 

in separate account and 

should not be diverted 

for other purpose. Year 

Compliance Report | June 2024 

45349



  

Compliance Report | June 2024 

 

6 

wise expenditure should 

be reported to the 
Integrated Regional 
Office, MoEF&CC, GOI, 

Lucknow & State Pollution 
Control Board 

19.  The Integrated Regional 

Office, MoEF&CC, GoI, 
Lucknow and State 
Pollution Control Board 

shall monitor compliance 
with the stipulated 
conditions. A complete 

set of documents 
including Environment 
Impact Assessment Report, 

Environmental Management 
Plan, Public hearing, and 
other documents 

information should be 
given to the Integrated 
Regional Office, MoEF&CC, 

GoI, Lucknow and State 
Pollution Control Board. 

Already submitted in all the concerned 

departments. 

20.  A copy of environmental 

clearance shall be 

submitted by the project 

proponent to the Heads of 

the Local Bodies, 

Panchayat and Municipal 

Bodies as applicable in 

the matter.  

Already submitted in all the concerned 

departments. 

21.  The Project Proponent 

shall advertise at least 
in two local newspapers 
widely circulated, one of 

which shall be in the 
vernacular language of 
the locality concerned, 

within 7 days of the 
issue of the clearance 
letter informing that the 

project has been accorded 
environmental clearance 
and a copy of the 

clearance letter is 
available with the State 

Complied 
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set of documents 

including Environment 

Impact Assessment Report, 

Environmental Management 

Plan, Public hearing, and 

other documents 

information should be 

given to the Integrated 

Regional Office, MoEF&CC, 

Gol, Lucknow and State 

Pollution Control Board. 

Already submitted in all the concerned 

departments. 

20. A copy of environmental 

clearance Shall be 

submitted by the project 

proponent to the Heads of 

the Local Bodies, 

Panchayat and Municipal 

Bodies as applicable in 

the matter. 

Already submitted in all the concerned 

departments. 

21. The Project Proponent 

Shall advertise at least 

in two local newspapers 

widely circulated, one of 

which shall be in the 

vernacular language of 

the locality concerned, 

within 7 days of the 

issue of the clearance 

letter informing that the 

project has been accorded 

environmental clearance 

and a Copy of the 

clearance letter is 

available with the State 

Complied 
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Level Environment Impact 

Assessment Authority 
(SEIAA). 

22.  The Project Proponent has 

to submit a regular half-
yearly compliance report 
of the stipulated prior 

environmental clearance 
terms and conditions in 
hard and soft copy to the 

SEIAA, U.P. on 1st June 
and 1st December of each 
calendar year. 

The EC certificate has been issued on 

dated 11.08.2020 by SEIAA and all the 

stipulated conditions are being complied. 

The compliance report will be submitted 

on every six monthly basis. 

 

23.  The SEIAA may 
alter/modify the above 

conditions or stipulate 
any further condition in 
the interest of 

environmental protection 
. 
 

Agreed 

24.  Concealing factual data 

or submission of 

false/fabricated data and 

failure to comply with 

any of the conditions 

mentioned above may 

result in withdrawal of 

this clearance and 

attract action under the 

provisions of Environment 

(Protection) Act, 1986. 

  

Agreed 

Specific Conditions 

1.  Directions/Suggestions 
given during the public 

hearing and commitment 
made by the project 
proponent should be 

strictly complied. 

All the  Directions/suggestions given 

during public hearing has already been 

addressed in the minute as well as 

incorporated in the EIA report. We are 

totally committed for the fulfilment of  

Directions/suggestions given during 

public hearing. 
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Level Environment 

Assessment 

(SEIAA). 

Impact 

Authority 

22. The Project Proponent has 

to submit a regular half- 

yearly compliance report 

of the stipulated prior 

environmental clearance 

terms and conditions in 

hard and soft copy to the 

SEIAA, U.P. on lst June 

and ist December of each 

calendar year. 

The EC certificate has been issued on 

dated 11.08.2020 by SEIAA and all the 

stipulated conditions are being complied. 

The compliance report will be submitted 

on every six monthly basis. 

23. The SEIAA may 

alter/modify the above 
conditions or stipulate 

any further condition in 

the interest of 

environmental protection 

Agreed 

24. Concealing factual data 

Or submission of 

false/fabricated data and 

failure to comply with 

any of the conditions 

mentioned above may 

result in withdrawal of 

this clearance and 

attract action under the 

provisions of Environment 

(Protection) Act, 1986. 

Agreed 

Specific Conditions 

1. Directions/Suggestions 
given during the public 

hearing and commitment 

made by the project 

proponent should be 

strictly complied. 

All the  Directions/suggestions given 

during public hearing has already been 

addressed in the minute as well as 

incorporated in the EJA report. We are 

totally committed for the fulfilment of 

Directions/suggestions given during 

public hearing. 
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2.  The project proponent 

shall obtain forest 
clearance and permission 
of Central and State 

Government as per the 
provisions of Forest 
(conservation) Act, 1980 

and submit before the 
start of work. 

As per the law of mining, any area will 

be given for mining lease will get prior 

forest clearance even before the 

publication for bidding. The LoI has been 

awarded  vide letter no. 3909/khanij-

30,Banda, dated 23rd February 2019 and 

has already granted the necessary 

clearances. 

The  consent to operate has already been 

obtained from the State Pollution Control 

Board  vide letter No.- 

170041/UPPCB/Banda (UPPCBRO) 

/CTO /both/BANDA/2022 Date: 

16/12/2022  granted for the period from 

16/12/2022 to 31/12/2026. Copy of CTO 

is attached as Annexure- V 

3.  The mining lease holders 
shall, after ceasing 

mining operations, 
undertake re-grassing the 
mining area and any other 

area which may have been 
disturbed due to their 
mining activities and 

restore the land to a 
condition which is fit 
for growth of fodder, 

flora fauna etc. 

Agree and will be complied. 

4.  If the proposed project 

is situated in notified 
area of ground water 
extraction, where 

creation of new wells for 
ground water extraction 
is not allowed, 

requirement of fresh 
water shall be met from 
alternate water sources 

other than ground water 

The mine lease area is waste land (rocky 

terrain) with some bushes only.  The 

existing land form is hilly barren terrain 

there is no such notified area. All the 

water requirement will be meet out with 

the water tankers supplied from the local 

supplier. 

48

The project proponent 
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clearance and permission 

of Central and State 

Government as per the 

provisions of Forest 

(conservation) Act, 1980 

and submit before the 

start of work. 

As per the law of mining, any area will 

be given for mining lease will get prior 

forest clearance even before the 

publication for bidding. The LoI has been 

vide letter no. 3909/khanij- 

30,Banda, dated 23rd February 2019 and 

awarded 

has already granted the necessary 

clearances. 

The consent to operate has already been 

obtained from the State Pollution Control 

Board vide letter No.- 

170041/UPPCB/Banda (UPPCBRO) 

/CTO /both/BANDA/2022 Date: 

16/12/2022 granted for the period from 

16/12/2022 to 31/12/2026. Copy of CTO 

is attached as Annexure- V 

The mining lease holders 

Shall, after ceasing 

mining operations, 

undertake re-grassing the 

mining area and any other 

area which may have been 

disturbed due to their 

mining activities and 

restore the land to a 

condition which is fit 

for growth of fodder, 

flora fauna etc. 

Agree and will be complied. 

If the proposed project 

is situated in notified 

area of ground water 

extraction, where 

creation of new wells for 

ground water extraction 

is not allowed, 

requirement of fresh 

water shall be met from 

alternate water sources 

other than ground water 

The mine lease area is waste land (rocky 

terrain) with some bushes only. The 

existing land form is hilly barren terrain 

there is no such notified area. All the 

water requirement will be meet out with 

the water tankers supplied from the local 

supplier. 
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or legally valid source. 

5.  At the time of operation, 
the project proponent 
will comply with all the 

guidelines issued by the 
Government of India/State 
Govt./District 

Administration related to 
Covid-19. 

First aid facility will be always available 

at the site along with the hand sanitizer, 

Thermal Scanner & Face Mask. Thermal 

Record Register will also be maintained 

as of the safety precautions from 

COVID-19 pandemic. All the further  

guidelines issued by the Government of 

India/State Govt./District Administration 

related to Covid-19 will be strictly 

followed.  

6.  This environmental 
clearance does not create 
or verify any claim of 

the applicant on the 
proposed site/activity. 

Agreed. 

7.  This environmental 
clearance shall be 
subjected to valid lease 

in favour of project 
proponent for the 
proposed mining 

proposals. In case, the 
project proponent does 
not have a valid lease, 

this environmental 
clearance shall 
automatically become null 

and void. 
 

Agreed 

Applicant, Shri Sangram Singh S/o Shri 

Jaiwant Singhhas been given the consent 

for an area of 2.02 Ha. for extraction of 

20200m3/ year Building Stone (Khanda, 

Gitti, Boulders), in Araji No. - 309, 

Village- Girwan, Tehsil- Naraini, 

District- Banda  vide letter no. 

3909/khanij-30,Banda, dated 23rd 

February 2019 for a period of Ten Years. 

The mine execution deed is Attached as 

Annexure-II. 

8.  The Environmental 
clearance will be co-
terminus with the mining 

lease period. 
 

Agreed 

9.  Explosive cannot be 

stored on the site. 
Agreed 

49

or legally valid source. 

At the time of operation, 

the project proponent 

will comply with all the 

guidelines issued by the 

Government of India/State 

Govt./District 

Administration related to 

Covid-19. 

First aid facility will be always available 

at the site along with the hand sanitizer, 

Thermal Scanner & Face Mask. Thermal 

Record Register will also be maintained 

as of the from 

COVID-19 pandemic. All the further 

safety precautions 

guidelines issued by the Government of 

India/State Govt./District Administration 

related to Covid-19 will be strictly 

followed. 

This environmental | Agreed. 
clearance does not create 

or verify any claim of 

the applicant on the 

proposed site/activity. 

This environmental | Agreed 
clearance Shall be . . . . 
subjected to valid lease Applicant, Shri Sangram Singh S/o Shri 

in favour of project | Jaiwant Singhhas been given the consent 
proponent for the 
proposed mining | for an area of 2.02 Ha. for extraction of 

proposals. {In case, the | 99900m’/ year Building Stone (Khanda, 
project proponent does 

not have a valid lease, | Gitti, Boulders), in Araji No. - 309, 

ones ance enya ronments Village- Girwan, Tehsil-  Naraini, 

automatically become null | District- Banda vide letter no. 
and void. 

3909/khanij-30,Banda, dated 23rd 

February 2019 for a period of Ten Years. 

The mine execution deed is Attached as 

Annexure-II. 

The Environmental | Agreed 
clearance will be co- 

terminus with the mining 

lease period. 

Explosive cannot be | Agreed 
stored on the site. 
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10.  A comprehensive EIA 

including mining areas 
within 15 K.M. to assess 
the impact of the mining 

activity on the 
surrounding area shall be 
undertaken and a report 

submitted to this 
Authority within one 
year. 

Agreed 

11.  No two pits shall be 
simultaneously worked 
i.e. before the first is 

exhausted and reclamation 
work completed, no 
mineral bearing area 

shall be worked. 

Mining is been carrying out according to 

the approved mining plan. 

12.  After exhausting the 

first mine pit and before 
starting mining 
operations in the next 

pit, reclamation and 
plantation works in the 
exhausted pit shall be 

completed so as to ensure 
that reclamation, forest 
cover and vegetation are 

visible during the first 
year of mining operations 
in the next pit. This 

process will follow till 
the last pit is 
exhausted. Adequate 

rehabilitation of mined 
pit shall be completed 
before any new ore 

bearing area is worked 
for expansion. 

It’s a rocky terrain and not suitable for 

the plantation purposes but still the 

plantation is been carried out on buffer 

area and further the plantation has been 

carried out at the crusher site and along 

the haulage road. The photographs of 

plantation is attached as Annexure-III. 

 

13.  Adequate buffer zone 

shall be maintained 
between two consecutive 
mineral-bearing Deposits. 

Buffer zone of 7.5mt. has been marked as 

non-mining area and has been left out 

surrounding the area before start of mine. 

 

14.  Sprinkling of water on 

haul roads to control 

dust will be ensured by 

Regular water sprinkling is being carried 

out to suppress the fugitive dust for this 

50

10. A comprehensive EIA 

including mining areas 

within 15 K.M. to assess 

the impact of the mining 
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undertaken and a report 
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year. 

Agreed 

11. No two pits Shall be 

simultaneously worked 

i.e. before the first is 

exhausted and reclamation 

work completed, no 

mineral bearing 

Shall be worked. 

Mining is been carrying out according to 

the approved mining plan. 

12. After exhausting the 

first mine pit and before 

starting mining 

operations in the next 

pit, reclamation and 

plantation works in the 

exhausted pit shall be 

completed so as to ensure 

that reclamation, forest 

cover and vegetation are 

visible during the first 

year of mining operations 

in the next pit. This 

process will follow till 

the last pit is 

exhausted. Adequate 

rehabilitation of mined 

pit shall be completed 

before any new ore 

bearing area is worked 

for expansion. 

It’s a rocky terrain and not suitable for 

the plantation purposes but still the 

plantation is been carried out on buffer 

area and further the plantation has been 

carried out at the crusher site and along 

the haulage road. The photographs of 

plantation is attached as Annexure-III. 

13. Adequate buffer zone 

shall be maintained 

between two consecutive 

mineral-bearing Deposits. 

Buffer zone of 7.5mt. has been marked as 

non-mining area and has been left out 

surrounding the area before start of mine. 

14. water on 

control 

ensured by 

Sprinkling of 

haul roads to 

dust will be 

Regular water sprinkling is being carried 

out to suppress the fugitive dust for this 
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the project proponent.  

 

purpose a tanker of 1000 liter have been 

deployed.  The photographs of water 

sprinkling is attached as Annexure-IV. 

 

15.  Green belt development 

shall be carried out 
considering CPCB 
guidelines including the 

selection of plant 
species and in 
consultation with the 

local DFO / Agriculture 
Department. 
Herbs and shrubs shall 

also form a part of the 
afforestation programme 
besides tree plantation. 

The company shall involve 
local people in the 
plantation programme. 

Details of year-wise 
afforestation programme 
including rehabilitation 

of mined-out area shall 
be submitted to the 
Integrated Regional 

Office, MoEF&CC, GoI, 
Lucknow every year. 

It’s a rocky terrain and not suitable for 

the plantation purposes but still the 

plantation is been carried out on buffer 

area and further the plantation has been 

carried out at the crusher site and along 

the haulage road.  

Further plantation will be carried out at 

the areas provide by the village 

panchayat with the consultation of DFO 

with the help of local people.  The 

photographs of plantation is attached as 

Annexure-III. 

16.  Blast vibrations study 

shall be conducted and an 
observation report 
submitted to the 

Integrated Regional 
Office, MoEF&CC, GoI, 
Lucknow and UPPCB within 

six months. The report 
shall also include 
measures for the 

prevention of blasting 
associated impact on 
nearby houses and 

agricultural fields. 

Muffle Blasting of very low intensity is 

being carried out at periodically basis.   

Detailed blasting technique and 

preventive measures are given in 

approved mining plan, and they are being 

followed.  The DGMS permission has 

been obtained from DGMS, Varanasi 

vide letter No.-  NO: 

303005|NZ|Varanasi Region 

Perm|2022|236538 dated- 19/04/2022 

attached as Annexure-VI. 
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the project proponent. purpose a tanker of 1000 liter have been 

deployed. The photographs of water 

sprinkling is attached as Annexure-IV. 

15. Green belt development | It’s a rocky terrain and not suitable for 
shall be carried out . . 
considering Cpcp | the plantation purposes but still the 

guidelines including the| plantation is been carried out on buffer 
selection of plant 
species and in | area and further the plantation has been 

consultation with the carried out at the crusher site and along 
local DFO / Agriculture 

Department. the haulage road. 
Herbs and  shrubs~ shall . . . 
also form a part of the Further plantation will be carried out at 

afforestation programme | the areas provide by the village 
besides tree plantation. 
The company shall involve panchayat with the consultation of DFO 

focal people rn Che | with the help of local people. The 
plantation programme. 

Details of year-wise | photographs of plantation is attached as 
afforestation programme 

including rehabilitation Annexure-IIl. 
of mined-out area _ shall 

be submitted to the 

Integrated Regional 

Office, MoEF&CC, Gol, 

Lucknow every year. 

16. Blast vibrations study | Muffle Blasting of very low intensity is 
Shall be conducted and an 

observation report 

submitted to the 

Integrated Regional 

Office, MoEF&CC, Gol, 

Lucknow and UPPCB within 

Six months. The report 

shall also include 

measures for the 

prevention of blasting 

associated impact on 

nearby houses and 

agricultural fields. 

being carried out at periodically basis. 

Detailed blasting technique and 

preventive measures are given in 

approved mining plan, and they are being 

followed. The DGMS permission has 

been obtained from DGMS, Varanasi 

vide letter No.- NO: 

303005|NZ|Varanasi 

Perm|2022|236538  dated- 

Region 

19/04/2022 

attached as Annexure-VI. 
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17.  Controlled blasting 

techniques with 
sequential blasting shall 
be adopted. The blasting 

shall be carried out in 
the daytime only.  

Muffle Blasting of very low intensity is 

being carried out at periodically basis. 

Blasting material is being obtained by 

Contracted blasting magazine seller. 

Blasting is being carried out by the 

trained and certified blaster.  The DGMS 

permission has been obtained from 

DGMS, Varanasi vide letter No.-  NO: 

303005|NZ|Varanasi Region 

Perm|2022|236538 dated- 19/04/2022 

attached as Annexure-VI. 

18.  Appropriate arrangement 
for shelter and drinking 
water for the mining 

workers has to be ensured 
at the mining site. 

Agreed 

19.  Maintenance of village 
roads used for 
transportation of 

minerals is to be done by 
the company regularly at 
its own expenses. The 

roads shall be black 
topped. 

Agreed 

20.  Rain water harvesting 

shall be undertaken to 
recharge the ground water 
source. 

The excavated pit will be converted into 

the water reservoir at the end of mine 

life. This will help in recharging ground 

water table by acting as a water 

harvesting structure to augment the water 

availability for irrigation and plantation. 

21.  Status of implementation 

shall be submitted to the 
Integrated Regional 
Office, MoEF&CC, GoI, 

Lucknow and UP Pollution 
Control Board within six 
months and thereafter 

every year from the next 

Agreed 

52
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attached as Annexure-VI. 

18. Appropriate arrangement | Agreed 
for shelter and drinking 

water for the mining 

workers has to be ensured 

at the mining site. 

19. Maintenance of village | Agreed 
roads used for 

transportation of 

minerals is to be done by 

the company regularly at 

its own expenses. The 

roads Shall be black 

topped. 

20. Rain water harvesting | The excavated pit will be converted into 
Shall be undertaken to h . h d of mi 
recharge the ground water the water reservoir at the end of mine 

source. life. This will help in recharging ground 

water table by acting as a _ water 

harvesting structure to augment the water 

availability for irrigation and plantation. 

21, Status of implementation | Agreed 
Shall be submitted to the 

Integrated Regional 

Office, MoEF&CC, Gol, 

Lucknow and UP Pollution 

Control Board within six 

months and thereafter 

every year from the next 
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consequent year. 

22.  Measures for prevention 
and control of soil 
erosion and management of 

silt shall be undertaken. 
Protection of dumps 
against erosion shall be 

carried out with 
geotextile matting or 
other suitable material, 

and thick plantations of 
native trees and shrubs 
shall be carried out at 

the dump slopes. Dumps 
shall be protected by 
retaining walls. 

Area is free from top soil so no any 

dumping area is required. The area is 

barren rocky terrain so the plantation is 

being done at haulage route and near the 

crusher plant. The photographs of 

plantation is attached as Annexure-III. 

23.  Trenches/garland drains 
shall be constructed at 

foot of dumps and coco 
filters installed at 
regular intervals to 

arrest silt from being 
carried to water bodies. 
An adequate number of 

Check Dams and Gully 
Plugs shall be 
constructed across 

seasonal/perennial 
nallahs if any flowing 
through the ML area and 

silts arrested. De 
silting at regular 
intervals shall be 

carried out. 

The mining area is free from any water 

body in core or buffer zone. The mining 

will not intersect the ground water and 

hence will not affect or alter the ground 

water in any way.  There is not any loose 

surface which will run-off with the rain. 

24.  Garland drain of 
appropriate size, 

gradient, and length 
shall be constructed for 
both mine pit and waste 

dump and sump capacity 
shall be designed keeping 
50% safety margin over 

and above peak sudden 
rainfall (based on 50 
years data) and maximum 

discharge in the area 
adjoining the mine site. 
Sump capacity shall also 

The mining area is free from any water 

body in core or buffer zone. The mining 

will not intersect the ground water and 

hence will not affect or alter the ground 

water in any way.  There is not any loose 

surface which will run-off with the rain. 
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22. Measures for prevention | Area is free from top soil so no any 
and control of soil . . . . 
erosion and management of dumping area is required. The area is 

silt shall be undertaken. | barren rocky terrain so the plantation is 
Protection of dumps 
against erosion shall _ be | being done at haulage route and near the 
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other suitable material, | plantation is attached as Annexure-IIl. 

and thick plantations of 

native trees and shrubs 

Shall be carried out at 

the dump slopes. Dumps 

Shall be protected by 

retaining walls. 

23. Trenches/garland drains | The mining area is free from any water 
Shall be constructed at . a 
foot of dumps and coco body in core or buffer zone. The mining 

filters installed at | will not intersect the ground water and 
regular intervals to 
arrest silt from being | hence will not affect or alter the ground 

carried to water bodies. | Water in any way. There is not any loose 
An adequate number of 

Check Dams and Gully | surface which will run-off with the rain. 
Plugs Shall be 

constructed across 

seasonal/perennial 

nallahs if any flowing 

through the ML area and 

silts arrested. De 

silting at regular 

intervals Shall be 

carried out. 

24. Garland drain of | The mining area is free from any water 

geedient, and length body in core or buffer zone. The mining 

Shall be constructed for 

both mine pit and waste 

dump and sump capacity 

Shall be designed keeping 

50% safety margin over 

and above peak sudden 

rainfall (based on 50 

years data) and maximum 

discharge in the area 

adjoining the mine site. 

Sump capacity shall also 

will not intersect the ground water and 

hence will not affect or alter the ground 

water in any way. There is not any loose 

surface which will run-off with the rain. 
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provide an adequate 

retention period to 
allow proper settling of 
silt material. 

Sedimentation pits shall 
be constructed at the 
corners of the garland 

drains and de silted at 
regular intervals. 

25.  Ground and surface water, 

if any in and near the 
core zone (within 5.0 km 
of the lease) shall be 

regularly monitored for 
contamination and 
depletion due to mining 

activity and records 
maintained. The 
monitoring data shall be 

submitted to the 
Integrated Regional 
Office, MoEF&CC, GoI, 

Lucknow and U.P. 
Pollution Control Board 
regularly. Further, 

monitoring points shall 
be located between the 
mine, and drainage in the 

direction of flow of 
groundwater shall be set 
up and records 

maintained. 

Not Anticipated. 

The mining area is free from any water 

body in core or buffer zone. The mining 

will not intersect the ground water and 

hence will not affect or alter the ground 

water in any way. 

26.  Fugitive dust generation 

shall be controlled. 
Fugitive dust emission 
shall be regularly 

monitored at locations of 
nearest human habitation 
(including schools and 

other public amenities 
located nearest to 
sources of dust 

generation as applicable) 
and records submitted to 
the Integrated Regional 

Office, MoEF&CC, GoI, 
Lucknow and U.P. 
Pollution Control Board 

The main source of fugitive dust 

generation is the transportation of 

material. Periodic water sprinkling will 

be done over the unmetalled roads to 

suppress the dust at its source. Further 

muffle blasting technique will be used 

with delay detonators to minimize the fly 

rock and dust generation.  The 

photographs of water sprinkling is 

attached as Annexure-IV. 
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provide an adequate 

retention period to 

allow proper settling of 

silt material. 

Sedimentation pits shall 

be constructed at the 

corners of the garland 

drains and de silted at 

regular intervals. 

25. Ground and surface water, 

if any in and near the 

core zone (within 5.0 km 

of the lease) Shall be 

regularly monitored for 

contamination and 

depletion due to mining 

activity and records 

maintained. The 

monitoring data shall be 

submitted to the 

Integrated Regional 

Office, MoEF&CC, Gol, 

Lucknow and U.P. 

Pollution Control Board 

regularly. Further, 

monitoring points’ shall 

be located between the 

mine, and drainage in the 

direction of flow of 

groundwater shall be set 

up and records 

maintained. 

Not Anticipated. 

The mining area is free from any water 

body in core or buffer zone. The mining 

will not intersect the ground water and 

hence will not affect or alter the ground 

water in any way. 

26. Fugitive dust 

Shall be 

Fugitive dust emission 

shall be regularly 

monitored at locations of 

nearest human habitation 

(including schools and 

other public amenities 

located nearest to 

sources of dust 

generation as applicable) 

and records submitted to 

the Integrated Regional 

generation 

controlled. 

Office, MoEF&CC, Gol, 

Lucknow and U.P. 

Pollution Control Board 

The main source of fugitive dust 

generation is the transportation of 

material. Periodic water sprinkling will 

be done over the unmetalled roads to 

suppress the dust at its source. Further 

muffle blasting technique will be used 

with delay detonators to minimize the fly 

rock and dust generation. The 

photographs of water sprinkling is 

attached as Annexure-IV. 
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regularly. 

27.  Baseline data for ambient 
air quality shall be 
generated and maintained 

and RSPM level in ambient 
air in the nearby human 
habitation (villages) 

shall also be monitored 
along with other 
parameters. 

Agreed. 

28.  Corporate Environmental 
Responsibility (CER) 

shall be by the project 
proponent and the details 
of the various heads of 

expenditure are to be 
submitted as per the 
guidelines provided in 

the recent CER 
notification No. 22-
65/2017-IA.III dated 

01/05/2018. Work to be 
executed with the 
installation of five hand 

pumps for drinking water, 
solar light in villages 
of streets, construction 

of two numbers of toilets 
at the primary school 
with name displayed and 

address and details of 
the beneficiary and gram 
Pradhan along with phone 

number, photographs 
should be submitted to 
Directorate as well as to 

the District Magistrate / 
Chief Development 
officers. 

Agreed. 

29.  Transportation of 
minerals shall be done by 
covering the trucks with 

tarpaulin or other 
suitable mechanisms so 
that no spillage of 

mineral/dust takes place. 

The mined out material has being 

transported by  tarpaulin covered tippers.  

The Haul road will keep motarable by the 

project proponent. 

30.  Occupational health and 

safety measures for the 
Every six month Periodical medical 
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Pradhan along with phone 
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workers including 

identification of work 
related health hazards, 
training on malaria 

eradication, HIV, and 
health effects on 
exposure to mineral dust, 

etc. shall be carried 
out. Periodic monitoring 
for exposure to 

respirable mineral dust 
on the workers shall be 
conducted and records 

maintained including the 
health records of the 
workers. Awareness 

programmes for workers on 
the impact of mining on 
their health and 

precautionary measures 
like the use of personal 
protective equipment etc. 

shall be carried out 
periodically. A review of 
the impact of various 

health measures shall be 
conducted followed by 
follow-up action wherever 

required. 

examination of all workers by 

experienced medical professional shall 

be ensured. 

Every person deployed in the mine are 

being  provided with personnel helmet, 

safety boots ear plugs & dust mask.  First 

aid facility will be always available at the 

site along with the hand sanitizer, 

Thermal Scanner & Face Mask. Thermal 

Record Register will also be maintained 

as of the safety precautions from 

COVID-19 pandemic. The photographs 

of workers working with PPE kits is 

attached as Annexure-IV. 

31.  The project proponent 
will ensure for employing 

local people as per 
requirement, necessary 
protection measures 

around the mine pit and 
waste dump, and garland 
drain around the mine pit 

and waste dump. 

Local villagers are given priority in 

employment. 

32.  Topsoil / solid waste 

shall be stacked properly 
with proper slope and 
adequate safeguards and 

shall be utilized for 
backfilling (wherever 
applicable) for 

reclamation and 
rehabilitation of the 
mined-out area. Topsoil 

Not Applicable 

There is no overburden hence the there is 

no need of separate stack. 
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workers including 

identification of work 

related health hazards, 

training on malaria 

eradication, HIV, and 

health effects on 

exposure to mineral dust, 

etc. shall be carried 

out. Periodic monitoring 

for exposure to 
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as of the 

COVID-19 pandemic. The photographs 

safety precautions from 

of workers working with PPE kits is 
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31. The project proponent | Local villagers are given priority in 
will ensure for employing 

local people as per employment. 

requirement, necessary 

protection measures 

around the mine pit and 

waste dump, and garland 

drain around the mine pit 
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Shall be stacked properly 

with proper Slope and 
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Shall be utilized for 

backfilling (wherever 

applicable) for 
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mined-out area. Topsoil 

There is no overburden hence the there is 

no need of separate stack. 
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shall be separately 

stacked for utilization 
later for reclamation and 
shall not be stacked 

along with overburden. 

33.  Overburden (OB) shall be 
stacked at the earmarked 

dump site(s) only and 
shall not be kept active 
for long period. The 

maximum height of the 
dump shall not exceed 20 
m, each stage shall 

preferably be of a 
maximum of 10 m and the 
overall slope of the dump 

shall not exceed 35o. The 
OB dump shall be 
backfilled. The OB dumps 

shall be scientifically 
vegetated with suitable 
native species to prevent 

erosion and surface 
runoff. 

Not Applicable 

 

34.  Monitoring and management 
of rehabilitated areas 
shall continue until the 

vegetation becomes self-
sustaining. Compliance 
status shall be submitted 

to the Regional Office, 
Ministry of Environment & 
Forests, GoI, Lucknow, 

and U.P. Pollution 
Control Board on a six-
monthly 

basis. 

Complied 

35.  Slope of the mining bench 
and ultimate pit limit 

shall be as per the 
mining scheme approved by 
the Indian Bureau of 

Mines. 

No working mining bench is more than 

600 and overall slope of all the benches 

will be kept 450 according the approved 

mining plan. 

36.  Permission for the 
abstraction of 

groundwater shall be 
taken from Central Ground 
Water Board. Regular 

Not Applicable 

No ground water abstraction is required 

for the project. Only sprinkling water is 
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along with overburden. 
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stacked at the earmarked 
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overall slope of the dump 

Shall not exceed 350. The 

OB dump shall be 

backfilled. The OB dumps 

Shall be scientifically 
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native species to prevent 
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runoff. 
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vegetation becomes self- 
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Ministry of Environment & 
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35. Slope of the mining bench | No working mining bench is more than 
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Mines. mining plan. 

36. Permission for the | Not Applicable 
abstraction of Lo, . 
groundwater shall be No ground water abstraction is required 

taken from Central Ground 

Water Board. Regular 
for the project. Only sprinkling water is 
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monitoring of ground and 

surface water sources for 
level and quality shall 
be carried out by 

establishing a network of 
existing wells and 
constructing new 

piezometers during the 
mining operation. The 
monitoring shall be 

carried out four times in 
a year i.e., premonsoon 
(AprilMay), monsoon 

(August), post-monsoon 
(November), and winter 
(January), and the data 

thus collected shall be 
regularly sent to 
MoEF&CC, Central Ground 

Water Authority, and 
Regional Director, 
Central Ground Water 

Board. 

being needed which is met by private 

water tankers. The photographs of water 

sprinkling is attached as Annexure-IV. 

37.  The waste water from the 
mine shall be treated to 

conform to the prescribed 
standards before 
discharging into the 

natural stream. The 
discharged water from the 
Tailing Dam, if any shall 

be regularly monitored 
and report submitted to 
the Integrated Regional 

Office, MoEF&CC, GoI, 
Lucknow, Central 
Pollution Control Board, 

and the State Pollution 
Control Board. 

There is no waste water generation with 

the run of mine. No housing facility is 

being provided at the site so no 

municipal waste generation is 

anticipated. Mobile toilets are also 

provided to the mine site for day time 

workers. 

38.  Hydrogeological study of 
the area shall be 
reviewed by the project 

proponent annually. In 
case the adverse effect 
on groundwater quality 

and quantity is observed 
mining shall be stopped 
and resumed only after 

The mining area is free from any water 

body in core or buffer zone. The mining 

will not intersect the ground water and 

hence will not affect or alter the ground 

water in any way. 
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the area shall be 
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proponent annually. In 
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will not intersect the ground water and 
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mitigating steps to 

contain any adverse 
impact on groundwater is 
implemented. 

39.  Vehicular emissions shall 
be kept under control and 
regularly monitored. 

Vehicles used for 
transportation of 
minerals and others shall 

have valid permissions as 
prescribed under Central 
Motor Vehicle Rules, 1989 

and its amendments. The 
vehicles transporting 
minerals shall be covered 

with a tarpaulin or other 
suitable enclosures so 
that no dust particles / 

fine matters escape 
during the period of 
transportation. No 

overloading of minerals 
for transportation shall 
be committed. The trucks 

transporting minerals 
shall not pass through 
the wildlife sanctuary if 

any in the study area. 

All vehicles engaged in transportation are 

Only PUC certified vehicles. All the 

transportation norms are being followed. 

No overloading is carrying out. All the 

transported vehicles are leaving the mine 

site has to go through the check post with 

proper checking. 

40.  Prior permission from the 

Competent Authority shall 
be obtained for the 
extraction of 

groundwater, if any. 

Not Applicable 

No ground water abstraction is required 

for the project. Only sprinkling water is 

being needed which is met by private 

water tankers.  The photographs of water 

sprinkling is attached as Annexure-IV. 

41.  A final mine closure 

plan, along with details 
of Corpus Fund, shall be 
submitted to the 

Integrated Regional 
Office, MoEF&CC, GoI, 
Lucknow and U.P. 

Pollution Control Board 5 
years in advance of final 
mine closure for 

The Mining lease area was granted for 

ten years from 09.11.2020 to 08.11.2030. 

The final mine closure plan is attached 

with the approved mining plan as well as 

provided to the all concerned department. 
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approval. 

42.  Project Proponent shall 
explore the possibility 
of using solar energy 

where ever possible.  

We will install the solar street light in 

village in the head of CSR. 

43.  Commitment towards CER 

has to be followed 
strictly. 

Agreed 

44.  Regular health checkup 

record of the mineworkers 
has to be maintained at 
the site in a proper 

register. It should be 
made available for 
inspection whenever 

asked. 

A separate register is maintained at the 

site and periodically health check-up is 

being carried out. 

45.  Project Proponent has to 

strictly follow the 
direction/guidelines 
issued by MoEF&CC, CPCB, 

and other Govt. Agencies 
from time to time. 

Agreed 

46.  The blasting will be done 

only after getting 
permission from the 
Mining Department. 

 Certified blaster is appointed for blasting 

and the permission has been obtained 

from the concerned department. The 

DGMS permission has been obtained 

from DGMS, Varanasi vide letter No.-  

NO: 303005|NZ|Varanasi Region 

Perm|2022|236538 dated- 19/04/2022 

attached as Annexure-VI. 
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46. The blasting will be done | Certified blaster is appointed for blasting 
only after getting 
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Perm|2022|236538  dated- 
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attached as Annexure-VI. 

Compliance Report | June 2024 

60 

20

364



61
‘State Level Environment Impact Assessment Authority, Uttar Pradesh 

Directorate of Environment, U.P. 
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010 
Phone : 91-522-2300 541, Fax : 91-522-2300 543 

E-mail : doeupiko@yahoo.com 

Website : www.seiaaup.com 

To, 

Shri Sangram Singh, 

S/o Shri Jaiwant Singh, 

R/o Village- Pahara, Tehsil- Mahoba, 

District- Mahoba, U.P. 

Ref. No..2-.2-9)../Parya/SEIAA/S518-4782/2019 Date: // August, 2020 

Sub: Environmental Clearance for Proposed Granite (khanda, Gitti & Boulder) Mine at Gata no.-1876, Khand No.- 

01, Village-Girwan, Tehsil-Naraini, District-Banda, U.P. (Lease area-2.02 ha.). 

Dear Sir, 

Please refer to your application/letter dated 26-04-2019, 28-05-2019, 14-02-2020, 08-06-2020, 19-06-2020, 

addressed to the Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the subject as above. The State Level 

Expert Appraisal Committee considered the matter in its meetings held on dated 26-06-2020 and SEIAA meeting 

14/07/2020. 
A presentation was made by the project proponent along with their consultant M/s PARAMARSH (Servicing 

Environment and Development). The proponent, through the documents submitted and the presentation made, 

informed the committee that:- 

1. The environmental clearance is sought for Granite (khanda, Gitti & Boulder) Mine at Gata no.-1876, Khand 

No.-01, Village-Girwan, Tehsil-Naraini, District-Banda, U.P. (Lease area-2.02 ha.). 

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no. 197/Parya/SEAC/4782/2019, 

dated: 31" July, 2019. 
3. The public hearing was organized on 20/11/2019 and final EIA report submitted on 14/02/2020. 

4. Salient features of the project as submitted by the project proponent: 

i. On-line proposal No. SIA/UP/MIN/34979/2019 

2. File No .allotted by SEIAA,UP 4782 

3. Name of Proponent Shri Sangram Singh S/o Shri Jaiwant Singh 

4. Full correspondence address of proponent and R/o- Vill- Pahara, Tehsil- Mahoba, 

mobile no. District— Mahoba, U.P. 

5. Name of Project Granite (Khanda, Gitti & Boulder) Mining Project 

6. Project location (Plot/ Khasra /Gata No.) Gata No.- 1876 Khand No.- 01 

7. Name of Village Girwan 

8. Tehsil Naraini 

§.District Banda 

10. Name of Minor Mineral Granite (Khanda, Gitti & Boulder) 

11. Sanctioned Lease Area (in Ha.) 2.02 ha. 

12. Mineable Area (in Ha.) 2.02 ha. 

13.Zero level mRL Not Applicable 

14.Max.& Min mri within lease area 162.0 mRi- 138.0 mRL 

15.Pillar Coordinates(Verified by DMO) 25° 18' 28.85"N to 25° 18° 32.55"N 
80° 23' 03.47"E to 80° 23° 12.41" 

16.Total Geological Reserves 17,391,072 m 

17.Total Mineable Reserves 7,06,009 m° 
18.Total Proposed Production (in five year} 1,01,000 m* 
19.Proposd Production for S years 

: a~ Year Production 

tgs \ es 20,200 m= 
fs Poa 20,200 m* 
ZS 5 =: 20,200 m* 

‘ea ¢ 4° 20,200 m*
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20.Sanctioned Period of Mine lease 10 Years 

21.Production of mine/day 67.33m 
22.Method of Mining Opencast Semi-Mechanized 

23.No.of working days 300 days 

24.Working hours/day 8 Hours/Day 

25.No.Of workers 33 

26.No.Of vehicle movement /day 6 J 

27. Type of Land Govt. land Non- Agricultural 

28.Ultimate Depth of Mining 12 Meter 

29.Nearest metalled road from site 0.6 km 

30. Water Requirement PURPOSE REQUIREMENT (KLD} 

Drinking 0.33 

Suppression of dust 3.56 | 

Plantation 096. ___... | 

Otherst if any) wees 

Total 4.89 a 

31. Name of QCi Accredited Consultant with QCI No and 

period of validity. 

M/s Paramarsh (Servicing Environment and 

Development)., Lucknow, U.P. 

QCI/NABET/EIA/1821/RAD120 

Validity- May 01, 2021 

32. Any litigation pending against the project or land in 

any court 

No 

33. Details of SOO m Cluster Map & certificate 

Verified by Mining Officer 

DMO, Banda vide Letter No. 4321/Khanij-30, Banda, 
Dated 02” April, 2019 

34. Details of Lease Area in approved DSR Page No.- 29, S.No.-6 

35. Proposed CER cost 1.30 Lakh rae J 

36. Proposed EMP cost 12.24 Lakh 

37. Length and breadth of Haul Road. Length- 0.6 Km, Width-morethan6.0m 

38. No. of Trees to be Planted 240 

5. The mining would be restricted to unsaturated zone only above the phreatic water tabie and wii nct intersect 

the ground water table at any point of time. 

6. This project does not attract any of the general conditions a on mining projects specified in £1A 

Notification 14/09/2006. 

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile zone 

such as habitat of any wild fauna. 

8. There is no litigation pending in any court regarding this project. 

9. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended). 

Based on the recommendations of the State Level Expert Appraisal Committee (meeting held on 25-06-2020 on 

the above said project, the State Level Environment Impact Assessment Authority (meetings held on dated 14-07-2020 

has decided to grant the Environmental Clearance to the title project for collection of 20,200 m*/year is proposed lease 

area 2.02 ha subject to effective implementation of the following General Conditions and specific conditions: 

General Conditions: 
i This environmental clearance is subject to allotment of mining lease in favour of project proponent by District 

Administration/Mining Department. 

2. Forest clearance shall be taken by the proponent as necessary under law- 

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change in mining 

technology, modernization and scope of working shail again required prior environmental clearance as per EIA 

Mining will be carried out as per the approved mining plan. In case of any violation of mining plan, the 

3. 

Notification, 2006, 

4. No change in the calendar plan including excavation, quantum of mineral and waste shall be made. 

5. 

Environmental Clearance given by SEIAA will stand cancelled. 

6. Four ambient air quality monitoring stations shall be established in the core zone as well as in the buffer zone 

for RSPM, SPM, SO,, NO, monitoring. Location of the stations should be decided based on the meteorological 

data, topographical features and environmentaily.and ‘ecologically sensitive targets and frequency of monitoring 

should be undertaken in consultation with the Stete Pollution: Control Board. The monitored data for criteria 
pollutants shall be regularly up loaded on ae teed also displayed at website. 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

21. 

22. 

23. 

24. 

fi ite (khanda, Gitti & Boulder) Mine at Gata no.-1876, Khand No.-01, Tehsil-Naraini, District-Banda 

U.P. (Lease area-2.02 ha.}. 

Data on ambient air quality (RPM, SPM, $O2, NO,) should be regularly submitted to the Regional office, MoEF, 
Gol, Lucknow and the State Pollution Control Board / Central Pollution Control Board once in six months. 

Ambient air quality at the boundary of the mine premises shall confirm to the norms prescribed in MoEF 

notification no. GSR/826{E) dt. 16.11.09. 

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying arrangement on 

haul roads, loading and unloading and at transfer points shall be provided and properly maintained. 

Measures shall be taken for control of noise levels below 85 dBA in the work environment. Workers 

engaged in operations of HEMM, etc. shall be provided with ear plugs / muffs and health records of the workers 

shall be maintained. 

industrial waste water (workshop and waste water from the mine) should be properly collected, treated so as to 

conform to the standards prescribed under GSR 422 (E) dated 19th May, 1993 and 31st December, 1993 or as 

amended from time to time. Oil and grease trap shall be installed before discharge of workshop effluents. 

Personnel working in areas shall be provided with protective respiratory devices like mask and they shall 

also be imparted adequate training and information on safety and health aspects. 

Special measures shall be adopted to prevent the nearby settlements from the impacts of mining 

activities. 
The transportation of the materials shall be limited to. day hours time only. 

Provision shall be made for the housing the labourers within the site with all necessary infrastructure and 

facilities such as fuel for cooking, mobile toilets, safe drinking water, medical health care, créche etc. The 

housing may be in the form of temporary structures to be removed after the completion of the project. 

A separate Environmental Management Cell with suitable qualified personnel shall be set-up under the control 

of a Senior Executive, who will report directly to the Head of the Organization. 

The Project Proponent shall inform to the Regional Office, MoEF, Gol, Lucknow and State Pollution Control 

Board regarding date of financial closures and final approval of the project by the concerned authorities and the 

date of start of land development work. 

The funds earmarked for environmental protection measures shall be kept in separate account and shall not 

be diverted for other purpose. Year wise expenditure shall be reported to the MoEF, Gol, Lucknow and State 

Pollution Control Board 

The Regional Office, MoEF, Gol, Lucknow and State Pollution Control Board shail monitor compliance of the 

stipulated conditions. A complete set a documents including Environment Impact Assessment Report, 

Environmental Management Plan, Public hearing and other documents information should be given to Regional 

Office of the MoEF, Gol, Lucknow and State Pollution Control Board 

A copy of the environmentel clearance shall be submitted by the Project Proponent to the Heags of the Local 

Bodies, Panchayat and Municipal Bodies as applicable in the matter. 

The Project Proponent shall advertise at least in two local newspapers widely circulated, one of which shall 

be in the vernacular language of the locality concerned, within 7 days of the issue of the clearance letter 

informing that the project has been accorded environmental clearance and a copy of the clearance letter is 

available with the State Level Environment impact Assessment Authority (SEIAA). 

The Project Proponent has to submit half yearly compliance report of the stipulated prior environmental 

clearance terms and conditions in hard and soft copy to the SEIAA,U.P. on ist June and Ist December of 

each calendar year. 

The SEIAA may alter/modify the above conditions or stipulate any further condition in the interest of 

environment protection. 

Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions 

mentioned above may result in withdrawal of this clearance and attract action under the provisions of 

Environment (Protection) Act, 1986 

Specific Conditions: 

1. 

2. 

3. 

Directions/suggestions given during public hearing and commitment made by the project proponent should be 

strictly complied. 

The project proponent shall obtain the forest clearance and permission of Central and State Government as per 

law under the provisions of Forest (conservation) Act, 1980 before the start of work. 

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any 

other area which may have been disturbed due to their mining activities and restore the land to a condition 

which is fit for growth of fodder, flora fauna etc. 

if the proposed project is situated in notified area of ground water extraction where creation of new wells for 

ground water extraction is not allowed, require emept of fresh water shall be met from alternate water sources 

Gerth all the guidelines issued by Government of 

india/State Govt./District Administration relay % 

This environmental clearance does not ra of applicant on the proposed site/activity. 
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14. 

16: 

17. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

This environmental dearance shall be subject to valid lease in favour of project proponent for the proposed 

mining proposals. In case, the project proponent does not have a valid lease, this environmental! clearance shall 

automatically become null and void. 

The Environmental dearance will be co-terminus with the mining lease period. 

Explosive cannot be stored on the site. 

A comprehensive EIA including mining areas within 15 K.M. to assess impact of the mining activity on the 

surrounding area shall be undertaken and report submitted to this Authority within one year. 

No two pits shall be simultaneously worked Le. before the first is exhausted and reclamation work completed, no 

mineral bearing area shall be worked. 

After exhausting the first mine pit and before starting mining operations in the next pit, reclamation and 

plantation works in the exhausted pit shail be completed so as to ensure that reclamation, forest cover and 

vegetation are visible during the first year of mining operations in the next pit. This process will follow till the 

last pit is exhausted. Adequate rehabilitation of mined pit shall be completed before any new ore bearing area is 

worked for expansion. 

Adequate buffer zone shall be maintained between two consecutive mineral bearing deposits. 

Sprinkling of water on haul roads to control dust will be ensured by the project proponent. 

Green belt development shall be carried out considering CPCB guidelines including selection of plant species and 

in consultation with the local DFO / Agriculture Department. Herbs and shrubs shail also form a part of 

afforestation programme besides tree plantation. The company shall involve local people for plantation 

programme. Details of year wise afforestation programme including rehabilitation of mined out area shall be 

submitted to the Regional Office, MoEF&CC, Gol, Lucknow every year. 

Blast vibrations study shall -be~ conducted» -and-@-observation report submitted to the Regional office; 

MoE&CC, Gol, Lucknow and UPPCB within six months. The report shall also include measures for prevention of 

blasting associated impact on nearby houses and agricultural fields. 

Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out in the 

day time only. 

Appropriate arrangement for shelter and drinking water for the mining workers has to be ensured at the mining 

site. 

Maintenance of village roads used for transportation of minerals are to be done by the company 

regularly at its own expenses. The roads shall be black topped. 

Rain water harvesting shall be undertaken to recharge the ground water source. 

Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow and UP 

Pollution Control Board within six months and thereafter every year from the next consequent year. 

Measures for prevention and control of soil erosion and management of silt shall be undertaken. Protection of 

dumps against erosion shall be carried out with geo textile matting or other suitable material, and thick 
plantations of native trees and shrubs shall be carried out at the dump slopes. Dumps shall be protected by 

retaining walls. 

Trenches / garland drains shall be constructed at foot of dumps and coco filters installed at regular 

intervals to arrest silt from being carried to water bodies. Adequate number of Check Dams and Gully Plugs 

shall be constructed across seasonal/perennial naliahs, if any flowing through the ML area and silts arrested. De- 

silting at regular intervals shall be carried out. 

Garland drain of appropriate size, gradient and length shall be constructed for both mine pit and for waste 

dump and sump capacity shall be designed keeping 50% safety margin over and above peak sudden rainfall 

(based on SO years data) and maximum discharge in the area adjoining the mine site. Sump capacity shall also 

provide adequate retention period to allow proper settling of silt material. Sedimentation pits shall be 

constructed at the corners of the garland drains and de- silted at regular intervals. 

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be regularly 

monitored for contamination and depletion due to mining activity and records maintained. The monitoring 

data shall be submitted to the Regional Office, Mo€F, Gol, Lucknow and U.P. Pollution Control Board 

regularly. Further, monitoring points shall be located between the mine and drainage in the direction of flow of 

ground water shail be set up and records maintained. 

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at locations of 

nearest human habitation {including schools and other public amenities located nearest to sources of dust 

generation as applicable) and records submitted to the Regional Office, MoEF&CC, Gol, Lucknow and U.P. 

Pollution Control Board regularly. 

Baseline data for ambient air quality shall be generated and maintained and RSPM level in ambient air in the 

nearby human habitation (villages) shall also be monitored. along with other parameters. 

Corporate Environmental Responsibility (CER) shall be by the project proponent and the details of the various 

heads of expenditure to be submitted as per the guidelines. provided in the recent CER notification No. 22- 

65/2017-1A.I dated 01/05/2018. Work to eregyted.with installation of five hand pumps for drinking water, 
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Mine at Gata no.- Khand No- Tehsil-Naraini, District-Banda 

U.P. (Lease area-2.02 ha.). 

solar light in villages of streets, construction of two numbers of toilets at the primary school with name displayed 

and address and details of beneficiary and gram pradhan along with phone number, photographs should be 

submitted to Directorate as well as to the District magistrate / Chief Development officers. 

29. Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable mechanism so 

that no spillage of mineral/dust takes place. 

30. Occupational health and safety measures for the workers including identification of work related health hazards, 

training on malaria eradication, HIV, and health effects on exposure to mineral dust etc. shall be carried out. 

Periodic monitoring for exposure to respirable mineral dust on the workers shall be conducted and records 

maintained including health records of the workers. Awareness programme for workers on impact of mining on 

their health and precautionary measures like use of personal equipments etc. shall be carried out periodically. 

Review of impact of various health measures shall be conducted followed by follow up action wherever required. 

31. The project proponent will ensure for providing employment to local people as per requirement, necessary 

protection measures around the mine pit and waste dump and garland drain around the mine pit and waste 

dump. 

32. Top soil / solid waste shall be stacked properly with proper slope and adequate safeguards and shall be utilized 

for backfilling (wherever applicable) for reclamation and rehabilitation of mined out area. Top soil shall be 

separately stacked for utilization later for redamation and shall not be stacked along with over burden. 

33. Over burden (OB) shall be stacked at earmarked dump site{s) only and shall not be kept active for long period. 

The maximum height of the dump shall not exceed 20 m, each stage shall preferably be of maximum 10.m and 

overall slope of the dump shail not exceed 35°. The O8 dump shall be backfilled. The OB dumps shall be 

scientifically vegetated with suitable native species to prevent erosion and surface run off. 

34. Monitoring and management of rehabilitated areas shall continue until the vegetation becomes self sustaining. 
Compliance status shall be submitted to the Regional Office, Ministry of Environment & Forests, Gol, 

Lucknow and U.P. Pollution Control Board on six monthly basis. 

35. Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by Indian Bureau of 

Mines. 

36. Permission for abstraction of ground water shall be taken from Central Ground Water Board. Regular monitoring 

of ground and surfece water sources for level and quality shall be carried out by establishing a network of 

existing wells and constructing new piezometers during the mining operation. The monitoring shall be 

carried out four times in a year i.e. pre-monsoon (April-May), monsoon (August), post-monsoon (November) and 

winter (January) and the data thus collected shall be regularly sent to MoEF&CC, Central Ground Water 

Authority and Regional Director, Central Ground Water Board. . 

37. The waste water from the mine shail be treated to conform to the prescribed standards before 
discharging in to the natural stream. The discharged water from the Tailing Dam, if any shall be regularly 

monitored and report submitted to the Regional Office, Ministry of Environment & Forests, Gol, Lucknow, 

Central Pollution Control Board and the State Pollution Control Board. 

38. Hydro geological study of the area shall be reviewed by the project proponent annually. In case adverse 

effect on ground water quality and quantity is observed mining shall be stopped and resumed only after 

mitigating steps to contain any adverse impact on ground water is implemented_ 

39. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for transportation of 

minerals and others shall have valid permissions as prescribed under Central Motor Vehicle Rules, 1989 

and its amendments. The vehicles transporting minerals shall be covered with a tarpaulin or other suitable 

enclosures so that no dust particles / fine matters escape during the course of transportation. No overloading of 

minerals for transportation shall be committed. The trucks transporting minerals shall not pass through wild life 

sanctuary, if any in the study area. 

40. Prior permission from the Competent Authority shall be obtained for extraction of ground water, if any. 

41. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional office, Ministry of 

Environment & Forests, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance of final mine closure 

for approval. 

42. Project Proponent shall explore the possibility of using solar energy where ever possibie. 

43. Commitment towards CER has to be followed strictly. 

44. Regular health check-up record of the mine workers has to be maintained at site in a proper register. It should be 

made available for inspection whenever asked. 

45. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB and other Govt. 

Agencies from time to time. 

46. ‘The blasting will be done only after getting the pecmission from the Mining Department. 

You shall also ensure that the ofese@Paiza Ns not a part of any no-development zone as 

required/prescribed/identified under law. in case 2 ermission shall automatically deem to be cancelled. 

Also, in the event of any dispute on ownership’ ofjand use of sed site, this clearance shall automatically deem 

to be cancelled. St pe < 
Ss J 
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The above stipulated conditions will be enforced inter-alia, under the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 

1986 and the Public Liability Insurance Act, 1991 along-with their amendments and rules made there under and also 

any other orders passed by the Hon'ble Courts of Law relating to the subject matter. 

The project proponent will have to submit approved plans and proposals incorporating the conditions 

specified in the Environmental Clearance within 03 months of issuance of this clearance. The SEIAA/MoEF reserves the 

right to revoke the environmental clearance, if conditions stipulated are not implemented to the satisfaction of 

SEIAA/MoEF. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary. 

This is to request you to take further necessary action in matter as per provisions of Gazette Notification No. 

$.0. 1533{E) dated 14/09/2006, as amended and send regular compliance reports to the -as prescribed in the 

aforesaid notification. 7a 
3 

(Ashish Tiwari) 

Member Secretary, SEIAA 

Copy for Information and necessary action to: 

1. The Principal Secretary, Environment, U.P. Govt., Lucknow. 

2. Advisor, JA Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira 

Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi. 

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya 

Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow. 

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti 

Nagar, Lucknow. 

5. District Magistrate, Banda, U.P. 

6. Director, Department of Geology & Mining, U.P. Lucknow. 

7. Copy for Web Master/Guard file. 

(Ashish Tiwari) 

Member Secretary, SEIAA 
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beO IBD ) 2 2h reb_jK Bap) YO LIB Ah [phi lekJ—beky Aaplel kao bible 
kb [Dbjip» DRYIS & Zh & [pbie bea |b Nebva pola aye pe bode} 
IXk|H bin} ‘edd Indl BYsh—h BQ DYL-2Dh Alle BL Raj INBobA ke AP22h 
aL} ® bible {belietie 2) pb OL op ésesveves ok LOC //- Goal >| BOZO. F9 Blea 

I pplln J2 PablD>h k AAW bola AbaibeP| Leb Albalie ‘Yelbk-bbd Dpajoojp 

k Ypblkph| bbo Dejlle A RBs ale PS pik) Bk Ne & kab Libhh 
ID Lips kb Dubpiibieb| eb [ubaye ‘YelDk-bb> |) Us ‘Urblin Lp} lelteh® Lp 
hip D8 pas Lisle DIE LD [ebih LA b Bebb ivo| ‘fll 1B bry Bip 
we Ib & kik Sdlilie blk  pbie yn (sumwas suai) pala able (sped) bob 
‘LIBS DAI [cb 2 Ibe 12d Ink Dep, & Iphbie adjiyie [elle Belo} asoip [PDL 

‘Qn Ah [PAKS | 2 Wad DALNPDh alle LIK DRYWIbrb| [ob Mb2DPh INBbb|A 

MdAB pal b PavIK  IeebEie ied [elbpja ‘Ipkjibs ‘Pib biln pel Lbibals 
tn eth lb fle Re) ibis Me Gb NEGED MY le BR ki Aye HAA Ine 

Eh bhlifedhfh balk Ib bib B3 3p , Paes aye ~ 2 Ba 

LOG LES Ry 

ee ee 

ar) L/IT TT) [pe ae 
UCaqdVYd YVLLN leek 2 

e
e
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Y'l\ ~ UTTAR PRADESH (
3
) 

~ ~ 3tfi-q1 02AE 959832 
iwr-1 

~l1"¢cf>T~ l1"¢ q;r ~':li4fot ~ ~-cm ~ 1r-~ vfT ~-~ ct)- a5-R'le1 ~ ~ ~ 1TT1l-~ ct> ~ "ffflm/lllcT/~ "ffflm-1876 (~ ~0-01) ~ 2.02 to vfT ~ ~ ~ ffl ~ ~ t 3fix \ffi C'f@ ~ ~ ~ (Colourd) fcnm 7T<TT t 3fix RilsticCI ~ ~ 3lelm er ~~11-=ax PtJ...ifMt.a t :-
~/lllcT/~~-
1876 (~ ~0-01) ~ 
2.02 to 

~ 
A 

B 

C 

D 
R.P. ~3rt 

~- ~ aT';l ~ ~ l'llcT ~0-1876 <Pl ffi 1TT1T 
~- ~ aT';l ~ ~ l'llcT ~0-1963 cf 1964 
~- ~ aT';l ~ ~ l'llcT ~0-1876 <Pl ffi 1TT1T 
tfffl- ~ aT';l ~ ~ ~ ~0-02 cf l'llcT ~0-

1876 <Pl ffi 1TT1T 

amm (Latiude) fflffi (Longitude) 
25° 18 33.4&" N 80° 23 04.08 E 
25° 18 31.87 N 80° 23 11.86 E 
25° 18 29.1 t" N 80° 23 l 0.0s" E 
25° 18 28.88 N 80°23 04.01 E 
25° 18 39.65" N 80°23 00.08 E 

3fix ~ (!d~Gl-<I '\ffif ~• cp'ITT 7T<TT t I 

I 

I 

i 
(r.r z-:1~ el t~r,{ Ht~) 

3W 1 , 5,\rt;rtl (~o~o)/ 
~11-111 1 ,4\vr :f.1 t-t (s~) 

cn,n 

-4-

70

DIA § 

Sat WET UTTAR PRADESH 6) O2AE 959822 

Ba Yee oT aah 
Tee Or aaa ok WIE wT Yous GT TAUe_aigt Ht aevta ABH a RM ofa 3 GR PAN / Me / ars YeMN-1876 (ars o-01) YHar 2.02 
80 GT See wre vers aeRt A fae Bote TA oer MT A efor Colourd) fren Ta 8 ot forrat WAR cen sere g tera PrafiRad & 

GAT / TMC / SS GAN | SAR- eta Fa VT ae Ter Go—-1e876 HVS aN 1876 (PS WO-01) weal | cfe—  efhaa Aa VT are MET Ho—1963 q 1964 2.02 20 qd was aa etn ate mer Ho-1876 aT Sy aT 
aaa edtea da ST are ws Ho-02 g AMET Ho 

1876 @ We AT 

faq FATT (Latiude) auiex (Longitude) A 25° 18 33.48 N 80°23 04.08" E B 25°18 31.87 N 80°23 11.86 E C 25°18 29.11" N 80°23 10.08 E D 25°18 28.88 N 80°23 04.01" E RP. a3 25° 18 39.65 N 80°23 00.08" EC 

OR fos VACERI “THT AVS” Her way | 
—4— 

Sanpumpre, ow ee ”y {aga oA wart ) (ate AETRR [g) 
wre wites waa AT Te (Mo ATo)s 

. 

DAL TY (Pre) 
aay
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(4) 
~ ~ UTTAR PRADESH "WT-2 02AE 959833 

~ 'CJ¢ em. 'fl-<filfo '(qj~tq 

1. ~tflttq ~ i:M'(flli : qcecm ~ 'Cfce ~ ~ ff~ ~ q;) -q¢ ~ ~ 7T<l 
ef5I' ff ~ &NT ~ lflt ~ '3q(Sjf;t\J1 ~ 'y""~ ~. ~. ~ * 
~ ff '3m:m x3q(SjP!Gi (~) Pl<.1'1iq~-1963 * ~-27(3) q 2a(2)(cfA) * 
~ ~/~ ~ ~ ~ 'qcje.f ~ ff <fr ~ ~ * 
~ t<llfltttj q;T ~ ~ I 

~ ~•Ntllt4' ~ 'ijf1ff ffi ~ ~ti~~n, ¥ ~ 
~ qlt ~ fqjffl ~~ ~~ ~ lq;l'cJ ffi fqjffl UoTtcl>ffi 

(12 ~)/ (08 llffrffif) / (08 Jl'fm@)/ (08 ~)/ (08~)/ (08~)/ m~ m~ m~ m~ m~ m~ 
1 2 3 4 5 6 7 

5,57,520.00 
(vf11T 05 ~ 

8,36,280.00 
5,57,520.00 ~ 3,48,450.00, 

5,57,520.00 5,57,520.00 5,57,520.00 Q'll.fl{ qlf 01.12.2020 ~03 wf "!tvl'liT wt sq 'GfliT ~~ 01.02.2021 01.03.2021 01.04.2021 
2,09,070.00) 

01.01.2021 

~qlf 
8,36,280.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .11.2021 01 .12.2021 01 .01 .2022 01 .02.2022 01.03.2022 01 .04.2022 

~qlf 
8,36,280.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .11.2022 01.12.2022 01.01.2023 01 .02.2023 01.03.2023 01 .04.2023 

~qlf 
8,36,280.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .11 .2023 01.12.2023 01.01.2024 01 .02.2024 01 .03.2024 01 .04.2024 

ffl <flt 
8,36,280.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .11 .2024 01 .12.2024 01.01 .2025 01 .02.2025 01.03.2025 01.04.2025 

-5-

71

TAT W231 UTTAR PRADESH 

ea Tee 
wafer a ara: ceca ga yee aH afl 4 WUg UH aH ved wR fea 7a 
aa 4 vad at eed 7a Sh woah gad ce wel, fred, docx G 
ware A voro wat (cer) fraaracf—1963 & frax—27(3) a 28(2)(4) 

En. aver eahca 
O2AE 959833 

ager APar/Aamt A erate wer age age ¥ A wh aT S 
TAR Cael HT PTAA HET | 

2a eraRrat & wT oe a Pena agel aaa 
veer at | wera foes | fede feet | qa feed | age feet | wen feer | wor fox (12 uftera)/ | (08 wferert)/ | (08 wferera)/ | (08 wferera)/ | (08 wie) / | (08 wfterd) / 

daar feer aan ferer aaa ferer aaa fer aaa fee eae far 
2 3 4 5 6 7 

5,57,520.00 
(arr 05 wferert 

gery ag | 8:36.280.00 Se 0 an” | 587,520.00 | 5,7,520.00 | 557,520.00 ad 3 or fan ater 0 01.02.2021 01.03.2021 01.04.2021 
2,09,070.00) 

01.01.2021 
fara af | 8:96.280.00 5,57,520.00 5,57,520.00 | 5,57,520.00 | 557,520.00 | 5,57,520.00 

01.11.2021 01.12.2021 01.01.2022 | 01.02.2022 | 01.03.2022 | 01.04.2022 
qa a 8, 36,280.00 5,57,520,00 5,57,520.00 | 5,57,520.00 | 557,520.00 | 5,57520.00 

01.11.2022 01.12.2022 01.01.2023 | 01.02.2023 | 01.03.2023 | 01.04.2023 
nore 8, 36,280.00 557,520.00 5,57,520.00 | 5,57,520.00 | 557,520.00 | 5,57520.00 

01.11.2023 01.12.2023 01.01.2024 | 01.02.2024 | 01.032024 | 01.04.2024 
am ag | 036,280.00 5,57,520.00 5,57,520.00 | 557,520.00 | 5,57,520.00 | 5,87.520.00 

01.11.2024 01.12.2024 01.01.2025 | 01.02.2025 | 01.03.2028 | 01.04.2025 
—5— 

ry 1 AN (ais aelat fiz) 
y y/ ! V} { aa TA BATS ) ari ara fare Fear fio /To)/ 

: um vitss arial geri ataaret (ahr) 

4 
ata 
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~ UTTAR PRADESH 
'0"of qt{ 8,36,280.00 5,57,520.00 5,57,520.00 

01 .11 .2025 01 .12.2025 01.01.2026 

~qt{ 
8,36,280.00 5,57,520.00 5,57,520.00 
01.11 .2026 01 .12.2026 01 .01 .2021 

~ qt{ 
8,36,280.00 5,57,520.00 5,57,520.00 
01 .11.2027 01.12.2027 01.01.2028 

~ qt{ 
. 8,36,280.00 5,57,520.00 5,57,520.00 

01.11 .2028 01 .12.2028 01.01 .2029 

~qt{ 
8,36,280.00 5,57,520.00 5,57,520.00 
01.11 .2029 01 .12.2029 01 .01.2030 

~fcpm 3llol{f$m ~fcpm ~fcl;m 
(08 ~)/ (08 ~)/ (08 ~)/ (08~)/ mrcm tmnfcm mrcm mrcm 

8 9 10 11 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .05.2021 01 .06.2021 01 .07.2021 01 .08.2021 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .05.2022 01 .06.2022 01 .07.2022 01 .08.2022 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .05.2023 01.06.2023 01 .07.2023 01.08.2023 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .05.2024 01 .06.2024 01 .07.2024 01 .08.2024 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 
01 .05.2025 01.06.2025 01.07.2025 01 .08.2025 

1 

n?bS 
5,57,520.00 5,57,520.00 

01 .02.2026 01.03.2026 

5,57,520.00 5,57,520.00 

01 .02.2027 01.03.2027 

5,57,520.00 5,57,520.00 

01 .02.2028 01.03.2028 

5,57,520.00 5,57,520.00 
01 .02.2029. 01.03.2029 
5,57,520.00 5,57,520.00 
01 .02.3030 01.03.3030 

~ f$m ~ f$m 
(08 ~)/ (08 ~)/ m~ m~ 

12 13 
5,57,520.00 5,57,520.00 
01.09.2021 01.10.2021 
5,57,520.00 5,57,520.00 
01.09.2022 01.10.2022 
5,57,520.00 5,57,520.00 
01 .09.2023 01.10.2023 
5,57,520.00 5,57,520.00 
01.09.2024 01 .10.2024 
5,57,520.00 5,57,520.00 
01.09.2025 01 .10.2025 

~ 
(ttm~ ~~"{ ™~) 
~ ~ (~o/Uo)/ 

~MITI 131 \~ tiTft ( ~) 

Gf1~ 

9~9834 
5,57,520.00 

01.042026 

5,57,520.00 

01 .04.2027 

5,57,520.00 

01 .04.2028 

5,57,520.00 

01 .04.2029 

5,57,520.00 

01 .04.2030 

~ qf.f -q 
~~ 
~ 

~o -q) 
14 

69,69,000.00 

69,69,000.00 

69,69,000.00 

69,69,000.00 

69,69,000.00 

-6-

72

i RA NE NOR 
Naa i : we t 4 . ss ¥ ne 

, (5) 
out Yael UTTAR PRADESH OOAE 95982 

wat ay | %36.280.00 |  5,57,52000 | 557,52000 | 55752000 | 55752000 | 56752000 01.11.2025 01.12.2025 01.01.2026 | 01.02.2026 | 01.03.2026 | 01.04.2026 wart af | °96.280.00 | — 5,57,520.00 | 5,57,520.00 | 557,520.00 | 557,52000 | 55752000 01.11.2026 01.12.2026 01.01.2027 | 01.02.2027 | 01.03.2027 | 01.04.2007 area af | %96.280.00 | 557,520.00 | 557,520.00 | 557,520.00 | 5,67.520.00 5,57,520.00 01.11.2027 01.12.2027 01.01.2028 | 01.02.2028 | 01.03.2028 | 01.04.2028 arr ag | 8:36.280.00 | 557,520.00 | 5,57,520.00 | 557.5200 | 55752000 5,57,520.00 01.11.2028 01.12.2028 01.01.2029 | 01.02.2029. | 01.03.2029 | 01.04.2029 zwar ag | °3628000 | 56752000 | 557,520.00 | 65752000 | 55752000 | 85752000 01.11.2029 01.12.2029 01.01.2030 | 01.02.3030 | 01.03.3030 | 01.04.2030 

Veer at F werd fost | onan fer | ait fer | cad fees TaRa feet | andl freq ma fa (og after) / | (08 uftrert) / | (08 wire) / | (8 weer) / | (08 ufera) 7 (8 vftaa)y | St : eam faer eae feer aaa fee Quan feer eam fee euar fee (0 2) 
8 9 10 11 12 13 14 557,620.00 | 5,6752000 | 5,57,62000 | 55752000 | 557,62000 | Ss7sn000 01.05.2021 | 01.06.2021 | 01.07.2021 | 01.08.2024 01.09.2021 01.10.2021 | 89.69.000.00 557.520.00 | 5,57.620.00 | 557,520.00 | 55752000 | 5,57,62000 | 55752000 | 01.05.2022 | 01.06.2022 | 01.07.2022 | 01.08.2022 | 01.09.2022 | o1.10.209 | 6269.000.00 , 5.57,62000 | §,87,520.00 | 5,57,52000 | 557,520.00 | 55752000 | S5752000 toon | 01.05.2023 | 01.06.2023 | 01.07.2023 | 01.08.2023 | 01.09.2023 | o1.to2003 8.000: ] 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 | 01.05.2024 | 01.06.2024 | 01.07.2024 | 01082024 | 01.09.2024 | 0110204 | 69.69,000.00 ) 5.57,520.00 | 5,67.520.00 | 557,520.00 | 557,520.00 | 5.57520.00 | 887 S000 |_01.05.2025 | 01.06.2025 | 01.07.2025 | 01.08.2025 | 01.09.2095 01.10.2025 | 99-69.000.00 ) ; 

g 

Ng £ —6— 
) 5 
 Seonpamthet ( aa ot Te | 

® 

3 

3 

ari 
ara 

(His Tergz fe) 
AIT Pentre 1 (F¥o To) / 

Beare aay wr (derfhreH) 
at 
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\ ~ \ 

. ..... ... -.aa l 
' ~ 

" ~:1 

t .~ ~ f .~,t ,;_ ', l,~ .. "'\: "'-..f.~!J 

I 

TT R PRADESH 
(6) 

\1~ u A 
n ?IU~- 9'19P.~ '1 5.57.520.00 5.57.520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57~520.00 

69,69,000.00 
01 .05.2026 01 .06.2026 01 .07.2026 01 .08.2026 01.09.2026 01 .10.2026 5,57.520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 

69,69,000.00 
01 .05.2027 01 .06.2027 01 .07.2027 01.08.2027 01 .09.2027 01 .10.2027 5,57.520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 

69,69,000.00 
01.05.2028 01 .06.2028 01 .07.2028 01 .08.2028 . 01.09.2028 01.10.2028 5.57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 

69,69,000.00 
01 .05.2029 01 .06.2029 01.07.2029 01 .08.2029 01.09.2029 01.10.2029 5.57,520.00 5,57,520.00 5,57,520.00 5,57,S20.00 5,57,520.00 5,57,520.00 

69,69,000.00 
01.05.2030 01 .06.2030 01 .07.2030 01 .08.2030 01.09.2030 01.10.2030 

2. ~lf¾1tq ~ ~ ~ ~ ln1TT : ~ 1TT7T ~ Gfci.t~a f<:41fll~ ~ ~ cf;l :!1@R ~ ~ cf>~faql cf>~~ cpl f.mtfm cfflT ~ "oas3. ~ ~ ~ tTI<l ~ mwr· ~ tt-<¢1~ fflf"ll"R ~ OO/Jt1-1e11~-1 ~ :!1@R ~ {-~0~0-11 ~ upmines.upsdc.gov.in ~ \if1,l' cJRcfi fcnm ~ ~ ~ qft~~~cpl~~I 

3. ~lf¾1tq q;y ~ ~ :!1@R .:t' ~ ~ ffi cf>l4qlti cffi ~ : ~ ~ ~ -~ (Presents) cJft WITT 3tR ~ cf> 3MR ~ mcrn cpl ~ f<:41f¾1Rt qft ~ ~ cpl :!1@R q~ecm &"RT f.i<@ ~ cf> ~ .:r fcnm ~. m ~ ~ ~ct;~~ - ~~ m Fctftr'c &TW IDxT ~ <ITT'. WTTUJ ~ ~ ~ ~ ~ ~ qft \ijT ~ t, ~ iile14lG1I~ cpl ~ I 

I 

4 
(tj(l)q ~R~T~{ f~~) 

\fm fGt~1~q;rfi (f.:lo /Uo)/ 
~ .:?i!f\\l ·r,rft ( S~IJI) 

'1ilfl 

-7-

73

’ 

’ 

Wael UTTAR PRADESH 
OP AE 959825 

5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 69,69,000.00 
01.05.2026 01.06.2026 01.07.2026 01.08.2026 01.09.2026 01.10.2026 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 69,69,000.00 
01.05.2027 01.06.2027 01.07.2027 01.08.2027 01.09.2027 .| 01.10.2027 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 69.69,000.00 
01.05.2028 01.06.2028 01.07.2028 01.08.2028 . 01.09.2028 01.10.2028 = 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 69,69,000.00 
01.05.2029 01.06.2029 01.07.2029 01.08.2029 01.09.2029 01.10.2029 — 
5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 5,57,520.00 69,69,000.00 
01.05.2030 01.06.2030 01.07.2030 01.08.2030 01.09.2030 01.10.2030 oes 

Wa ag GH Ger’ oe BREN Ser we sat /sitross stds para Parity ¥-VHOTAO-11 Wes upmines.upsde.gov.in We WAT Gs fray RET Tet AeA al ve fe forenfrant ar vot orert | 

3. Rafer or waa wR Gra 7 fear a at orb a wpa: aft xq 
saraaa, 74 (Presents) ot wef sie wftael & oes wer ue ay dg eater 
OT feet feet wr ya seca are Mad wa & ee a far ony, at wa te 
afory & SR Wor SER aAT a faire ore arr Phe Re wa wy uy 
oe Ot S aye Gt oT wad &, GS serps wr sora 

4 + 
| __ het (ns crf Ayres, Py (agg et ae BR ct (st) 

> 
were aly arts (waa) 

aay 
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5ri~ ~ UTTAR PRADESH (7) 02AE 959836 
81fc11-3 

&cflloi1 dQc!loQ 

1. ~. Q,tt'~ GIJO ~ lJffl <ITT 1P1' ffi ~ 'qccf ~ ~ 'GIT ~ t : 
~ q~eGI'< ~ m '3lJ ~ ~) Pl<PM<>li 1963 cf> ~ ~ <IT ~ 
-q-a qft ~ M'tl~GI cmT ~ W cfTT ~ clR "ITT ~ ~ 1R"cT ~ cJR 
~ t 3tR ~ vllJT cfTT ~: m 3tmf: \JJii:f cJR~ t fclRj '~ ~ t 
TT¥) ~ ~ fcp-4 vfR cf> ~ q~eGI'< cfTT ~ ~ ffi q)f t{l~qj'(Oj ~ cf) ~ 
~mfmf 3icfffl ~ ~ I 

2. qceGI'< ~ ctft ~ ~ ~ ~Affffi41 cffl' Sei~•ii/~ :-

q~eGI'< ~ ~ ~ (11Jt.=e:tM) cf) 3mJR "CR ~ 't<l,~cq, q)f ~ ~ 3tR 
'3~)'tl1 cJR ~ "CR, \ffif ~ qft ~ "CR m ~ ~ ~ "CR m 
c'1c<1:tillc'1 ~ ct,61°'5'< 1lrn' cf> ~ (~ ~ ~ ~ 1WT cf> ~-1 cf> 3MR 
~ ~ qR ~ "Gfm) 3ITT ~ Gffl Tf ~ ~ ~ ~ cf) "q,lf ~ "q,lf ~ 
qjH0'5-< ifRl Tf 3tR ~ ~ ~ ~ $61°-s-< 1lrn' Tf m C1'N cfi ~ ~ ~ m 
~ -imR, ~- ~ 'ti-<il114 3tR ~ ~ c1>Tlf, 3tR ~ m ~ 
(conveniences) cm ~ ~ t 3ITT ~ ~ t vTT \ffif ~ Tf m ~ 
q~eGI'< ~ ffl lnl if I 

A 
('fic,)q- ~ ~ ~{ fti ~) 

~ g~ ·qjJt (R4o/Uo)/ 
ll"1Tft 3llQ1i1fr (ll~) 

'°~ 

-8-
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GEINDIA be) = 
t/ ce _" INDIA‘NON JUDICIAL, 

Sat W381 UTTAR PRADESH @) O2AE 959836 
SIsI-3 

Udilorl SAdoel 

2. VeeaR vee Ot waft we ao wafer a sere / sent — 

TecaR FA RIM VF (Toca) SF HER Ww ey eal or ved Ara alk 
CARA OX Fed WW, vad sae ot waft wo vad eee wa ow a 
aad dM Heirsx are & ee (Tea fe veer sa aT S |ve-4 

panveniences) a Tas WHat & aR sel Boa 4 wT var af ¥ a wer 
Feeer ERI ws 7a eI 

4 ~8- 
ANY (ada ua fee) 

ar ata 
Delay ey, OTR rotten ala Were aieiart (wre) 

ater

378



' , 

' 

- (8) 
~ ). ~ .ii U]JAR PRADESH ,. D? U- q s._9g-z7 3. -1~c. ctft 'tiiilf?<t ~ ~ ~ lfm ~~~act> ~~~'"'cffl' ur ■ :fi:~'3cRf~cJft~m~~~twncfi~t~~ 

ct>Jlo-s-< 11m t ~ ll \1'Rf ~ ll m '1ff 1R ~ ~. -irnR, mf:;{, ~. tixiHlli nm 3A ~ cWf, 3tR ~ m-~ m 3f-xJ t1A.1fffi ~ m ~ m ll, ~ ~ ~ f&f{gc1 ~ ~ cf> ~ ~ ~ m qce.GI-< ~ ~ ~ ctft ~ qft 1T<fi m, ~ ct>c-1°-sx 1lffi cf>~ q~e,Gl'</q~e.G1im .:J '3onl ~ m ~ ~ ~ ftn ~ ~ ~ cJft ~ m ~ i 3tR ~~cpl" :!1@A ~~<IT \fflcfi ffl ll q~e,Gl-</q~e,Gl-<'i 'cfiT ~ ~ ~ ~- ~ ~ <IT Pt«mo1 ~ tfi!f ~ fcnm 'GfT ~ t, vIT ~ ~ ~ ffl I 
4. ~ :- ~ ~ 'Cf5f &RT q~e,GI'< cITT ~ \jfA cf> ~ 3TQfam ~ ~ \1'Rf ~ 'CR ~ mB ~ ~ cITT ~ ~ ~ ~ ~. ~ q~e,GI'< ~ ~ ~ ffl cf> ~ ~ cfR' 3ITT ~ ~ WPR ~ Pl gfcffi .:J qft ~ 'ITT m ~ ~ ~ q~e.Gt-< 'cfiT xRil«)cJici '5lq) m ~ ~ ll ~ ~ t@ 'CR <IT 1ITTcf ll ~ t@ 'CR ~ ~- ~ q~e,GI'< Wf<I-Wf<J 'CR ~ ~ ll ~ mci>R cf5T ~ cITT ~ ~ cf> ~ ~ 3ITT ~ ~ ~ qce.Gtx 'CR '3ftm ~ ~ ~ ~ ~ am ~ ~ ll ~ m .:r m 3TTlTTffi cJft ~ 3tR .:r \ffi ~ (challenged) fcnm ~ I 

f 

• 
C 

75

AG] ae PRADESH 
3. Wee 

x 

JAP wae & Grae de are dS aie war ae wey st eeaecey Grell : aft sam raft ah went ar sad sua waft S mr Bd d cea oa 
i Sad aft A ar oa we oe gam, aH, Was, wae Mee cor Sta Farol aor, aie sree orare—eera a ara weafer we at sa eae ae & RY forte aifes BA boxer foray renter ant veda & oe werd 

a See Way FH yeear/ueeant at aie fara Ru far, wast feset ar Precreor eRe fear oT Wart 8, wi aor BER Bite we 
SH SHRM TF ER Tecer ot fa aM S fay sta wale TA eT aret WA cafe wr feet wo W fear rien, fin oeeare 

aed ot & fery Aga ar atk aft ga wor ae afer a mh a w Ut wete afta veeer oT SH Et gH vee A oad ahead ay 
uel OR aT ART A WA od oe don ore, HY eter wHa-aHE wy fhe wr a eT ROR ot feet wT art oer S fore este mete Wh anfta veee we 

AN (sich aeigt 188) 
#2 { aga oA Reais } ai anfereardl BUT Pate AT (40 Alo)/ sry Kur ny gre qian aral \ art ayant (wre) 

ata 

379



-
~ ~ UTTAR PRADESH (9) 02AE 959838 

~ fcl> ~ ~ -l ~ll'ti-114~1 ~0-3236/86-2017-57{ffl0)/2017 ~ 12.12.2011 -H~qfaa ~11-H114~1 ~o-2169/86-2019-57 /2011 iro~o-1 ~ 09.10.2019 ~ ~ll'ti-114~1 ~0-1735/86-2020-57(mo)/2017 ~ 25.09.2020 m ~ m ~ ~ -q~c:11 ~ (In-Situ-Rocks) ~ * ~ "CT""ce:R <l~ ~ 
~- ~. ~. "R@ ffl ~ * ~ af3IT q,1 {-AAGT ~ {-~ ~ * ~ ~ 4--1e1Ji 10 cftf ~ 20 cflf cfft ~ * ~ ~ mf * ~ ~ ffl m ~ ~ t ftl> ~ ~ ~ * -q-~ * ~PtGl, ~ ~e.Tl{ 10 q"'IT m ~ ~ ~ M G°x 3l~ ~-~ ~ Pl4iilqc-fl ~ ~Pl~fc ~ G°x '31T '4T 31m m m 3mlR ~ m1ft cfm ~ 10 qlf ~ ~ ~ ~ 25 ~ cCt ~ cCf ~ ~ ~ cf"'IT ~ ffl ~ Pl4iilqc>1"1 ~ ~Pl~fc ~ G°x ~ 7l)1l ~ "ITT1fi cftITT ~ ~,c6f&a lITTTT ~ ma ~ ~ cfft ~ ~ cpx 
~-21(3) m ~ * ~ ~ ~et ~ * ~ ~ ~ ~ 1fTclR ~ {0~0~0-11 -cntR upmines.upsdc.gov.in ~ ~ * ~ 
*~~ffl~~tl C. 

I 

I 

t 
(°{'{qfq Ef.;i~~ fti°~) 

~ ~ •·:t.:;;r~ (fqofUo)/ 
~mt, 01 l~Hiift (-s~) 

iTT"iU 

-10-

76

ANZ SS 

Sat YaM UTTAR PRADESH 
@) O2AE 959838 

feate 12.12.2017 weafsa URIS Ho-2169 / 86-2019-57 /2017 Aoxto—1 feria 09.10.2019 Yd erearesy WO-1735 /86-2020-57(@0) /2017 festa 25.09.2020 > ERT Wee #H RRM weer free (In-Situ-Rocks) fe $ ZAR geR yet |Wrsy Fredy, atesz, ufear OMe ANH ome wry at wt Star we x hert wore © HTH ATH 10 af aierers 20 af a ara & fe ge act ani edo 

Par—27(3) & fda & srerte wei get age & arqpere Prather mre 
fora ara faarta gowaowro—11 oa upmines.upsde.gov.in 1 aR S Ase & ais wad ee & frée 3 

) AAT LAgT FFs) 

- art) TT ATT reich fo /M0)/ Se Ourngi 194 ee ofa ata wit (Pr 
Tay

380



~ ~ UTT AR PRADESH 
(10) 

3lf?IQcra ~ 02AE 95 9839 

1. ~ ~ ~ Pit141G"1 c6 '34-<l"C'1 ~ -H~<llli ~ ~ cfi 3Rx ~ qRlTT 
3ITT m<l~'ql(t vfR ~ ~ ~ fcp-"l) ftAT ~ ~ ~3TT cf;T -HiUc-H 
~ 3m G~ °ffif c6 ~ ct>lfPI-< cGt mftf cJRlTT I 

2. q~e'.GI'< Pi<1Jiiqe1->1-1963, f.!rwl-35 c6 ~ q~ecrn 3ftA ffl c6 c2TlT tR ~ 
~'1,~~ cnr 3fix ~ cf>T qRPi~a mr 3fix ~ ~ cJRTTT 3fix ~ 
~ 1l ffi1TT cfm ~ cfi ffl cf Pict>I ~~ tR Pi• 1-<l;fl c6 ~ ffi cfi c:znT 
tR 360 ~ cf>TUT tR ~ Rct>,~•, cfi ~ "'q'R ~o~ottocfto ~ WTR 
~ ~ W/llc q)T ~ fflTI q~e'.Gi'< '3cRf WP ~/llc tR 
3ITT'O~~o~o ~ ~ WIT, ~ 'ti~Pcla (Sl-1-14~c, at?J ~ '34(SJP1Gt) 
cfi qRq~-1 "ITT.! WJcffi" ~ ~ c6 -mqa, ~ ~ l11l ~ to-~0~0-11 
tR 3Tfcmf {JR m q)T ~ ~ 3fix ~ ~ cGt ~ m1ft 3fix \fflcf;T 
'tij~ei ~ ~ ffl-fflTcT fflT ~ ~ ~ ~ ~ 1l ~ fflTTT I 
q ce'.G I-< '3cRf ~o~ottocfto ~ 3tTx 3ITT'o~03lTto~o ~ &RT cGt 1Pft 
~ Rct>,~•1 cnr q>J{ ~ q)if 30 ~ {fq) ~WIT~ f.!rwl-ss c6 
~ cfj ~ ~ ~ cfj &RT~ l{j1T "Gt"R tR '3cRf R<t>,~•I cf>T 
~ cf?'<lct•II I ~ q~clEll-<4> f-TTR-35 c6 '34i1"4~ cf;T '3ffitl-i qRffi ~ ffl 
~ ~ cfi ~ ~Rlf4-1 "-<')0 2s,ooo.oo ctr G'<' ~ "fflfm '3G•ifga cGt ~ 
3fix ~ '3G•!fga Wffl cf>T vflfT ~ tR ~ ctr ~ 1l '3cRf ~ cGt 
~ ~ ~ cf> ffil)a, . vflfT ctr ~ ~ ctr ~ ~ ctr ~ I 

1 . t -11-

~ ~h;U ( J~ 3FIIT3 ) 1!lf,! ~ ( tjo)q ~ ~ fu~) , 0 ~ r _. ~ ... -Jm ~ 'fi:tt ,~o~o)/ 
i, cin~ I ~~~ ~ft: -!ilft (~) 

°41~ 
I 

77
bi 

hove ou iat Quis 
A{OD/ Obj) Quesiaudlo} hie = wimps wl 

(an) ion nwe) eI ( gee ten Bae | 

—bb- q 

I Ypielin Ig Ibs (> Rika Yple {ub Lbin Jablls <b 12h bbb Ie 
(ep Wie DA & UD kb bh xh bab Ilo [> DYE Dalla lea ale 
Upplin |p DAA | AD |b 00'000'SZ O& LRIDIK RE] @ bh b—K 
P 2 IWAd bRHON Ie [ebhO w SE—bhb| dalkI2>h Pip | lpia fePhh 

ben | 
DRE ale bSh 121s kb Sib Alb Debjfe Ah 

b+—-OhAOHA-OB EhK bie Re) Dirk} Whi bib oes beh Ba papah 
Hokjbsh® — EW Pohbbm Diejbrs INO) ‘1nd |b Alda O|POBLeOhAIALE 
Ah 2b/2sh ep BPA ADD | lk loeh| Ib De/2Nh bk bala 
blLb Iie OlPOLPOUAOUA Alle Relb <b Loiicay Ibh2b dh lal [ks] O9E Ah 
bie pbs RE  |pIALh) dh YAldb| b IDK &b |LBlb LeD ILA & Dire 
gale AYE Inde Digable Peis Ale Lbac Dejlelalh [eb fub> Alle [eb Qetajltelte 
BA Ah bio © pbd bhit NP22h MELie  Se—kpk| ‘€961—lbikPb| Albo>h 

| Unde Dil, [eb Alea Biz ob Did Jahier alle Dajg bb lps le flelbdsis bbb [sd Ileb| be bites Bib rcbigb bin bipahp ale 
Und Hedi Dale ob Ble bIP Pigs bbb DAA ob bDiinb| db Fal 1>>h 

659656 IVZO RIé peyyye 

E 5 fe, 

: B 

> y 

ny 
We 

_ Saad 

381



" r 

• 
' 
' 
' 
' 
' , 
' , 
, 
, 
, 
, 
, 
, 
• 
t 

t 

• 
• 
• 

, 
(11) 

~ ~ ~~~ ~ q;T t-~0~0-11 ~ Fclc1-< 0 1 ~m- ~ ~ ~ cJRlTT ~ ~ ~ ~ fflT I ~ ~ cm ~ t­~0~0-11 'Qx ~ {JR ffl q;T ~ lTc 'Qx ~ ~ zj ~ ~ m $ ~ 3lRO~~o~o ~ C'14lll)411 ~ ~ ~ ~ fflT 3ITT ~ ~ ~ ~ Gm ~ ffllJT I '3cffi" q;,- ~j41C'1.=t ~ ffl cJft Gm ~ Pf~'flqcl)-1953 $ ~-59 $ 3Rflffi wrfm q;,- ·~1 4flGI'< "ITT1lT I 
4. 2 .00 ~o ~ ~ ~ $ ~ q;T, ~ ~ Pf1941f4a fcp-4 "GJR ~ 

5 . 

6. 

7. 

8. 

9. 

10. 

lj 

1 

02 ~ $ 1fuR ~ ~ ~ ~ 31Plc114 "ITT1lT I , 
~ 6ffl ~Pt$a -wan aBJ ~ ~ ~ ~ '11ll)4111 
tc1'hpa ~ $ 3Rx '1f"ITT 4Rcl6.=t ~ f.!tTm ~ '111l) 411. m 'Qx ~Pt\Jll c1>T fc!rnm ~ MG~fo cITT"7TTI 

~ cm "tlccT ~'flfr<i ~ '14'<lrc1 4?.tfq-<ofl?.t tc11cJ>fa ~ ~'<¢1-< q .~ 
, , 

c. 
Vl:j'-f\11 M«11c1cJ> $ lla1' ~ 31-=c,Ra ~ "fA ~~~-Tift mlft 1 

q~eGI'< Pf?.t'flclci)-1963, f.'TTp:J-34 $ ~ ~ ~ $ ~ ~ 31ji1)f4a ~ ~'11.=tl 3tR q~fcl-< 01 31.=i,qffu JrffTUT-lf-::i ~ '3iwtlt!.a ~ ~ mTT q)T '1~€1.=t q)ffl ~ "4m "fA 'Qx cffi ~ ~ $ ~ 3fqffl $ ~ ~o so,000.00 cJft G{ ~ ~ wrim $ ~ G°nft m"1TT I 
~ / 4Rcl6.=t ~ ~ qft ~ qft ~ Rii"IGl.ft q~eGI'< cJft mlft I 
qceGI'< 61xT llT0 '3"'iiq ~1?.tl<:'1?.t, llT0 ~ IDffi ~ 3T~ llTO ~<n'6if ~ l ?.t ! C'1 ?.t 61xT °41fm ~ q)l "41"wf ~ V1 I l) 4 If I 

~ (• :- " ~ ) ~ tnr,q ~~ "{ 1 ~~ 
~ ~'I"'"'"'' ~ ~ \"Wot {Ro~o)I 

111~ R'1rtl 0{~ ~ (~) 

-12-

....,,~ 

78

3T ER Wredeny FSR Gos area oY f-wqowHO—11 wet fAaxor SAS TeR Pe 40 SRT ee cer fae wea eee wi) wae qed a ria e SHOVHO—11 UR UG aR als a ae te w usa cen eof wer Va SD fer sTRowosrgoSo KSA TIT Te WSa Tea sRET ae aie we wel VW Wg wr Fy we) war ow aque a ae Boe Pramrach—1963 & fat—so & ante enfta or afte EAT 
2.00 80 W afte dara S veces aw, veer fades Ponta Aa a a o2 a @ alae te ee wafta oe afrard erry 
forenftroret ener feed Gren aa AF waa wt fear area 
Wigd aa @ are vel oRaeT soa Pefa fear ore, at a way a 
faa yeu weffa ae | 

Tectia wl ager wife & Sad vatawha wef wor aE g squad wade & vat 4 araRa fea aA ¥ ag aroha ae enh 
qeear fraAracit—196s, Maa—s4 @ oria ovata sat } arpa wrt srgied Gas stort sik wafer srarafer warI—oa # uPtafter Ray wi 
wei oT Seekers ax Ba oa GIT WR ae wele aH S oft om S oa 
®0 50,000.00 HT ax 4 Ut MRA & fea arf en 

art / wRaet Foret oF ai a wet rete veka DA ent 
qeeaR ERI Alo Ved Maley, m0 WS SRA wERT strat a watea wares ERI ua aneeit ar wert far ara 

g —12— 

OP Ging f agen seat gare sirorer (Bc sarge fae) ‘ BI fore arh (Foto) 7 an velwe ata Bare oviticerth (ewfra) 
aia

382



. 0~ ~ ~ ¼~~AR PRADESH 
n'"'tir- 9~9P.i11 11. . ~ Wffi ct, GR1£F1 ct, qR011'1-R!'(l4 ~ ~ cJlG 3T~~<rti~ct> iifflmf ~ M t m ~ ~ Rild\G,~ q<e:G,-< cCr m1fr ~ ~ ~ ~ -ij coW cZm mm~ m ~ ~ q<e'.GI'< IDxT fcpm '1ffWTT I 

12. ~ mcm 3T~ ~ ~ IDxT ~ ~/~ -ij ~ ti~i'NH moT ~ 3T~ coW mt 3T~ ~ l,F&alfcla cCt' ~ ~ m ~ 4<e'.GI'< cm- 1lRl m-TT I 
13. q<e'.GI'< ID°'<T ~ 3l~ ~ ~ IDxT ~-~ 1R Pi~\Ra ~ ~ ~ ~~ ~ fcNTlT q;T tto~o~o, ~ ~ tr>1G 0;g~1-1 (~o~o~o) Pi q 411 :ft1 I'< WfT fcl>m '1ffWTT I 
14. q<e'.GI'< cITT ~ eBT 1l ~ llTlf q;T ~ ~ cpRf m-111 ~ ~ ~ ~el ID°'<T coW fctcTTG ~ fcl>m WITT t, "ITT ~ ft;l1) ~ ~ Ri,d\qlx "ITT11" I 15. qce'.GI'< cITT m'ffi m G4-&Pi'1i (-qftrn) Piqiilqt>fl 1963 ~m mnfmf ~ ~ ~llfl--ll~~n ~ '11--t.flq ,;:ii1qle1lll cfi 3TTm cm- 3Taml: ~ cpRf m-TT I 16. q<e'.GI'< ~ ~ ~'i5ifcha ~ eBT ~ ~ ~ 1fi Gffl -ij ~ ffl ~ cITT"TTT I 
17. 4c.e'.GI'< Piq'ilqt>fl 1963 ct> ~-73 ct> m;n ct> 3Rf1ffi ~ ~ ~ ~ 1l ~ ~ ~- ~- ~ 3ffi ~ ~ ~ ~ 1l ~ ~0~0-12 1l ~ 3ffi ~ ~ &Picfi4 Pi~~IIHq ~ ~ cf>IQfclq cpl ~ iilfflcfi fclqxuft ~ fflT ~ fciPi~fc ~ ~ ~ ~ ~ ffi 1l ~ m "CR. ~o 2000.00 ctfr Wffi q;T ~ mTTl ~ qse:tm cCt' ~ ~ . ~ -qccT ~qft mTT q;T '1R-i~--t 1WfT vfntlnl • ,.,,,,.,· . ~' ~ st )O,t'\lf"1-v,, -,... )1~ C) ~ , (~mq ~ C i~~ fu~) , 0 , -0' 1 

\~ sr1" 1 11A ~ ~ iY,-.;- tft (fqo /Uo)t 

-13-

~ .,. ~ 1"~ I ~ ~l~ ~ (~) 1 
'11!1~ 

l 

79
Leip 

(ledeyim) (pucrtai (pitas 
A(OW/ ob}) i>. saley ynde * wien mile (28) 25) ppp) =~ meee YEU vay MUG, —eL— Y 

B) 

we 
ie 

hte ke @ RUURRL) pom ph Luk ale Qlotylibie, kr Zi ~oukons ike papi ee. Pee Me Gate wie uo ab Span i mn SOMME WPOPL bylle @ mois @ e1-kbe) @ e968 Ypblerey, Abode “LL 

dlp bb ps bd ba OL ig ine a ee @ EQ bem bat) bd pbs alngbh 
! 

Mb2>h “G1 | Pe yr aS BBS BB ERI GAH Wg Anum Ip DD Bibby Bie alg on 

M@MA Ee Iblel® ROIA INB Abo>h el 

AIPA pals “Zz 
| Letedisy IB MD2Ph b2b Jpg bmn BE yp mae: 1B 2 WB bro Bp 

2 be 
PRP DSRS etl lb Bue ap hamsbledla @ Lnnon w pus ee 

383



~
j 

~
lt l~

I 
~

iii 1
 ~, 

'l'"U? 
-

~
 

~ I t I l 
~ 

JT ~-
if I

i j 
,; 1&

 
*
 

::..,, , ~ 
~ 

I"' Ii 
J 

i;: 
e 1st~ 

I 
... 

-
~

 
~

i>
.._

~
 

• 
~-

~ 
! ~ 

It, 
~ 

W
) 

~
t'"' 

'Is 
1

~
 

f
f
f
 

~
~

~
"'\:_ ~ 

. -
r 

f l 
-tt 1st 

I ~ f 
[;'. 

L'; t f 
j 

~ ~ 
:·! ~ 

" ~ 
j t ~ 

I,' 
[;'. 1&

 
~ 

{i; ~ 
1&

 
I;; 

f ~ 
~ 

"' i 
<
?. 

,
,
 

i !
l
 i 

,}
; 

j
l
t
 ;;11 ii ii 

Iii 
~ 
~ 

1& -w i ,i 
I;; i ~ 

t 'Is j t 'w ls 
i 

~~~,,.!I,t!f ~11~ 
i:'!&

T 
~

--~
 

~;R
j-l,';.rle*

1
i 

J.,';-tt r!
1

w
-l,';!1 

-
' 

. .. . 
~ 

~1
 i-Jg I-t 

t& ,,.-1" i -~ i t ,,.-~ 1-fy ~-fl! I 
II 

·r,iB
~

:,
:,,-\t 

(:l 
~it; 1& ~J.,';j ~- 1!i ~* :

·~
 :i ~ 

i ~ ~-
~

f • 
r .,,. , t 

,,, , 
. ,, 

<l'. 
o
 

l 
r 

~ 
. 

i 
~::'i · ~ 

~i11¾
-1!t i!iil-i ~

iii! iii 
-

~
co 

m
 

c:i 
.,..; 

N
 

c,; 
t~ .--

'
~

..-
..-

N
 

N
 

N
 

N
 

~~ 
~ 

~ 

-
-

-
-

-
-~

 
-

-
-

8080 

OKT) GO NWT 

Sat WS UTTAR PRADESH (3) 18. ore 

19. TEER wt Ucerpa Ga § afta Sayfa Rare ag tehe en a waa ord ord ey cater ot yen 8g afta /onafto at ert a Rah aes @ SRI aa wT aon wy ael GaN we elm eT GAA ETAT 

20, GT Teer Rate } oeera afar Hae aT ar fat ar Pant err at 

Pai—oo & oni gfct—gan oraee fed ont Suet wae veer PRET fra Gren | 
21. VeceR aml Gad aa ae wea ant we} ae we am ohm at 

22. Gr wet S freret 7a atiot verf or aftaes a fort at Rad weAhy 
® faa aa arf & set fear arr 

23. dad GAA veer ta HT OR S oe a ode aA Oa oA ow wad 
Paracel 1963 o faq—co @ ofa afergat omer Ra ot } uaa Gr veer feed fear arr 

| | oy aa far wa t fi) 5 WE7 ae oh aa ° BIT fre 18 (f4e Ato) yl Y ame otters aal WE) 19} arhh i 
afar

384



lW ~ UTTAR PRADESH (
14

) 
24. f;tq'iqjqJi-1953 c6 ~-44 -q ~ ctr 1T<ft ~ mt~~ ~~ 3 

'Q'tITTf ~ ~ qft ~/'1~~i$ul c6 ~ GPft 'ITTlITI ~ qft ~ 
~WTTffi"q~m-tlR~~c6~WTTcJftlnfi~ 
qft ~ ~ ~ "q;x ~ ~I 

2s. ~ ~ ~ ~ c6 ~ M ~ ~(~ ~ m) -q ~ ffl 
~ fc);m ~ I ~ ~ ~ -q ~ -crm "GlR lR P\q+ilj-tti'< ~ 
~~fc);m\jfl~i1 

26. 

27. 

I 

' 
I 

qqfo-< 0 , tqi:.Odi wnur-'tf?l' -q '1fffiRslo wm cfm '3'o~o '1q{?JP\\il (~) 
P\q'iiqJl, 1963 c6 ~-34(4) c6 ~ Pt~~lic-M ITT-<T ~1'1~Ro ~ ~ -q '1~Rslei ~ q;T ~ q~~-Gi'< ~ ~ °'11'AT ~,q~qq, ID1TT I 
~ fcrtmJ ~ 'tlfniq'1~ ctr ~ ffi ~ 'ITT "GlR lR ~ ~ 
~ qft ~ -q ~ ~ ~ ~ ctr 'fflfm ~ ctr ~ I 'fflfm 
qft ~ ~ '\J1'1lT ffl 1l ~ ~ lR ~ 'l¢ c6 m-qer '\J1'1lT qft 
lnft~ctr~~~"q;x~~I 

i •0~~ l ~ !~~~!), 
~~1iffi(~) 

~~ 

-15-

81

. bsburab | (Joly) iets pats | 
/(ob/ ok) pietuldie date be 22ypo wl 

(2B) 2biae bpp) ; 
—S1— $ 3® | | 

PRK BA Ah glnB Bab) bab ayh [ Yeblejs LAID Dp) wrlis>h 12 Une sbbeabite Lelln Ipee) kb AbeDh bh kb [DIE DRAIN f lbinie bbe baylbbie IB pial MBLC © (r)ye—-bb| w £961 ‘Pblkbb| 
(MAMh) Inejmh® OKOA Leb JPA DRYIKIE & Kh-inllst Ieabs laxblioh ‘92 

Rie MBEIbiee) oh gle lh i be EB BRR BD | lle ihe gk pi bbe b (2 Fee Yb)ew DelPRIK Yd} ADIL @ ER dh Lm Delp» gz 
HYeplin > deb [plod pr aUIALis [ep QFaapt Yple go lin Raps ¢@ Qh BkelbilA Bh IP Webb) be kdb IhlN UAL 

BPA (eb BYU 112 {pl RR} @ InBkbA/DAIR |b Phi Alina Jibh o PR ACE “Hy MPR BS ph ke Peybhe & rr—kbel © £961—Yopibiph! yz 
(v1) HSAQVed YVLLNA leash phe 

PODS \ 
pee ayy 
A i

385



~;-17 W~T UTTAR PRADESI l 

~ m ~ ~~ ~ atR ~-
1. §7Jffff WE / -::Zaf1 afiif ?1J I y 

2. ~ ~~<371 ~~;, 
3. ~);,7 t1, :«/WI 30 

02AE 95984 5 

4~cl\:.ll-<cf> 

q>J~ffi 

82

= | vane ) (16) 
FTF T “TAR PRADES O2AE 959845 

1. Yowrer seg ap mya Se a 

5 DOG Siar ) PP We 

5 Bel va a BO 
rid 

et softer % foreman, afer ener eeereafter— afer 
be lhe sr by ilRehe 

oS arn say arayr 

7 S/o Choos J ; 3 he Kedar etita Mth (OB) sangre high 

| (ais fee) aan 8 amet | ar amex Farepftrertt (Fao /t0)/ 
aa: ward alert (wPr) 

ata

386



~ : ~ 

r.t.Rlt, r.r_."' .. ~"tlm ~ l1)l, 

;t~~fl'~#~ 15/1212020 'Q"lf . 01 :27:56PM ~ 

~~~r~1 

~f. • 

'--'• 
j l ~ i.....: 

r· .._"Ji1. ~ 

( ~~ "~-~,, 
.• ~ ~ ,);r," 

~~, -=·;•,· ' 
.. J }j·~.- ~ 

"'~,tq ~. 

,~ 
~~ffitt" 

3tf~:.rt.ft 

~ 
15/J2/2020 

~~ 

1 

. - "cnn20 J:42 pf1 

83
tite Teeter $2 

https://igrsup.gov-in/ a, 

Lome ee L- ; maa m I 

‘ aT he a8 

wrtrecer ae: 202000874003881 Ms 4 na “4 io 

“« 
te 4 ' i 

5 767 ( Sot ny a lg t t ? 1 at ut ' 

EE EEE TET OL AAG Feo aM ON, 
qs Z Anse»: ; 

ao o, aaa ‘ 
iki 1 s > op reeves 3672 ; 

9 “ 

: * ft ‘a6 od BetiRd E3960 wrath Fear - 0 GoNeRTOT YER - § 696900 WferfertareneoT —s “100 arar : 697000 

’ as | i ai 

tte %o uyonee p- 

ay earat Fe, 

qe tt werarat Pe 

SIA : SATITT 

foraret: fer cet ae a FS era SanQramyg l 

Fag Aas sa Hratera A Pate 15/12/2020 Va 01:27:56 PM at 

feratret Be er Pear! 
Career atftrenret H TATA 

(ree _ 
ararcat aren Re 

30 fratre sate 

aier 
15/12/2020 

frratres fortran 

cg ~ 

» 
“Be 

hid: % = 

Trey ny 
Py > * 

a 

yarn" Fe 

Nee f 
. Ni a 3 

. 

fr
 

> 
+ 

ss»
 

& 
© 

2 
©§
 

> 
* 

D2
. 

Df
 

ff
 

& 
FF

 
2&

 
£ 

F£
 

. 
7
 

o
e
 

i 
 
_
 

_
 

a
 

7
 

t
m
 

a
)

387



KAVITA NURSERY
MALPUR RING ROAD POLICE CHAWKI NEW HAIDERGANJ DUBAGGA

Contact No: 9794060762

GSTIN/UIN : 09AIRPL7794F2ZE

TAX INVOICE
Details of Receiver | Billed to : Invoice Details

Name        : Sangram Singh Invoice No      : 10151

Address   : Pahra, Kabrai, Mahoba, Mahoba, GSTIN:
09GEUPS8088L1ZY

Invoice Date   : 19/07/2024

Phone     :

State     : Uttar Pradesh    |  State Code : 09

SNo. Item Name HSN Qty Rate Total Amount

1 U K Lipis 6*6 Poly Bag 1700 10.00 17000.00

Tax Invoice Amount in Words Total Amount  : 17000.00

Seventeen Thousand   Rupees  zero  Paise  Only Discount : 0.00%  Rs.0

Freight : 0.00

Final Amount : 17000.00

Paid Amount : 0.00

Bank Details :

  Bank Account Number : 50200076621741

  Bank Branch IFSC : HDFC0000078 GST Payable on Reverse Charge 0.00

Terms and Condition :

. Certified that the particulars given above are true and Correct

For KAVITA NURSERY

84
KAVITA NURSERY 

MALPUR RING ROAD POLICE CHAWKI NEW HAIDERGANJ DUBAGGA 

Contact No: 9794060762 

GSTIN/UIN : O9AIRPL7794F2ZE 

84 

TAX INVOICE 
Details of Receiver | Billed to : Invoice Details 

Name : Sangram Singh Invoice No : 10151 

Address_: Pahra, Kabrai, Mahoba, Mahoba, GSTIN: 
O9GEUPS8088L1ZY 

Invoice Date : 19/07/2024 

Phone 

State :Uttar Pradesh | State Code : 09 

SNo. Item Name HSN Qty Rate Total Amount 

1_|UK Lipis 6*6 Poly Bag 1700]|10.00 17000.00 

Tax Invoice Amount in Words Total Amount : 17000.00 

Seventeen Thousand Rupees zero Paise Only Discount : 0.00% Rs.0 

Freight : 0.00 

Final Amount : 17000.00 

Paid Amount : 0.00 

Bank Details : 

Bank Account Number : 50200076621741 

Bank Branch IFSC : HDFC0000078 GST Payable on Reverse Charge | 0.00 

Terms and Condition : 

. Certified that the particulars given above are true and Correct 

For KAVITA NURSERY 
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Annexure- IV 
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Annexure- IV 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)

Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to SHRI SANGRAM SINGH  located at GATA No. 1876, KHAND No. 01,

AREA 2.02 Hac. Vill. GIRWA, Teh. NARAINI, BANDA, 210129. subject to the provisions of the Water

Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

1.					This CCA SHRI SANGRAM SINGH  granted for the period from 16/12/2022 to 31/12/2026 and valid

for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-

(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting

of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to

be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises

for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.

170041/UPPCB/Banda(UPPCBRO)/CTO/both/BANDA/2022 Date: 16/12/2022

To,

M/s

SHRI SANGRAM SINGH

GATA No. 1876, KHAND No. 01, AREA 2.02 Hac. Vill. GIRWA, Teh.
NARAINI, BANDA, 210129

Application Id-
18645455

S
No

Product Quantity Unit

1 Granite
Khanda/Gitti/Boulder

20200 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 2.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard

8989 
UPPCB 

Yaar Uttar Pradesh Pollution Control Board 
NZS Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

e777 
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com 

170041/UPPCB/Banda(UPPCBRO)/CTO/both/BANDA/2022 Date: 16/12/2022 

To, 

M/s 

SHRI SANGRAM SINGH 

GATA No. 1876, KHAND No. 01, AREA 2.02 Hac. Vill. GIRWA, Teh. Application Id- 
NARAINI, BANDA, 210129 18645455 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to SHRI SANGRAM SINGH located at GATA No. 1876, KHAND No. 01, 

AREA 2.02 Hac. Vill. GIRWA, Teh. NARAINI, BANDA, 210129. subject to the provisions of the Water 

Act, Air Act and the orders that may be made further and subject to following terms and conditions :- 

1. This CCA SHRI SANGRAM SINGH granted for the period from 16/12/2022 to 31/12/2026 and valid 

for manufacturing of following products. 

S Product Quantity Unit 
No 

1 Granite 20200 Cubic Meters/Year 
Khanda/Gitti/Boulder 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :- 

(1) The daily quantity of effluent discharge (KLD) :- 

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point 

Domestic 2.0 KLD Septic Tank Soak Pit 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 

of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 

be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 

for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as 

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :- 

Industrial Effluent Quality Standard 

S.No. Parameter Standard 

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with 

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be 

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 

dispatched immediately.
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained

continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i)	The applicant shall use following fuel and install a comprehensive control system consisting of control

equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-

(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of
Granite

Khanda/Gitt
i/Boulder.

Particulate
Matter

water
sprinkling

system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

9090 
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained 

continuously so as to achieve the quality of the treated sewage to the following standards. 

S No. Parameters Standards 

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- 

1) The applicant shall use following fuel and install a comprehensive control system consisting of control 

equipment as required with reference to generation of emissions and operate and maintain the same 

continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

S No. Air Type of fuel| Stack no Control Height of 
Pollution Device Stack 
Source 

1 Dust Particulate water 
emission Matter sprinkling 
during system and 
manual Green Belt for 
mining, controlling dust 

transportati emission. 
on and 

loading/unl 
oading of 
Granite 

Khanda/Gitt 
i/Boulder. 

Emmission Quality Standards 

S No. Stack no Parameters Standards 

1 Particulate Matter Ambient Air 
Standard as per 
E(P) Act 1986. 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 

dispatched immediately 

(ii) The unit will not use any type of restricted fuel. 

1ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is 

required for meeting the ambient noise standards for night and day time as prescribed for respective 

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :- 

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

Standards for Industrial |Commercial | Residential Silence 
Noise level in Area Area Area Zone 
db(A) Leq 

Day | Night} Day | Night} Day | Night} Day | Night 
Time | Time | Time | Time | Time | Time | Time | Time 

75 70 65 55 55 45 50 40 

4. Essential documents to be submitted by the Industry/Unit as Applicable :- 

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 

(11) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area. 
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5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of

this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-

1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.

4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant. 

5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only. 

10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

                                                                                    

919] 
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of 

this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of 

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of 

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the 

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non- 

compliance of this direction, your consent will be revoked by the Board. 

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction 

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 

responsibility of the industry to comply with the various conditions of the NOC obtained from the 

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions:- 

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 

month from the laboratory recognized by the MoEF and shall report to the UPPCB. 

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 

outlet for the discharge of effluent or gases emission or sewage waste from the unit. 

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point. 

The applicant shall provide discharge measurement equipment at final disposal point. 

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 

shall be initiated against the applicant. 

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 

occur in excess of standards laid down, such information shall be reported to the Board's offices and all 

other concerned offices. In case of failure of pollution control equipment, the production process connected 

to it shall be stopped with immediate effect. 

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 

only. 

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, 

it shall be imperative to stop production in the industry with immediate effect and such information shall be 

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 

the Competent Authority. 

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 

point or emission point 

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as 

may be necessary.
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Specific Conditions:-

1.	This consent is valid for production of Granite Khanda/Gitti/Boulder - 20200  Cu Meter/Year by opencast

and semi mechanized mining in 2.02 hectare leased area at GATA No. 1876, KHAND No. 01, AREA 2.02

Hac. Vill. GIRWA, Teh. NARAINI, BANDA.

2.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level

Environment Impact Assessment Authority (SEIAA) vide EC reference no. 239/Parya/SEIAA/5518-

4782/2019, Dated– 11.08.2020 and submit its compliance report to UPPCB.

3.	If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired

simultaneously with the expiry of mining lease.

4.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District

Administration.

5.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission

from UPGWA.

7.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.

Industry shall maintain ZLD.

8.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of

dust emission during mining, transportation, loading and unloading of Granite Khanda/Gitti/Boulder.

9.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve

the standards prescribed under E(P) Rules, 1986.

10.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the

Board.

11.	All trucks, tractors used in transportation of Granite Khanda/Gitti/Boulder shall be covered by canvas

sheet to prevent dust emission.

12.	Water will be sprayed after loading activity (if Granite Khanda/Gitti/Boulder collected could be dry

condition)

13.	The dust suppression measures like water spraying will be done on the haul roads and working areas.

14.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans

boundary Movement) Rules 2016.

15.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16.	Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board

and UPPCB for protection and safe guard of environment from time to time.

17.	Consent fees if revised, shall be payable by industry from the date of its applicability.

18.	Industry shall comply with the relevant provisions of Environmental Laws.

19.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain

suspended during the closure period and after ensuring the compliance and after revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order.

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)

Copy to:

                                                                                    
Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions on

quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)

RAJENDRA 

SINGH

Digitally signed by RAJENDRA 

SINGH 

Date: 2022.12.16 19:29:42 

+05'30'

RAJENDRA SINGH
Digitally signed by RAJENDRA 

SINGH 

Date: 2022.12.16 19:30:00 +05'30'
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Specific Conditions:- 

1. This consent is valid for production of Granite Khanda/Gitti/Boulder - 20200 Cu Meter/Year by opencast 

and semi mechanized mining in 2.02 hectare leased area at GATA No. 1876, KHAND No. 01, AREA 2.02 

Hac. Vill. GIRWA, Teh. NARAINI, BANDA. 

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level 

Environment Impact Assessment Authority (SEIAA) vide EC reference no. 239/Parya/SEIAA/55 18- 

4782/2019, Dated— 11.08.2020 and submit its compliance report to UPPCB. 

3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired 

simultaneously with the expiry of mining lease. 

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District 

Administration. 

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance. 

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission 

from UPGWA. 

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility. 

Industry shall maintain ZLD. 

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of 

dust emission during mining, transportation, loading and unloading of Granite Khanda/Gitti/Boulder. 

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve 

the standards prescribed under E(P) Rules, 1986. 

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the 

Board. 

11. All trucks, tractors used in transportation of Granite Khanda/Gitti/Boulder shall be covered by canvas 

sheet to prevent dust emission. 

12. Water will be sprayed after loading activity (if Granite Khanda/Gitti/Boulder collected could be dry 

condition) 

13. The dust suppression measures like water spraying will be done on the haul roads and working areas. 

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans 

boundary Movement) Rules 2016. 

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place. 

16. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board 

and UPPCB for protection and safe guard of environment from time to time. 

17. Consent fees if revised, shall be payable by industry from the date of its applicability. 

18. Industry shall comply with the relevant provisions of Environmental Laws. 

19. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain 

suspended during the closure period and after ensuring the compliance and after revocation of closure order, 

the CTO will automatically be effective with additional conditions mentioned in the closure revocation 

order. RAJ EN DRA Digitally signed by RAJENDRA 

SINGH 

S | NG H pr ral 2.16 19:29:42 

Chief Environmental Officer (circle-2) 

Copy to: 

Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions on 

quarterly basis. Digitally signed by RAJENDRA 
RAJENDRA SINGH sincx 

Date: 2022.12.16 19:30:00 +05'30' 

Chief Environmental Officer (circle-2)
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Ministry of Labour & Employment 

Directorate-General of Mines Safety 

NO: 303005|NZ|Varanasi Region Perm|2022|236538 

9, 

(JCI HO 1876 (gUg Ho-01, 7hqT-2.02 Fo), 

Email 

Govt. of India 

HA YG HO/LIN: 2202250163 

221002 Varanasi, Date: 
19/04/2022 

fa: Permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961, for deployment of 
Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Girwan Granite 
Mine (Gata No. 1876, Khand No.-01, Area- 2.02 Hect.) belonging to Shri Sangram Singh. 

Please refer to your online application ID: 236538 dated 13/01/2022 on the above subject, enclosing therewith 
Surface Plan No. FMEC/SDMC/88-2021, dated 17/10/2021l and Director of Geology & Mining, Govt. of UP's 
letter No 2903/MP/16 dated 28/03/2019 approving Mining Plan under UP Minor Minerals (Development) Rules 
1963. 

The matter has been considered in light of information furnished by you in your application and accompanying 
plans. By virtue of the powers conferred on the Chief Inspector of Mines (also designated as Director-General 
of Mines Safety) under Regulation 106(2)Xb) of the Metalliferous Mines Regulations, 1961, and by virtue of the 
authorization granted to me by the Chief Inspector of Mines (also designated as Director-General of Mines 
Safety) under Section 6(1) of Mines Act, 1952, I hereby permit you for deployment of Heavy Earth Moving 

Machineries (HEMM) without deep hole drilling & blasting at Girwan Granite Mine (Gata No. 1876, 
Khand No.-01, Area- 2.02 Hect.) belonging to Shri Sangram Singh by deployment of Heavy Earth Moving 
Machineries (HEMM) in the area bounded and marked by points A, B, C, D & A, as shown on the 

https:/lapproval-permission-dgms.gov. in/ PermissionExemptionRelaxatior/PEREmailCorespondence/linboxq=nyL09dvLCAgbXe7k3w3w%3d%3d 1/13 

9494 
4/19/22, 8:11 PM Email 

WILE LILO 

Govt. of India 
Bat VE VOI FIAT CAT 

Ministry of Labour & Employment 

VUst BRAT aSitsre ST AST 
wenta mae Directorate-General!l of Mines Safety 

HATAT Ta: S-2/639—36, TROT AST Hratell, Aer Stor VS, ARTA, Feet TaN — + te 
221002 Varanasi, Date: 

19/04/2022 

INO: 303005 |NZ|Varanasi Region|Perm|2022|236538 

aa F, 

at cara Re, Ta at sacs Rs 

ArfetH-fANal Nese Walet 

(ATeT He 1876 (VS Ho-01, THAT-2.02 Fo), 

ferarey: OTA-Tett, aeater a Fare-Aelal (Seat Fah) | 

AA Wee H/LIN: 2202250163 

f@az: Permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961, for deployment of 

Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Girwan Granite 
Mine (Gata No. 1876, Khand No.-01, Area- 2.02 Hect.) belonging to Shri Sangram Singh. 

Fglag, 

Please refer to your online application ID: 236538 dated 13/01/2022 on the above subject, enclosing therewith 
Surface Plan No. FMEC/SDMC/88-2021, dated 17/10/2021 and Director of Geology & Mining, Govt. of UP’s 
letter No 2903/MP/16 dated 28/03/2019 approving Mining Plan under UP Minor Minerals (Development) Rules 
1963. 

The matter has been considered in light of information furnished by you in your application and accompanying 
plans. By virtue of the powers conferred on the Chief Inspector of Mines (also designated as Director-General 
of Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961, and by virtue of the 
authorization granted to me by the Chief Inspector of Mines (also designated as Director-General of Mines 
Safety) under Section 6(1) of Mines Act, 1952, I hereby permit you for deployment of Heavy Earth Moving 
Machineries (HEMM) without deep hole drilling & blasting at Girwan Granite Mine (Gata No. 1876, 
Khand No.-01, Area- 2.02 Hect.) belonging to Shri Sangram Singh by deployment of Heavy Earth Moving 
Machineries (HEMM) in the area bounded and marked by points A, B, C, D & A, as shown on the 

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Inbox?q=nyLO9dvLcAgbtXe7k3WI3w%3d%3d 1N3
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enclosed Surface Plan No. FMEC/SDMC/88-202 1, dated 17/10/2021, subject to the following conditions strictly 

being complied with: 

1.0 

Email 

GENERAL 

1.1 Except where otherwise provided for in this relaxation/permission, all relevant provisions of the 
Metalliferous Mines Regulations, 1961l, relating to opencast workings, explosives & shot firing and use of 

machinery shall be strictly complied with. 

1.2 No deep hole drilling and blasting shall be conducted in the mine without obtaining separate permission for 

the purpose under Reg. 106(2)(b) of the Metalliferous Mines Regulations, 1961. 

1.3 No blasting shall be conducted in the mine within the danger zone of 300 m from any permanent 

building or structure not belonging to the owner without obtaining permission under Reg.164 (1A)(c)& 

(B)(a) of the Metalliferous Mines Regulations, 1961, except with the aggregate maximum charge in all the 

holes fired at one time not exceeding two kilograms or with the maximum charge of two kilograms in each hole 

if the blasting is done with delay detonators or other means and there is delay of at least half a second between 

the successive shots fired. Provided that if the shortest distance from the place of firing to any part of such 

structures is less than 100 m, irrespective of the amount of the charge, no blasting shall be done except with a 

permission obtained from this Directorate for the purpose. 
1.4 No ANFO explosive shall be used without obtaining permission for preparation of ANFO explosive 

from the licensing authority under the Indian Explosive Act and prior permission fromn this directorate under 

1.5 No blasting in the mine shall be carried out within 300m of public roads till such time the blasting incharge 

has ensured that no persons/vehicles passes on such roads during the time of blasting. For the purpose, drop bar 

barrier shall be provided on both side of such road at a distance of 300m from the place of firing of shots in the 

proposed limit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles shall not 

be allowed to pass on the siad road during blasting and till the time all clear after blasting is obtained. 

1.6 Blasting shall be conducted only after ensuring that persons including blaster within 500 m radial distance 

from place of firing of shot holes have taken proper shelter. The persons/employees of thenearby mines, crushers 

and structures belonging or not belonging to owner lying within 500m radial distance shall also been withdrawn 

outside danger zone or removed to proper blasting shelter. 

1.7 The owner shall indemnify occupants/owners of the houses/ dwellings/ buildings or other structures of 
public authority concerned, if any, against the dangers to those properties or injury to them or other persons 

arising out of operations conducted under this permission. 

1.8 Standard operating procedures for loading, transportation, breaking of stone boulders, drilling & blasting 

using excavators, tippers, Rock Breakers and drilling machines shall be framed by manager and same shall be 

implemented in the mine. 

1.9 No work shall be carried out in the mine beyond daylight hours. 

1.10 Garland drains of adequate size shall be provided on the surface on the periphery of the opencast workings 

to divert rain water from flowing into the mine. 

1.11 No working shall be made in any spot lying within horizontal distance of 15 m from either bank of the 
Canal or any stream, Nallah, etc. without obtaining permission in writing from this Directorate under Regulation 
127 of the Metalliferous Mines Regulations, 1961.Adequate protection against inrush of Nallah water in the 

mine shall be provided and maintained. 

https:lapproval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/lnbox?g=nyL09dvLCAgbtXe7k3WI3w%3d%3d 2/13 
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enclosed Surface Plan No. FMEC/SDMC/88-2021, dated 17/10/2021, subject to the following conditions strictly 

being complied with: 

1.0 GENERAL 

1.1 Except where otherwise provided for in this relaxation/permission, all relevant provisions of the 
Metalliferous Mines Regulations, 1961, relating to opencast workings, explosives & shot firing and use of 

machinery shall be strictly complied with. 

1.2 No deep hole drilling and blasting shall be conducted in the mine without obtaining separate permission for 

the purpose under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961. 

1.3 No blasting shall be conducted in the mine within the danger zone of 300 m from any permanent 

building or structure not belonging to the owner without obtaining permission under Reg.164 (1A)(c)& 
(1B)(a) of the Metalliferous Mines Regulations, 1961, except with the aggregate maximum charge in all the 
holes fired at one time not exceeding two kilograms or with the maximum charge of two kilograms in each hole 
if the blasting is done with delay detonators or other means and there is delay of at least half a second between 
the successive shots fired. Provided that if the shortest distance from the place of firing to any part of such 
structures is less than 100 m, irrespective of the amount of the charge, no blasting shall be done except with a 
permission obtained from this Directorate for the purpose. 

1.4 No ANFO explosive shall be used without obtaining permission for preparation of ANFO explosive 
from the licensing authority under the Indian Explosive Act and prior permission from this directorate under 
Regulation 155(1) and 162 (5) of the Metalliferous Mines Regulations, 1961 in the mine. 

1.5 No blasting in the mine shall be carried out within 300m of public roads till such time the blasting incharge 
has ensured that no persons/vehicles passes on such roads during the time of blasting. For the purpose, drop bar 
barrier shall be provided on both side of such road at a distance of 300m from the place of firing of shots in the 
proposed limit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles shall not 
be allowed to pass on the siad road during blasting and till the time all clear after blasting is obtained. 

1.6 Blasting shall be conducted only after ensuring that persons including blaster within 500 m radial distance 
from place of firing of shot holes have taken proper shelter. The persons/employees of thenearby mines, crushers 
and structures belonging or not belonging to owner lying within 500m radial distance shall also been withdrawn 
outside danger zone or removed to proper blasting shelter. 

1.7 The owner shall indemnify occupants/owners of the houses/ dwellings/ buildings or other structures of 
public authority concerned, if any, against the dangers to those properties or injury to them or other persons 
arising out of operations conducted under this permission. 

1.8 Standard operating procedures for loading, transportation, breaking of stone boulders, drilling & blasting 
using excavators, tippers, Rock Breakers and drilling machines shall be framed by manager and same shall be 
implemented in the mine. 

1.9 No work shall be carried out in the mine beyond daylight hours. 

1.10 Garland drains of adequate size shall be provided on the surface on the periphery of the opencast workings 
to divert rain water from flowing into the mine. 

1.11 No working shall be made in any spot lying within horizontal distance of 15 m from either bank of the 
Canal or any stream, Nallah, etc. without obtaining permission in writing from this Directorate under Regulation 

127 of the Metalliferous Mines Regulations, 1961.Adequate protection against inrush of Nallah water in the 
mine shall be provided and maintained. 
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1.12 During heavy rain, the Manager or senior most mine official present in the mine, shall go round the surface 
area of the mine to check vulnerable points and effectiveness of the safety measures. Standing orders for 
withdrawn of persons from the mine in case of apprehended danger should be framed and enforced. 

1.13 Travelling roads for manual work persons and light motor vehicle road separate from the haul roads 

1.14 This Directorate shall be informed as soon as the mining operations are commenced in accordance this 
condition governing and intimation about temporary discontinuance or completion of mining operations shall 
also be sent promptly and in any case not later than one month thereof. 

2.0 

2.1 

2.1.1 The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore body or other 
rock formation shall not be more than the digging height of the machine used for digging, excavation or removal 
or 6.0 mn whichever is less. 

2.1.2 Width of any bench shall not be less than (i) the width of the widest machine plying on the bench plus 
2.0 metres, or (ii) three times the width of the largest truck/tipper plus 5.0 metres if trucks/tippers ply on the 
bench, or (iii) the height of the bench, whichever is more. 

Email 

OPENCAST WORKINGS: 

Height and Width of Benches 

2.1.3 The slope of the benches formed to work the mine shall not exceed 60 from horizonta. 

2.2 

2.1.4 When persons are employed within 10 m of the working face, adequate precautions shall be taken to 

2.2.1 

2.1.5 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest shall be 
avoided. 

2.2.2 
traffic. 

2.2.5 

ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES 

2.2.6 

All haul roads for trucks/dumpers/mobile machinery shall be maintained in good condition. 

2.2.3 No road shall be of a width less than �three times the width of the largest vehicle plus 5.0m" plying on 
that road. 

Wherever practicable, all haul roads for trucks/dumpers/tippers shall be arranged to provide one-way 

2.2.4 Definite turn-outs, crossing points, and waiting points shall be designated and demarcated by proper sign 
boards for the guidance of drivers. 

All cormers and bends in haul roads for HEMM/trucks/tippers shall be so designed, made and kept 
maintained that the operators and drivers of vehicles plying on the road have clear view along the road, for a 
distance of not less than three times the braking distance of largest HEMM when plying at the rated speed, as 
fixed by the manager. 

Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at all corners 
and bends in haul roads of widths not less than �2 times the width of the largest vehicle plus 3.Om" plying on 
that road. The lanes shall be separated by a strong divider for up and down traffic. 

https:l/approval-permission-dgms.gov.in/PermissionExemption Relaxation/PEREmailCorrespondence/lnbox?q=nyL09dvLcAgbtXe7k3WI3w%3d%3d 3/13 
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1.12 During heavy rain, the Manager or senior most mine official present in the mine, shall go round the surface 
area of the mine to check vulnerable points and effectiveness of the safety measures. Standing orders for 
withdrawn of persons from the mine in case of apprehended danger should be framed and enforced. 

1.13 Travelling roads for manual work persons and light motor vehicle road separate from the haul roads 
shall be provided in the mine. 

1.14 This Directorate shall be informed as soon as the mining operations are commenced in accordance this 
condition governing and intimation about temporary discontinuance or completion of mining operations shall 
also be sent promptly and in any case not later than one month thereof. 

2.0 OPENCAST WORKINGS: 

2.1 Height and Width of Benches 

2.1.1 The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore body or other 
rock formation shall not be more than the digging height of the machine used for digging, excavation or removal 
or 6.0 m whichever is less. 

2.1.2 Width of any bench shall not be less than (i) the width of the widest machine plying on the bench plus 
2.0 metres, or (ii) three times the width of the largest truck/tipper plus 5.0 metres if trucks/tippers ply on the 
bench, or (iii) the height of the bench, whichever is more. 

2.1.3 The slope of the benches formed to work the mine shall not exceed 60° from horizontal. 

2.1.4 When persons are employed within 10 m of the working face, adequate precautions shall be taken to 
ensure their safety by dressing the sides of the bench. 

2.1.5 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest shall be 
avoided. 

2.2... ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES 

2.2.1 All haul roads for trucks/dumpers/mobile machinery shall be maintained in good condition. 

2.2.2 Wherever practicable, all haul roads for trucks/dumpers/tippers shall be arranged to provide one-way 
traffic. 

2.2.3. No road shall be of a width less than “three times the width of the largest vehicle plus 5.0m” plying on 
that road. 

2.2.4 Definite turn-outs, crossing points, and waiting points shall be designated and demarcated by proper sign 
boards for the guidance of drivers. 

2.2.5 All corners and bends in haul roads for HEMM/trucks/tippers shall be so designed, made and kept 

maintained that the operators and drivers of vehicles plying on the road have clear view along the road, for a 

distance of not less than three times the braking distance of largest HEMM when plying at the rated speed, as 

fixed by the manager. 

2.2.6 Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at all corners 

and bends in haul roads of widths not less than “2 times the width of the largest vehicle plus 3.0m” plying on 
that road. The lanes shall be separated by a strong divider for up and down traffic. 
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2.2.7 No haul road for HEMM/dumpers/trucks/ tippers shall have a gradient steeper than 1 in 16 at any place 

and gradient of ramps over a distance of 10m shall not be steeper than 1 in 10. 

2.2.8 Where any part of the road exists above the level of the surrounding area, a strong parapet wall or 
embankment, not less than l. Om wide at the top with sides sloping on either side, and of height not less than 
the diameter of the yre of the largest trucktipper plying on it, shall be provided and kept maintained to 
prevent any out of control vehicle getting off the road and rolling down. 

2.2.9 Warning notices and road signs shall be posted along the haul roads at appropriate places like crossings, 
curves etc. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or vertical posts shall be 
provided to help the drivers to keep the trucks/tippers on the track. 

Email 

2.3 SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS 

2.3.1(a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved by the 
manager in writing. 

(b) Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines or within 45m 
of any other public structure like roads, railways, etc. 

() The slope of a spoil bank face shall be determined by natural angle of repose of the material being 
deposited, but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be retained 
by artificial means at an angle in excess of its natural angle of repose. 

2.3.2(a)The spoil, overburden or debris shall not be deposited within 45m of railway line, public road, other 
public works or other structures of permanent nature, not belonging to management. 

(b) A suitable fence shall be erected between any railway line/road/buildings/structures not belonging to the 
management, and the toe of every active spoil bank so as to prevent un-authorised persons from approaching the 
spoil bank. 

2.3.3 No persons shall, or shall be permitted to approach the toe of an active spoil bank where he may be 

endangered from material rolling down the face. Suitable warning signs at conspicuous places shall also be 

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencast workings 

3.0 SUPERVISION 

3.1(a) A person,_possessing at least a Second Class Mine Manager's Certificate of competeney and duly 
authorised under Regulation 34(6) of_ the Metalliferous Mines Regulations 196l, shall be appointed as the 

manager of the mine to look after HEMM operation. 

(c) 

(b) This permission shall stand revoked as soon as the qualified manager ceases to work in the mine. 
Deployment of Heavy Earth Moving Machineries (HEMM) shall be suspended in absence of the manager 
with aforesaid qualification. 

The manager shall not be appointed in any other mine in any capacity whatsoever. 

3.2 Adequate number of supervisors including duly qualified mine foremen and mining mates shall be 

appointed to assist the manager and during maintenance shift the working shall be placed under the charge 
of a Engineer. The Manager, engineer, mine foremen, and mining mate(s) shall be responsible to see that all 
work in the mine is carried on in strict compliance of the Mines Act, rules, regulations and the orders made 

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/nbox?g=nyL09dvLcAgbXe7k3WI3w%3d%3d 4/13 
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2.2.7. No haul road for HEMM/dumpers/trucks/ tippers shall have a gradient steeper than | in 16 at any place 

and gradient of ramps over a distance of 10m shall not be steeper than | in 10. 

2.2.8 Where any part of the road exists above the level of the surrounding area, a strong parapet wall or 

embankment, not less than 1.0m wide at the top with sides sloping on either side, and of height not less than 
the diameter of the tyre of the largest truck/tipper plying on it, shall be provided and kept maintained to 
prevent any out of control vehicle getting off the road and rolling down. 

2.2.9 Warning notices and road signs shall be posted along the haul roads at appropriate places like crossings, 

curves etc. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or vertical posts shall be 

provided to help the drivers to keep the trucks/tippers on the track. 

2.3 SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS 

2.3.1(a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved by the 

manager in writing. 

(b) Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines or within 45m 

of any other public structure like roads, railways, etc. 

(c) The slope of a spoil bank face shall be determined by natural angle of repose of the material being 
deposited, but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be retained 
by artificial means at an angle in excess of its natural angle of repose. 

2.3.2(a)The spoil, overburden or debris shall not be deposited within 45m of railway line, public road, other 
public works or other structures of permanent nature, not belonging to management. 

(b) A suitable fence shall be erected between any railway line/road/buildings/structures not belonging to the 
management, and the toe of every active spoil bank so as to prevent un-authorised persons from approaching the 
spoil bank. 

2.3.3 No persons shall, or shall be permitted to approach the toe of an active spoil bank where he may be 
endangered from material rolling down the face. Suitable warning signs at conspicuous places shall also be 
displayed. 

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencast workings 
shall be kept fenced in accordance with DGMS Circular No 1 lof 1959. 

3.0 SUPERVISION 

3.1(a) A_person, possessing at least a Second Class Mine Manager’s Certificate of competency and duly 
authorised under Regulation 34(6) of the Metalliferous Mines Regulations 1961, shall be appointed as the 
manager of the mine to look after HEMM operation. 

(b) This permission shall stand revoked as soon as the qualified manager ceases to work in the mine. 
Deployment of Heavy Earth Moving Machineries (HEMM) shall be suspended in absence of the manager 
with aforesaid qualification. 

(c) The manager shall not be appointed in any other mine in any capacity whatsoever. 

3.2 Adequate number of supervisors including duly qualified mine foremen and mining mates shall be 
appointed to assist the manager and during maintenance shift the working shall be placed under the charge 
of a Engineer. The Manager, engineer, mine foremen, and mining mate(s) shall be responsible to see that all 
work in the mine is carried on in strict compliance of the Mines Act, rules, regulations and the orders made 
there-under. They shall also supervise transport and loading operations being done by the contractor(s), if any. 
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3.3 The aggregate horse power of the machinery used in such opencast workings of the mine shall not exceed 
S00, including not more than two excavators with total horse power not exceeding 200 and equipment attached 
thereto. 

3.4 

(a) make frequent inspections of the areas placed under his charge, check any unsafe conditions/ practices in 
operations being conducted, and shall ensure that all operations are conducted in a safe and eficient manner, 

(b) not allow any person to work or allow any HEMM to be deployed above or under any overhanging 

(d) 
bench, 

(c) ensure that every person engaged in dressing operations on benches or required to work at height is 

Email 

The Manager and the Mine Foremen appointed if any shall in particular -

(e) ensure that parapet walls/berms/embankments along the haul roads and dump/stock-pile edges are 

() frame a �Code of Traffic Rules & Procedures" for movement of HEMM, and of "Code of Practice" for 
prevention of injuries to persons engaged at loading and unloading points, in tipping operations on stock piles, 
dumping of overburden in dump yards, etc., and ensure strict compliance and adherence of the same by all. 

3.5 

(g) ensure compliance of stipulations of conditions governing grant of this permission and other provisions 

ensure that all loose material is removed from high wall(s) before drillers are engaged on the lower 

HEMM/equipments deployed in the mine, including ones deployed through contractual agencies, if any, 
shall be placed under the charge of an engineer to ensure their adequate inspection, examination, and 
maintenance in a safe working order. 

3.6 The engineer/competent person(s) appointed shall -

order. 
(a) inspect & examine all machines and equipments and satisfy himself that they are in sound and safe working 

(b) not allow any machine, equipment to be used, if it is found defective. 

(c) ensure that every machineequipment is used in a safe and efficient manner 

3.7 

(d) ensure that each operation/activity concerning repair, maintenance and operation of machinerylequipment is 
carried on in a safe and efficient manner. 

The manager shall issue a copy of regulations, rules, bye-laws and orders made there-under and a code 
specifyingg duties and responsibilities to all mine-officials, i.., to Foremen, Mining Mates, Engineer(s), 
Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading supervisors etc., which affect 
him, in a language understood by them. 

4.0. 

3.8 It shall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and Supervisors to 
ensure that all persons working in the mine, and those working on machines/ equipments etc. work as per the 

EXAMINATION, REPAIR & MAINTENANCE OF MACHINES 
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edges or places where there is indication of impending slide, until such danger has been removed, 

provided with, and he uses safety belt of a type approved by the Chief Inspector of Mines, 

properly maintained, 

of the Regulations, Rules, bye-laws, orders, and circulars issued from time to time, as may be applicable. 

code and all machines and equipments etc. are installed, operated and maintained in safe working condition. 
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3.3. The aggregate horse power of the machinery used in such opencast workings of the mine shall not exceed 

500, including not more than two excavators with total horse power not exceeding 200 and equipment attached 

thereto. 

3.4 The Manager and the Mine Foremen appointed if any shall in particular — 

(a) make frequent inspections of the areas placed under his charge, check any unsafe conditions/ practices in 

operations being conducted, and shall ensure that all operations are conducted in a safe and efficient manner, 

(b) not allow any person to work or allow any HEMM to be deployed above or under any overhanging 

edges or places where there is indication of impending slide, until such danger has been removed, 

(c) ensure that every person engaged in dressing operations on benches or required to work at height is 

provided with, and he uses safety belt of a type approved by the Chief Inspector of Mines, 

(d) ensure that all loose material is removed from high wall(s) before drillers are engaged on the lower 

bench, 

(e) ensure that parapet walls/berms/embankments along the haul roads and dump/stock-pile edges are 

properly maintained, 

(f) frame a “Code of Traffic Rules & Procedures” for movement of HEMM, and of “Code of Practice” for 

prevention of injuries to persons engaged at loading and unloading points, in tipping operations on stock piles, 
dumping of overburden in dump yards, etc., and ensure strict compliance and adherence of the same by all. 

(g) ensure compliance of stipulations of conditions governing grant of this permission and other provisions 
of the Regulations, Rules, bye-laws, orders, and circulars issued from time to time, as may be applicable. 

3.5 HEMM/equipments deployed in the mine, including ones deployed through contractual agencies, if any, 
shall be placed under the charge of an engineer to ensure their adequate inspection, examination, and 
maintenance in a safe working order. 

3.6 | The engineer/competent person(s) appointed shall — 

(a) inspect & examine all machines and equipments and satisfy himself that they are in sound and safe working 
order. 

(b) not allow any machine, equipment to be used, if it is found defective. 

(c) ensure that every machine/equipment is used in a safe and efficient manner 

(d) ensure that each operation/activity concerning repair, maintenance and operation of machinery/equipment is 
carried on in a safe and efficient manner. 

a The manager shall issue a copy of regulations, rules, bye-laws and orders made there-under and a code 
specifying duties and responsibilities to all mine-officials, ie, to Foremen, Mining Mates, Engineer(s) 
Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading supervisors etc., which affect 
him, in a language understood by them. 

3.8 It shall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and Supervisors to 
ensure that all persons working in the mine, and those working on machines/ equipments etc. work as per the 
code and all machines and equipments etc. are installed, operated and maintained in safe working condition. 

4.0. EXAMINATION, REPAIR & MAINTENANCE OF MACHINES 
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4.1(a) A code of practice for inspection, examination and repair of all machines and equipment shall be drawn 
up by the Engineer in consultation with the Manager and implemented. The code of instructions funished by 
the manufacturers in the matter of maintenance of various machinery and preventive maintenance schedules for 
each type of machinery and vehicle shall be strictly followed. 

(b) Every HEMM and drill shall be thoroughly examined by an engineer or a competent person at the 
commencement of every shift and shall be maintained in good and safe working condition. The engineer or 
mechanic or foreman or other authorized competent persons shall personally inspect and test every machine 

i. that the brakes and horn or other warning devices are in working order, 

ii. that the lighting fixtures are in proper working order, if the machine is required to work beyond day-light 
hours. 

Email 

iii. In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering system, 
hom, audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator lamps, hazard lights, and 
other safety devices prescribed by the manufacturer and circulars issued by DGMS. 

iv. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle unless he is 
satisfied that it is mechanically sound and in efficient working order. 

(c) A record of examination and maintenance carried out in accordance with the above shall be maintained in 

4.2(a) Every machine shall be allocated at least one day in every week for its maintenance, when it shall be 
thoroughly examined & inspected by a competent person or an engineer, who shall satisfy himself that it is 
mechanically sound and is in safe and efficient working order, before it is allowed to be re-deployed. 

(b) A report of every maintenance made under clause (a) shall be recorded in a bound paged book kept for the 
purpose, and shall be signed and dated by competent person making the inspection and countersigned by the 
Engineer. 

4.3(a) If the engineer or competent person making an inspection notices any defect in any machinery, the said 
machinery shall not be used until the defect has been remedied. 

(b) Any defect in any machinery, reported by its operator, shall be promptly attended to. 

4.4 Any machinery found to be in an unsafe operating condition shall be tagged at the operator's position; 
"Out of Service, Do not Use" and its use shall be prohibited until the unsafe condition has been corrected. 
4.5 All repairs to a machine shall be done at a location which provides a safe place for the persons engaged 

4.6(a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in motion. 
every machine shall be shut down, and positive means taken to prevent its operation, before any repair. 
maintenance or lubrication is undertaken on it. 

(b) Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists, or 
jacks shall be substantially blocked or cribbed, before men are permitted to work underneath or between the 
same. 

5.0 DRILLING OF HOLES FOR BLASTING 

5.1 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief 
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during 
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4.1(a) A code of practice for inspection, examination and repair of all machines and equipment shall be drawn 

up by the Engineer in consultation with the Manager and implemented. The code of instructions furnished by 

the manufacturers in the matter of maintenance of various machinery and preventive maintenance schedules for 

each type of machinery and vehicle shall be strictly followed. 

(b) | Every HEMM and drill shall be thoroughly examined by an engineer or a competent person at the 

commencement of every shift and shall be maintained in good and safe working condition. The engineer or 

mechanic or foreman or other authorized competent persons shall personally inspect and test every machine 

&vehicle paying special attention to the following details - 

i. that the brakes and horn or other warning devices are in working order, 

ii. that the lighting fixtures are in proper working order, if the machine is required to work beyond day-light 

hours. 

iii. In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering system, 

horn, audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator lamps, hazard lights, and 

other safety devices prescribed by the manufacturer and circulars issued by DGMS. 

iv. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle unless he is 
satisfied that it is mechanically sound and in efficient working order. 

(c) A record of examination and maintenance carried out in accordance with the above shall be maintained in 

a bound paged register, which shall be signed by the competent person or engineer. 

4.2(a) Every machine shall be allocated at least one day in every week for its maintenance, when it shall be 
thoroughly examined & inspected by a competent person or an engineer, who shall satisfy himself that it is 
mechanically sound and is in safe and efficient working order, before it is allowed to be re-deployed. 

(b) A report of every maintenance made under clause (a) shall be recorded in a bound paged book kept for the 
purpose, and shall be signed and dated by competent person making the inspection and countersigned by the 

Engineer. 

4.3(a) Ifthe engineer or competent person making an inspection notices any defect in any machinery, the said 
machinery shall not be used until the defect has been remedied. 

(b) Any defect in any machinery, reported by its operator, shall be promptly attended to. 

4.4 Any machinery found to be in an unsafe operating condition shall be tagged at the operator's position; 
“Out of Service, Do not Use” and its use shall be prohibited until the unsafe condition has been corrected. 

4.5 All repairs to a machine shall be done at a location which provides a safe place for the persons engaged 
on repairs. 

4.6(a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in motion 
every machine shall be shut down, and positive means taken to prevent its operation, before any repair 
maintenance or lubrication is undertaken on it. 

(b) Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists, or 
jacks shall be substantially blocked or cribbed, before men are permitted to work underneath or between the 
same. 

5.0 DRILLING OF HOLES FOR BLASTING 

5.1 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief 
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during 
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drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be 

carried on. 

S.2 All moving parts of the drill shall be adequately guarded and it shall be ensured that such guards remain 

5.3 Every dr1ll shall be placed under the charge ofa competent person for its operation, duly authorised in 

-writing by the manager, herein called the 'Operator'. 

5.4 

that 

(a) all hose connections are in order; and, 

(b) the drill is in safe working condition and all safety devices are in place and functional 

(c) persons keep clear of the drill and drill stem while the drill is in motion: 

Email 

(d) persons do not work under suspended tools when tools are removed from the holes 

(e) all finished drill holes are properly plugged so as avoid possible injury to any one accidentally stepping onto 

the hole. 

At the beginning of his shift, the drill operator shall examine the drilling equipment and satisfy himself 

5.5 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and position 

of every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as to be readily seen by 

5.6 No drilling shall be commenced in an area where blast-holes have been fired, until the blaster has made a 

thorough examination of all places, including remaining butts of old deep holes, for unexploded charges that the 

5.8 

5.7 No drill rod or pick shall be inserted in butts of old holes even if an examination under clause 5.6 has 

5.9 

6.0 

the other. 

6.1 

6.2 

Drilling and charging of holes shall not be carried out in the same area at the same time. 

Drilling operations shall not be carried on simultaneously on two benches, at places directly one above 

Every shovel/pay-loader/dozer shall be provided with all function cut-off switch, efficient warning 
devices, provisions for limiting hydraulic cylinders, front and rear lights, effective brakes, and seat belt of a type 

prescribed by the manufacturer at operator's seat. 

6.3 

DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS 

To minimize fire hazard, every shovelpay-loader/dozer shall be equipped with fire resistant hydraulic 
hoses and fire-resistant sleeves/conduits housing cables/wires, turbo-charger guard, vent valve on top of 
hydraulic tanks, and a bafle plate between hot zone and cold zone. 

Every shovel/pay-loader/dozer shall be so designed as to afford the operator clear and uninterrupted 
vision all around and shall be provided with retracting ladder, and suitable portable fire extinguishers. 

6.4 The operator's cabin of the HEMM shall be well designed and substantially built so as to ensure 
adequate protection to the operator against heat, dust, noise etc. and at the same time provided adequate safety to 
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drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be 
carried on. 

5.2 All moving parts of the drill shall be adequately guarded and it shall be ensured that such guards remain 
in place before the machine is put in operation. 

Every drill shall be placed under the charge of a competent person for its operation, duly authorised in 5.3 

‘writing by the manager, herein called the 'Operator'. 

5.4 At the beginning of his shift, the drill operator shall examine the drilling equipment and satisfy himself 
that- 

(a) all hose connections are in order; and, 

(b) the drill is in safe working condition and all safety devices are in place and functional 

(c) persons keep clear of the drill and drill stem while the drill is in motion; 

(d) persons do not work under suspended tools when tools are removed from the holes 

(e) all finished drill holes are properly plugged so as avoid possible injury to any one accidentally stepping onto 

the hole. 

55 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and position 

of every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as to be readily seen by 

the drillers. 

5.6 No drilling shall be commenced in an area where blast-holes have been fired, until the blaster has made a 
thorough examination of all places, including remaining butts of old deep holes, for unexploded charges that the 
drill rod may strike. 

5.7 No drill rod or pick shall be inserted in butts of old holes even if an examination under clause 5.6 has 
failed to reveal presence of explosives. 

Drilling and charging of holes shall not be carried out in the same area at the same time. 5.8 

5.9 Drilling operations shall not be carried on simultaneously on two benches, at places directly one above 
the other. 

6.0 DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS 

6.1 Every shovel/pay-loader/dozer shall be provided with all function cut-off switch, efficient warning 
devices, provisions for limiting hydraulic cylinders, front and rear lights, effective brakes, and seat belt of a type 
prescribed by the manufacturer at operator’s seat. 

To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant hydraulic 
6.2 

charger guard, vent valve on top of 
hoses and fire-resistant sleeves/conduits housing cables/wires, turbo- 
hydraulic tanks, and a baffle plate between hot zone and cold zone. 

6.3 Every shovel/pay-loader/dozer shall be so desi i 
a gned as to afford the operator clear and 

vision all around and shall be provided with retracting ladder, and suitable variable fire ins 

64 The operator’s cabin of the HEMM shall be well designed and substantially built so as to ensure adequate protection to the operator against heat, dust, noise etc. and at the same time provided adequate safe the operator in the event of roll-over or overturning of HEMM P “eee 
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6.5 Every shovel, pay-loader, and dozer shall be placed under the charge of a competent person for its 

6.6(a) The Operator shall not take out the machine for work nor shall he work the machine, unless he is 

satisfied of its safe working order. 

(b) 

(c) 

(d) The operator shall not swing the bucket over-passing the trucks/tippers when they are being loaded. He 

shall swing the bucket over the body of the truck/tippers whilst loading and not over the cab, unless the cab is 

protected by a substantially strong cover. 

6.8 

6.7 The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept free of loose 

tools, grease containers or other materials that might fall or give rise to tripping hazard. 

6.10 

Email 

6.11 

The operator shall keep the cab window clean so as to ensure clear vision at all times. 

6.9 No person other than the operator or his helper so authorised in writing by the manager, shall ride on a 

shovel, pay-loader, or dozer during its normal operation. The operator shall not allow any unauthorised person 

to ride on the machine. 

Ihe operator shall not operate the machine when persons in proximity may be endangered. 

6.13 

7.0 

7.1 

Before leaving the machine, the operator shall lower the bucket to the ground. 

6.12 When being operated in soft or unstable ground, every shovel shall be supported on mats, heavy planks 

No person shall be permitted to ride in the bucket of a shovel or a pay-loader. 

If more than one excavator/shovel/ pay-loader is in use in any area, either on the same bench or on 

different benches, the machines shall be so spaced that there is not less than 30m distance from the swing range 

of the boom of other excavator/shovel/pay-loader, there is adequate space for safe operation of each of the 

equipment, and there is no danger from flying or falling pieces of stones from one machine to the other. 

When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground. 

DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS 

Every truck/tipper shall be provided with following safety features: 

(a) efficient fail-safe service brake, and a parking brake, 

(b) efficient secondary brake so that the truck/tipper can be stopped in an emergency, or in the event of failure 

of service brake, 

(c) an efficient speed retarder or an exhaust brake to keep in check the speed of the vehicle during its down 

gradient travel, 

(d) proper seat equipped with seat belts of a type prescribed by the manufacturer for driver, and separate 

seat(s), also duly equipped with seat belts, for person(s) other than operator/driver, if such person(s) authorised 

to ride in the truck/tipper, 

(e) a substantially strong cabin guard extension over the driver's/operator's cabin, 

(o alarm or an indicator to warn the operator that the trucktipper/dumper body is still in lifted position 

(g) rear view mirrors of adequate size on either side of the vehicle. 
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6.5 ; ree shovel, pay-loader, and dozer shall be placed under the charge of a competent person for its 
operation, duly authorised in writing by the manager, herein called the 'Operator'. 

6.6(a) The Operator shall not take out the machine for work nor shall he work the machine, unless he is 
satisfied of its safe working order. 

(b) The operator shall keep the cab window clean so as to ensure clear vision at all times. 

The operator shall not operate the machine when persons in proximity may be endangered. (c) 

(d) The operator shall not swing the bucket over-passing the trucks/tippers when they are being loaded. He 
shall swing the bucket over the body of the truck/tippers whilst loading and not over the cab, unless the cab is 

protected by a substantially strong cover. 

6.7 The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept free of loose 

tools, grease containers or other materials that might fall or give rise to tripping hazard. 

6.8 Before leaving the machine, the operator shall lower the bucket to the ground. 

6.9 No person other than the operator or his helper so authorised in writing by the manager, shall ride on a 

shovel, pay-loader, or dozer during its normal operation. The operator shall not allow any unauthorised person 

to ride on the machine. 

6.10 No person shall be permitted to ride in the bucket of a shovel or a pay-loader. 

6.11 When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground. 

When being operated in soft or unstable ground, every shovel shall be supported on mats, heavy planks 6.12 
or poles as to distribute the load of the machine over larger area and prevent its toppling. 

6.13 If more than one excavator/shovel/ pay-loader is in use in any area, either on the same bench or on 

different benches, the machines shall be so spaced that there is not less than 30m distance from the swing range 
of the boom of other excavator/shovel/pay-loader, there is adequate space for safe operation of each of the 
equipment, and there is no danger from flying or falling pieces of stones from one machine to the other. 

7.0 DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS 

7.1 Every truck/tipper shall be provided with following safety features: 

(a) efficient fail-safe service brake, and a parking brake, 

(b) efficient secondary brake so that the truck/tipper can be stopped in an emergency, or in the event of failure 
of service brake, 

(c) an efficient speed retarder or an exhaust brake to keep in check the speed of the vehicle during its down 
gradient travel, 

(d) proper seat equipped with seat belts of a type prescribed b i . y the manufacturer for dr 
seat(s), also duly equipped with seat belts, for person(s) other than operator/driver, if such visits nian 
to ride in the truck/tipper, 

(e) a substantially strong cabin guard extension over the driver’s/operator’s cabin 

(f) alarm or an indicator to warn the operator that the truck/tipper/dumper body is still in lifted position 

(g) rear view mirrors of adequate size on either side of the vehicle 
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(h) blind-spot mirrors to enable the operator to have clear visibility of blind area in and around the truck/tipper, 

(1) automatically operated audio-visual alarm of an approved type which gets switched on no sooner the gear 
lever is shifted in "reverse" position; 

(i) efficient horn & side indicator lights; 

(k) efficient head-lights & tail lights, if the truck/tipper/dumper/equipment is required to work beyond day-light 
hours, 

(1) blinking type of hazard warning lights on all sides of the truck/tipper which, irrespective of engine's 

running can be switched on in case the truck/tipper down or is stopped/stationed/ parked on haul road or in 

operational area of other trucks/tippers, 

(m) retro reflective reflectors on all sides, 

(n) speed limiting device to restrict the speed of the tipper/truck to maximum as fixed by the manager, 

(o) propeller shaft guard, 

Email 

(p) fire resistant hydraulic hoses in hot zones and fire-resistant sleeves/conduits housing electrical cables/wires, 

() mechanical steering locking to prevent untoward movement of steering wheel and tyre for safety of persons 

attending the dumper/tipper/truck whilst its engine is running, 

() mechanical type anti-collision device, such as tail-gate protection, bumper extension, etc., to protect 

7.2 The audio-visual alarm provided on trucks/tippers shall be of such intensity which is not less than 

7.3 Every truck/tipper shall be operated bya competent person authorized in writing by the manager herein 
called the 'operator/driver'. 

7.4 No person other than the driver or the manager or any person authorised in writing by the manager shall 
ride on a truck/tipper. 

7.5(a) Before commencing work, the driver shall personally check the truck/tipper for oil(s), fuel & water 
levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special attention to the 

following details : 

(i) 

(ii) that proper seat and seat belt is provided on driver's/operator's seat 

that all brakes, speed retarder, and steering system are in proper working order; 

(iii) that all safety features and warning devices are in working order; 

(iv) that rear view mirrors are provided; 

(v) 

(b) 

that all lights are in working order, if the vehicle is required to work after day-light hours. 

The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is 
satisfied that it is mechanically sound andin efficient working order. 

(c) He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if so 
authorised to ride the vehicle, are properly seated and also wear safety belts. 
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h) blind-spot mi (h) pot mirrors to enable the operator to have clear visibility of blind area in and around the truck/tipper, 

(i) automatically operated audio-vj AOS -visual alarm of an approved i i ner the gear lever is shifted in “reverse” position; mu Pipe MRIEA pea nEUIEReS on nO ° 

@) efficient horn & side indicator lights; 

a efficient head-lights & tail lights, if the truck/tipper/dumper/equipment is required to work beyond day-light 
ours, 

(1) ; blinking type of hazard warning lights on all sides of the truck/tipper which, irrespective of engine’s 
running can be switched on in case the truck/tipper down or is stopped/stationed/ parked on haul road or in 

operational area of other trucks/tippers, 

(m) retro reflective reflectors on all sides, 

(n) speed limiting device to restrict the speed of the tipper/truck to maximum as fixed by the manager, 

(0) propeller shaft guard, 

(p) fire resistant hydraulic hoses in hot zones and fire-resistant sleeves/conduits housing electrical cables/wires, 

(q) mechanical steering locking to prevent untoward movement of steering wheel and tyre for safety of persons 

attending the dumper/tipper/truck whilst its engine is running, 

(r) mechanical type anti-collision device, such as tail-gate protection, bumper extension, etc., to protect 
operator from head on and head to tail collision, 

7.2 The audio-visual alarm provided on trucks/tippers shall be of such intensity which is not less than 
5dB(A) above the surrounding noise level. 

7.3 Every truck/tipper shall be operated by a competent person authorized in writing by the manager herein 
called the 'operator/driver'. 

7.4. No person other than the driver or the manager or any person authorised in writing by the manager shall 
ride on a truck/tipper. 

7.5(a) Before commencing work, the driver shall personally check the truck/tipper for oil(s), fuel & water 
levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special attention to the 
following details : 

(i) that all brakes, speed retarder, and steering system are in proper working order; 

(ii) that proper seat and seat belt is provided on driver’s/operator’s seat 

(iii) that all safety features and warning devices are in working order; 

(iv) that rear view mirrors are provided; 

(v) _ that all lights are in working order, if the vehicle is required to work after day-light hours. 

(b) The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is 
satisfied that it is mechanically sound and in efficient working order. 

(c) He shall wear the seat belt before starting the vehicle and shall also énsure that other person(s), if so 
authorised to ride the vehicle, are properly seated and also wear safety belts. 
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(d) 

(e) 

(f) 

Email 

The driver shall handle the truck/tipper carefully and keep it under control at all times. He shall negotiate 

downhill gradients in low gear and apply retard brakes so that minimum of braking is required. 

The driver shall keep the cab window clean so as to ensure clear vision at all times. 

The driver shall ensure that parking brake is on, before stopping the engine. 

(g) He shall not drive too fast, shall ayoid distractions and shall drive defensively. He shall not attempt to 

overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it safely without 

exceeding the speed limit, and that area ahead is free of any road intersection or junction. He shall also sound 

audible warning signal before overtaking and shall not attempt to pass the other vehicle until he has received a 

proper audible signal in reply. 

(h) When approaching an excavator, the driver of the truck/tipper shall sound the audible warning signal and 

(1) The driver shall not operate the truck/tipper in reverse unless he has a clear view of the area behind the 

vehicle. He shall give an audible warning signal before reversing the truck/tipper. As far as possible, loaded 

The driver shall not drive nose to tail' particularly behind a vehicle with twin rear wheels from which a 

stone piece wedged between the tyres may fly back into the windscreen of his vehicle. 

() 

(k) He shall sound audible warning while approaching blind corners or any other points where person may 

The driver shall see that the vehicle is not overloaded and that material is not loaded in a manner as to 

project horizontally beyond the sides of the vehicle's body and that any material projecting beyond the front 

or rear is indicated by the red flag during day and a red light after day-light hours. 

(m) The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not allow more 

than the authorised number of persons to ride on the vehicle. He shall not permit any person to ride on the 

board/cabin platform of a running truck/tipper. 

7.6 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every occasion, 

material is dumped. 

7.7 Code of Traffic Rules framed by the Manager shall be adopted and followed during movement of all 

trucks/tippers. They shall be prominently displayed at relevant places in the opencast workings and on 

truck/dumpers roads. 

7.8 When not in use, every truck/tipper shall be moved to and parked at proper parking place(s) which shall 

be on level ground and away from working area of other mobile equipment. The truck or tipper shall not be 

7.9 No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the body in a 

raised position unless the truck's/tipper's body has been securely blocked in position. The hoist mechanism shall 

7.10 
No person other than those authorised shall be permitted to enter or remain in any dumping yard, loading 

and unloading points and turning points. 

7.11 In respect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shall be 

determined and notified to operators/drivers by the Manager. Speed limits at which such loads can be hauled 

shall also be determined and fixed by the Manager, depending on the road gradient, direction of movement, road 

btns:llaooroval-permission-dgms.gov.in/PermissionExemptionRelaxationPEREmailCorrespondencel/nbox?g=nyL09dvLCAgbXe7k3WI3w%3d%3d 10/13 

shall not attempt to pass the excavator until he has received a proper signal in reply. 

trucks, tippers or dumpers shall not be reversed on gradients. 

walk in front unexpectedly. 

parked at a place where it cannot be observed. 

not be depended upon to hold the body of the truck/tipper in a raised position. 

103103 

4/19/22, 8:11 PM 
Email 

(d) The driver shall keep the cab window clean so as to ensure clear vision at all times. 

(e) The driver shall ensure that parking brake is on, before stopping the engine. 

(f) The driver shall handle the truck/tipper carefully and keep it under control at all times. He shall negotiate 
downhill gradients in low gear and apply retard brakes so that minimum of braking is required. 

(g) He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to 
overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it safely without 
exceeding the speed limit, and that area ahead is free of any road intersection or junction. He shall also sound 
audible warning signal before overtaking and shall not attempt to pass the other vehicle until he has received a 
proper audible signal in reply. 

(h) When approaching an excavator, the driver of the truck/tipper shall sound the audible warning signal and 

shall not attempt to pass the excavator until he has received a proper signal in reply. 

(i) The driver shall not operate the truck/tipper in reverse unless he has a clear view of the area behind the 
vehicle. He shall give an audible warning signal before reversing the truck/tipper. As far as possible, loaded 
trucks, tippers or dumpers shall not be reversed on gradients. 

GQ) The driver shall not drive ‘nose to tail’ particularly behind a vehicle with twin rear wheels from which a 
stone piece wedged between the tyres may fly back into the windscreen of his vehicle. 

(k) He shall sound audible warning while approaching blind corners or any other points where person may 
walk in front unexpectedly. 

(1) The driver shal] see that the vehicle is not overloaded and that material is not loaded in a manner as to 

project horizontally beyond the sides of the vehicle’s body and that any material projecting beyond the front 
or rear is indicated by the red flag during day and a red light after day-light hours. 

(m) The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not allow more 
than the authorised number of persons to ride on the vehicle. He shall not permit any person to ride on the 
board/cabin platform of a running truck/tipper. 

7.6 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every occasion, 
material is dumped. 

7.7 Code of Traffic Rules framed by the Manager shall be adopted and followed during movement of all 
trucks/tippers. They shall be prominently displayed at relevant places in the opencast workings and on 
truck/dumpers roads. 

7.8 When not in use, every truck/tipper shall be moved to and parked at proper parking place(s) which shall 

be on level ground and away from working area of other mobile equipment. The truck or tipper shall not be 
parked at a place where it cannot be observed. 

7.9 No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the body in a 
raised position unless the truck’s/tipper’s body has been securely blocked in position. The hoist mechanism shall 
not be depended upon to hold the body of the truck/tipper in a raised position. 

7.10 No person other than those authorised shall be permitted to enter or remain in any dumping yard, loading 
and unloading points and turning points. 

7.11 In respect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shall be 
determined and notified to operators/drivers by the Manager. Speed limits at which such loads can be hauled 
shall also be determined and fixed by the Manager, depending on the road gradient, direction of movement, road 
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construction etc., and notices/sign boards specifying the same shall be posted along the haul road at appropriate 
places/sections. 

8.0 

8.1 The stability test of HEMM shall be carried out atleast once in year and after every major overnaui oy an 

8.2 All cranes, including overhead cranes shall be subjected to proof-load test by an agency having expertise 

in this regard once at least every year and record thereof shall be kept maintained. 

8.3 
Non-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, ete., shall be done by 

an agency having expertise in this regard once at least every year, and record thereof shall be kept maintained. 

Email 

OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE 

8.4 All apparatus used as or forming part of the equipment, like pressure vessels, air receivers, etc., shall be 

subjected to hydraulic test and NDT at intervals not exceeding three years. Such tests shall be done by an 

9.0 

8.5 While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated by sitting 

either in the front of it or on top of the same. The locking ring of every tyre shall be periodically examined and 

shall also be examined on every instance the tyre is inflated. A record of such examination shall be kept 

maintained in a bound paged book kept for the purpose, duly signed by the person making the inspection and 

countersigned by the engineer. 

(b) 

TESTING OF BRAKES 

9.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested atleast once in two 

weeks, in a manner as indicated below:(a) SERVICE BRAKE TEST: The brake shall be tested as 

specified by the manufacturer of the vehicle or on a specified gradient and speed when the vehicle is fully 

loaded. The vehicle should stop within a distance as specified by the OEM when the brake is applied, which 

PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period of at 
least ten minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is 

permitted to ply. 

10.0 

9.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept 
maintained in a bound paged book which shall be signed by the person carry ing out the tests and shall be 
countersigned by the engineer and the manager. In case any defect in braking system is observed in any 
equipment/HEMM, such equipment/HEMM shall be taken off from operation and record thereof shall be kept 
maintained. 

9.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes including service 
brake, retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS Technical 
Circular Nos.36/1972, 03/1981 and 04/2012 i.e Serice brake, Retard brake, parking brake and steering shall be 
tested with accelerating the engine to 1400 RPM, 1300RPM, 1200 RPM and 1000 RPM respectively. 

PROTECTIVE EQUIPMENT 

10.1 Every person working in the mine shall be provided with, and shall use, a helmet, protective, Footwear, 
fluorescent jacket, dust masks, goggles and ear plugs/earmuffs of a type approved by the Chief Inspector of 

10.2 Every person permitted to work on height or at any place having inclination of 45 degrees or more, from 
where he is likely to slip or overbalance, shall be provided with, and shall use, a full body harness of a type 
pOssessing valid BIS licence and approved by the Chief Inspector of Mines. 
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construction etc., and notices/sign boards specifying the same shall be posted along the haul road at appropriate 
places/sections. 

8.0 OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE 

8.1 The stability test of HEMM shall be carried out atleast once in year and after every major overhaul by an 
independent agency. 

8.2 ; All cranes, including overhead cranes shall be subjected to proof-load test by an agency having expertise 

in this regard once at least every year and record thereof shall be kept maintained. 

8.3. Non-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, etc., shall be done by 
an agency having expertise in this regard once at least every year, and record thereof shall be kept maintained. 

8.4 All apparatus used as or forming part of the equipment, like pressure vessels, air receivers, etc., shall be 
subjected to hydraulic test and NDT at intervals not exceeding three years. Such tests shall be done by an 
agency having expertise in this regard, and record thereof shall be kept maintained. 

8.5 While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated by sitting 

either in the front of it or on top of the same. The locking ring of every tyre shall be periodically examined and 
shall also be examined on every instance the tyre is inflated. A record of such examination shall be kept 
maintained in a bound paged book kept for the purpose, duly signed by the person making the inspection and 

countersigned by the engineer. 

9.0 TESTING OF BRAKES 

9.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested atleast once in two 
weeks, in a manner as indicated below:(a) SERVICE BRAKE TEST : The brake shall be tested as 

specified by the manufacturer of the vehicle or on a specified gradient and speed when the vehicle is fully 
loaded. The vehicle should stop within a distance as specified by the OEM when the brake is applied, which 
shall be obtained from the manufacturer of the vehicle. 

(b) PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period of at 
least ten minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is 
permitted to ply. 

9.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept 
maintained in a bound paged book which shall be signed by the person carrying out the tests and shall be 
countersigned by the engineer and the manager. In case any defect in braking system is observed in any 
equipment/HEMM, such equipment/HEMM shall be taken off from operation and record thereof shall be kept 
maintained. 

9.3. All of the above procedure and precautionary measures regarding i.e. testing of brakes including service 
brake, retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS Technical 
Circular Nos.36/1972, 03/1981 and 04/2012 i.e Serice brake, Retard brake, parking brake and steering shall be 
tested with accelerating the engine to 1400 RPM, 1300RPM, 1200 RPM and 1000 RPM respectively. 

10.0 PROTECTIVE EQUIPMENT 

10.1 Every person working in the mine shall be provided with, and shall use, a helmet, protective, Footwear 
fluorescent jacket, dust masks, goggles and ear plugs/earmuffs of a type approved by the Chief Inspector of 
Mines. 

10.2 Every person permitted to work on height or at any place having inclination of 45 degrees or more, from 
where he is likely to slip or overbalance, shall be provided with, and shall use, a full body harness of a ty “ 
possessing valid BIS licence and approved by the Chief Inspector of Mines. P 
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11.0 

11.1 Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where 

mobile HEMM, trucks and tippers operate. 

11.2 All drills shall be provided with wet drilling arrangenment or with a device, duly approved by the Chief 

Inspector of Mines, to prevent atmosphere getting charged with dust. which shall be kept in operation during 

drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be 

12.0 

11.3 Truck mounted drill machines design for tube well drilling for sources of water shall not be used. Only 

proper type of Blast Hole Drill Machine, specially designed for mining purpose having wet drilling arrangement, 

shall be used. 

PRECAUTIONS AGAINST DUST 

13.0 

12.1 No electrically operated machine, equipment or accessory shall be energised, commissioned and used 

without prior approval of the competent authority under the relevant provisions of Central Electricity Authority 

Email 

USE OF ELECTRICAL MACHINES/EQUIPMENT 

13.3 

13.1 Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any excessive 

GENERAL 

13.2 Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the mine 

premises without a valid pass issued by the competent authority of the mine. Before the pass is issued the mine 

engineer/competent person shall check the roadworthiness of such vehicle. In order to check the entry of such 

vehicle in the mine premises, properly manned check gate shall be provided at the mine entrance where the 

record of entry & exit of each vehicle shall be maintained. At the check gate the license of the drivers shall also 

Contractor's workers employed in the mine, if any, shall be provided closer and competent supervision. 

They shall be provided relevant training and other job related briefings. The drivers of the vehicle belonging to 

contractors entering the mine premises shall be explained the salient provisions of "Traffic Rules". 

14.0 

13.4 No manual workers shall be employed on any bench and on the next lower bench where HEMM is 
deployed. They shall be employed only after withdrawal of HEMM and only at the places where benches 
conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the Metalliferous Mines Regulations, 

14.1 

13.5 Stipulations of circulars applicable for surface & opencast workings issued and which may be issued by 
Director General of Mines Safety from time to time shall be complied with. 

Please note that this permission is subject to the following additional conditions: 

In the event of any change in the circumstances connected with this permission/exemption which is 
likely to endanger the ife of persons employed in the mine or the mine, the mining operations for which this 
permission has been granted shall be stopped forthwith and intimation thereof shall be sent to this Directorate. 
The said mining operation shall not be resumed without express and fresh permission in writing from this 
Directorate. 

14.2 If at any time any one of the conditions, subject to which this permission/exemption has been granted, is 
violated or not complied with, this permission/exemption shall be deemed to have been revoked with immediate 
effect. 
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11.0 PRECAUTIONS AGAINST DUST 

11.1 Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where 

mobile HEMM, trucks and tippers operate. 

11.2 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief 

Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during 

drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be 
carried on. 

11.3. Truck mounted drill machines design for tube well drilling for sources of water shall not be used. Only 

proper type of Blast Hole Drill Machine, specially designed for mining purpose having wet drilling arrangement, 

shall be used. 

12.0 USE OF ELECTRICAL MACHINES/EQUIPMENT 

12.1 No electrically operated machine, equipment or accessory shall be energised, commissioned and used 

without prior approval of the competent authority under the relevant provisions of Central Electricity Authority 

(Measures Relating to Safety & Electric Supply) Regulations, 2010. 

13.0 GENERAL 

13.1 Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any excessive 

noise and vibration. Guidelines given in DGMS {Tech.} Circular No.18 of 1975 may be followed. 

13.2 Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the mine 
premises without a valid pass issued by the competent authority of the mine. Before the pass is issued the mine 
engineer/competent person shall check the roadworthiness of such vehicle. In order to check the entry of such 
vehicle in the mine premises, properly manned check gate shall be provided at the mine entrance where the 
record of entry & exit of each vehicle shall be maintained. At the check gate the license of the drivers shall also 
be checked for eliminating the possibility of unlicensed persons driving the vehicle. 

13.3. Contractor’s workers employed in the mine, if any, shall be provided closer and competent supervision. 
They shall be provided relevant training and other job related briefings. The drivers of the vehicle belonging to 
contractors entering the mine premises shall be explained the salient provisions of “Traffic Rules”. 

13.4 No manual workers shall be employed on any bench and on the next lower bench where HEMM is 
deployed. They shall be employed only after withdrawal of HEMM and only at the places where benches 
conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the Metalliferous Mines Regulations, 
1961. ° 

13.5 Stipulations of circulars applicable for surface & opencast workings issued and which may be issued by 
Director General of Mines Safety from time to time shall be complied with. 

14.0 Please note that this permission is subject to the following additional conditions: 

14.1 In the event of any change in the circumstances connected with this 
likely to endanger the life of persons employed in the mine or the mine, the 
permission has been granted shall be stopped forthwith and intimation thereof 
The said mining operation shall not be resumed without express and fresh 
Directorate. 

permission/exemption which is 
mining operations for which this 
shall be sent to this Directorate. 
permission in writing from this 

14.2 If at any time any one of the conditions, subject to which this 
violated or not complied with, this permission/exemption shall be dee 
effect. 

permission/exemption has been granted, is 
med to have been revoked with immediate 
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14.3 This permission/exemption may be amended or withdrawn at any time if considered necessary in the 
interest of safety and is being issued under Regulation 106 (2) (b) of MMR, 1961, only, without prejudice to any 
other provisions of law which may be or may become applicable at any time. 

Email 

14.4 
This Directorate shall be informed as soon as the mining operations are commenced in accordance with 

the above permission/exemption. Intimation about completion of the mining operations should also be sent 

promptly and in any case not later than one month thereof. 

15.0 Unless renewed, this permission/relaxation shall remain valid for a period 05(Five) years from the 

date of issue of this letter or validity of lease period whichever is earlier. 

Your Faithfully 

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION) 

THIS ISA SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE. 
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14.3 This permission/exemption may be amended or withdrawn at any time if considered necessary in the 
interest of safety and is being issued under Regulation 106 (2) (b) of MMR, 1961, only, without prejudice to any 
other provisions of law which may be or may become applicable at any time. 

14.4 This Directorate shall be informed as soon as the mining operations are commenced in accordance with 
the above permission/exemption. Intimation about completion of the mining operations should also be sent 
promptly and in any case not later than one month thereof. 

15.0 Unless renewed, this permission/relaxation shall remain valid for a period 05(Five) years from the 
date of issue of this letter or validity of lease period whichever is earlier. 

our Faithfully 

ee 
SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION) 

THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE. 
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